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BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE
APPEALNO 138/2024 WZ
@A NO 205/2024 WZ)

TANAJIB GAMBHIRE Appellant
VERSUS
UNION OF INDIA & ORS Respondents

REPLY ON BEHALF OF RESPONDENT NO 9

1 The Respondent No 9 having its office address as
mentioned 1n the cause title of the Appeal The Respondent
no 9 vide 1ts board resolution dated 25| I'»’Oll( has
authorized Mr Anup Shubhaschandra Katana to file this
1eply and he 1s well conversant to the facts of the case This
reply 1s made on behalf of the Respondent No 9 Hereto

annexed and marked as Annexure — 1 1s board resolution

’1‘ ’ ,::g ,; dated 2.5/ l[‘i@l[_(
(S —
"?rw/

2 Atthe outset the Respondent states that the Appeal filed by

the Appellant agamst the Respondent No 9 1s completely
devoid of merits and 1s false, frivolous, vexatious and it

deserves to be dismissed with costs

3 The Respondent No 9 demes all the statements,
contentions, averments and submissions made by the
Appellant m the Appeal with respect to the Respondent No

9 and contends that whatever 1s not specifically admitted by
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way of this reply be deemed to have been demed by the
Defendant

The Respondent No 9 states that the mstant appeal 1s /
absolutely misconceived and based upon false and baseless
allegations to the knowledge of the Appellant and deserves \Q_

to be dismissed -9

The Respondent No 9 states that before dealing with the
para-wise contentions/ averments agitated by the Appellant
in the Appeal, certain factual aspects are necessary to be
placed before this Hon’ble Tribunal for 1ts due assistance

and consideration

a On 3" January 2019, an EC was received by the
Respondent No 9 from SEIAA vide No SEIAA-EC-

0000000586 Hereto annexed and marked as Annexure — , I/‘ Zﬁ?\ ;3\
RS

2 15 copy EC dated 3™ January 2019 (3 E T {\}
A ]
VN B )

b Theteafter, on 28" March 2023, the Respondent No 9 \ﬁ\is’%/
had applied for grant of TORs by the proposal bearmng
teference No SIA/MH/INFRA2/423643/2023 under
violation category for pioposed hospital project at plot
no 02 + 03, S No 113/2A, near Indira Nagar, Village
Waddala, Sawata Mali1 Road, Nashik, Maharashtra On
29t March 2023 the SEIAA addressed an acceptance
letter for TOR application to the Respondent No 9

Hereto annexed and marked as Annexure — 3 1s copy of

the Acceptance letter for TOR Application
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¢ The Application of the Respondent No 9 for grant of
TORs was considered m the 169" SEAC-3 meeting (day
-02) held on 26™, 27", & 28™ April 2023 The AEAC-3
after deliberation recommended the proposal to SEIAA

for grant of ToR Hereto annexed and marked as

Annexure — 4 1s copy of the mimutes of the 169" meetmg
of SEAC-3

d On 9% June 2023, SEIAA after deliberation decided to
grant ToR as per recommendation of SEAC Hereto
annexed and marked as Annexure — 5 1s copy of the

minutes of 261% Day 1 (Part — D) meeting of SEIAA

e On 28" August 2023, the Respondent No 9 had applied
for Amendment/Expansion m EC (under violation

category m accordance with the office memorandum

dated 07 07 2021 1ssued by MoEF&CC) Hereto annexed

Ve

e
~ and marked as Annexure — 6 1s copy of the Application
I

for Amendment/ Expansion in EC

f On 31% August 2023 the SEIAA addressed an acceptance
letter fo1 EC to the Respondent No 9 Hereto annexed

and marked as Annexure —7 1s copy of Acceptance letter
for EC

g The Application of the Respondent No 9 for
Amendment/Expansion i EC for proposed Hospital was
considered m the 183" SEAC-3 meeting The SEAC-3
committee after deliberation decided to recommend the

proposal for Environmental Clearance to SEIAA, subject
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to compliance of the pomts stated in the minutes of the
183" meeting Hereto annexed and marked as Annexure

— 8 15 copy of the minutes of the 183" meeting of SEAC- A

L
3 TS

h On 14" December 2023, SEIAA 1 its 272™ meeting after
deliberation decided to grant Environment Clearance
Therefore, 1t 1s stated that the SEIAA was pleased to grant
the Environment Clearance Certificate on 14" December
2023 Issuance of the certificate of EC after the 272™
meeting of the SEIAA was a mere formality Hereto
annexed and marked as Annexure — 9 1s copy of the

minutes 272" meeting of SEIAA

1 Thereaftei, on 9% February 2024, the SEIAA has 1ssued
an EC The 1ssuance of EC on 9™ February 2024 was a

i N
» -

mere foimality in the form of giving effect to the decmon’vq -

taken on 14™ December 2023 by the SEIAA committee

P

i

¥ / i
granting the environment clearance to the Respondent no . ‘<
AEAI B

9 fo1 the hospital project The Defendant craves leave to

rely upon the EC, 1f required

6 The Respondent No 9 states that the SEIAA took 1ts decision

to grant an environment clearance certificate to the

Respondent No 9 for the proposed hospital on 14™ December

2023 Therefore, the Appellants appeal does not stand

maintainable 1n the facts and circumstances as stated herem

above The Appellant has filed the present appeal only to
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cause trouble to the Respondent No 9 and with an ulterior

motive which 1s best known to the Appellant

The Respondent No 9 1s a law-abiding institute. which went

to the authority making suo moto declaration about the

violation committed by 1t because the Respondent No 9

never had an intention to breach any law The respondent no

9 has not committed any ilegality intentionally or

deliberately

Without prejudice to the contentions raised heremabove, the

Defendant shall now deal with the Appeal para wise

With reference to paragraph no 1, it does not warrant any

comment

10 With reference to paragraph no 2, the respondentno 9 states

that the challenge made under this appeal 1s not mamtamable

as 1t 1s more particularly stated heremnabove

11 With reference to paragraph no 3, 1t does not warrant any

comment

12 With reference to paragraph no 4 1, the respondent no 9

states that the challenge made under the appeal 1s not
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maintainable as 1t 18 more particularly stated in the present

reply -
i/ S e,
i ”'{ :
13 With reference to paragraph no 42 and 43, the entire %'
T
contents of the said paragraphs are denied \\\5}2“ I

14 With reference to paragraph no 4 4, the respondent no 9
denies that the Respondent No 9 failed to obtamn the prior EC
Just due to intentional negligence & ignorance of law
considering himself as above the law and now, procured the
mmpugned ex-post facto EC dated 09 02 2024 1n illegal
manner m collusion with SEAC-III & SEIAA Members,
more specifically R-6-Mr Pravin C Darade

15 With reference to paragraph no 45 to 4 14, the contents of. I

1% t
. LY FERN

-

the said paragraphs do not warrant any comment Itisdenzed” . ..}

v
that letter dated 30 01 2019 cannot be relied upon while

X

{
3
g gL

computing the environmental damage assessment as this -+ o3 e
letter gives rise to the complete discreation to the PP &
SEIAA to choose the mput parameter less computation of

damages

16 with reference to paragraph no 4 15, 1t 1s stated that the
Hon’ble Supteme Court has 1ssued a clarification to 1ts order
dated 2° January 2024 by 1ts order dated 2™ February 2024
The Hon’ble Supreme Court has clarified that theiwr order
dated 2™ January 2024 would not come mn the way of the
competent authorities mn considermng the proposal for

modification/alteration i the environment clearances 1f area
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of such project had any valid environment clearance prior to
7% July 2021 It 1s stated that the Respondent no 9 has an EC
dated 3™ January 2019 Therefore, the stay of the Supreme
Court does not apply to the authorities 1 deciding the
Respondent No 9’s application for Amendment/Expansion mn
EC

17 With reference to paragraph no 4 16 to 4 17, the contents of

the said paragraphs do not warrant any comment

18 With reference to paragraph no 4 18, 1t 1s denied that on
28 03 2023, PP applied for obtaining ex-post facto ToR under
MoEFCC Office Memorandum dated 07 07 2021

S 19 With reference to paragraph no 4 19 to 4 21, the paragraph

does not warrant any comment

20 With reference to paragraph no 4 22, 1t 1s denied that on
29082023, PP applied for ex-post facto EC for the
expansion of the project by admitting the violation under
MoEFCC-OM dated 07 07 2021 with misleading EIA Report
and this application 1s considered by SEAC-III & SEIAA
1llegal manner as no application for ex-post facto EC can be
filed under MoEFCC-OM dated 07 072021 and this
MoEFCC- OM dated 07 072021 1s nothmng but only
procedure for the MoEFCC Notification dated 14 03 2017
further 1t 1s demed that respondent no 9 has already
completed the construction at site without prior EC for

expanston and sought ex-post facto EC m 1llegal manner
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Furthermore, 1t 1s denied that there 1s no EIA Report and no

details for important chapter on Damage Assessment =

21 With reference to paragraph no 4 23, to 4 25, 1t 1s stated that | >
the paragraphs do no warrant any comment \¥ T

22 With reference to paragraph no 51, 1t 1s stated that the

paragraph does not warrant any comment

23 With reference to paragraph no 52, 1t 1s denied that
mmpugned EC 1s procured by respondent no 9 to overcome
the other violations and counterblast to EDC to be paid after,
proceeding before Hon'ble m collusion with construction
SEIAA because, the PP 1 collusion with SEIAA have

played the very 1ll tactics to counterblast the other violations

and to get regularize the 1llegal carried out without prior EC, . DN
"\{c\

CTE & CTO < }
‘;,‘ > BY
\ ”\ ':{/

O

24 With reference to paragraph no 5 3, to 5 26, the contents Ofs, \V:\/

Sl

the said paragraphs are denied and put the Appellant to strict
proof thereof

25 With 1eference to paragraph no 6 (a) to 6 (7), the contents of
the said paragraphs are denied and put the Appellant to strict
proof thereof

26 With respect to paragraph no 7, the Respondent no 9 states
that the Appellant has no locus to file the Appeal The
Respondent No 9 denies that environmental damage and
pollution caused by the PP in the modern state of Maharashtra
and such type of illegal activity of by the project proponent
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m conmivance of the government authority giving rise to
unlawful activity m society It 1s denied that callous attitude
of the SEIAA, SEAC-III, PMC & PP needs to be brought on
record by way of this Appeal to stop & prevent 1ll tactics and
to protect, preserve the natural resources for future

generations

27 With reference to paragraph nos 8 and 9, 1t does not warrant

any comment

28 With reference to paragraph no 10, the Respondent no 9

states that the delay may not be condoned

29 With reference to paragraph no 11, the respondent states that

appeal may be dismissed with compensatory costs

30 The Appellant has failed to make out a case for allowing the
Appeal

31 The Respondent No 9 shall rely on the other necessary
documents 1f required with due permission of this Hon’ble

Tribunal

32 The Respondent No 9 craves leave to add, alter, amend this

reply with permission of this Hon’ble Tribunal

33 The Appeal 1s barred by limitation and for that reason only
the appeal shall be dismissed The Respondentno 9 shall rely

upon other grounds at the time of arguments or later stage of

the Appeal
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34.In view of the aforesaid, the Respondent no§9 humbly prays

|
Advocates for the Respondent No. 9

VERIFICATION

I, Anup Subhaschandra Katariya, do hereby solemnly declare that
IDENTiFiED BY

what is stated in the foregoing reply is true to my own knowledge
Signaturei- ___ ————~ .
= gne B R QQ»;Q\»\as far as the facts are concerned and with regard to the legal
piamel- (oW il e
Rlo. NutMI- —sabmissions made therein, the same are made on legal advice

received by me and I believe the same to be true.
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Advocates for the Respondent No. 9

golemnly affirmed & Sign. before i
me by Shri/sit.f20u S_;_'\‘S_;\‘A%d;% CC\
Who is identified by - 12\ fen
whom | know personally.

Lip
e
Bhumini awsar

advocate & Notary. Govt. of India
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ASHEOKA

Ashoka Institute of Medical Sciences & Research

CERTIFIED TRUE COPY OF THE RESOLUTION PASSED AT THE MEETING OF BOARD OF
DIRECTORS OF ASHOKA INSTITUTE OF MEDICAL SCIENCES AND RESEARCH (“COMPANY”)
HELD ON NOVEMBER 25, 2024 AT THE REGISTERED OFFICE OF THE COMPANY AT V-TECH |
T PARK,S NO 113, WADALA, NASHIK 422 009

RESOLUTION NO 4

“RESOLVED In supersession of the earlier resolution passed by the Board of Directors of the
Company, that Mr Anup Subhashchandra Katariya, authorized person of the Company, be
and is hereby authorised, on behalf of the Company, to sign, execute, submit necessary
documents and to represent the Company for and in connection with the construction of
buildings and development of plots situated at Survey No 113/2A, Plot No 02 + 03
admeasuring area 14,089 00 Sqmtrs of Village Wadala, Tal Dist Nashik, to make
application with the concerned authority, Court, file affidavit, submissions, pursis, file
vakalathamas and for the purpose to appoint and engage on behalf of the Company,
Lawyers, Advocates, Pleaders, Attorney and Solicrtors, lead oral and documentary evidence,
file application, affidavit, written statements/ submissions, pursis, depose on oath before
the Court, and also to accept service of all summons, notices and other processes, reply

RESOLVED FURTHER THAT he 1s authorised to do the needful that may be necessary for,
incidental to and connected with above pursuant to the authority given by this resolution”

RESOLVED LASTLY THAT a certified True Copy of this resolution duly signed by any Director
of the Company be furnished to such persons/entities as may be deemed fit”

For and on Behalf of Board
For Ashoka Institute of Medical Sciences and Research

Digitally signed by
Ankita Adltya Ankita Aditya Parakh

Date 2024 1130
Parakh 1448 57 +05'30
(Ankita A Parakh)
Director

DIN 06870083

“Aditya”, Plot No 2/3, Opp- Dhareshwar Park,
IBP Colony, Gangapur Road,

Nastk — 422 013

Regd Office V-TechIT Park, S No 113, Wadala, Nashik — 422 009
Tel +91 253 6660005
CIN U85191MH2014NPL254072

VA
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Environment department,
Room No 217, 2nd floor,
Mantralaya, Annexe,
Mumbar- 400 032

Date January 3, 2019

To, w al Iy,
M/s Ashoka Institute of Medlca],§§xgnces & Research d5VIV tructure Ltd /Mr Anup S Katariya

at Plot No 02, S No 113/2, Indirandgar Wadala«goaﬁ\ladala Nash:kjf‘zzoog ahaé"i"ashtra

Environment Clearance”or Cgange m the Use o§ @mshng IT Buﬂﬁmg aSHosp 1tal ASHOKA MEDICOVER

HOSPITAL at PlotNg;OZ SdNo“ilS/?, Indlranag #Wadala Road, Wadélét%lashﬂ( 422009, Mahasrashtra
¢ O G

linication on tge aboveﬁnentloneq subject The prczggsalw s considered as per the EIA

Notification 2006, by the S'ra??;‘ evel! Expert Apprals Cornmutiee I, Maharashtrd ih 185°67th meeting and recommend

the project for prior enviroRmenital clearance tBQSEIAA Inff)rnatlonisgubﬁ%ted by you ha been, considered by State Level
Environment Impact Assessierit Authonty m its gs-“g‘:"’

SNsimeens I
consiflered by SEAC-IIFinder/screening category"zg(a) as=per EIA Notification 2006
Brief Information of the pro;ect sﬁmltted by you-lsfas below

Subject

Sir
Thas has reference to your comm

2 Itis noted that the proposalhls

\M ‘j}

Change m theUseRf E}ustmg,leBuﬂdmg as Hosp1tal ASHOMMEDICOWR HOSPITAL at Plot
:No 02'18 No 1&3/%anagar Wadala,Road@VadalafNashk 422009 Mahasrashtra

e

1 Name of Project

2 Type of institution <[Py ate‘ T h&? S0E
3 Name of Project Proponent L-ﬂs %%iflésagoka Insﬁ%‘te o§ Medical \fgflences & Resghrch and VIVA Infrastructure Ltd / Mr Anup

4 Name of Consultant MAN‘QR@S’QBEEN}RE@AQ@S;‘HM‘QD\ \@,,SZ
5 Type of project Housﬂ; Pf(ﬁﬁe{:ﬁ-ﬂHosjn‘ﬁai:Pioﬁect) éf VAN

6 New project/expansion 1 existing WV "’\f =
project/modermzation/diversification | Diversification 1 Existing Project
1 existing project ﬁ;m e P
7 If expansion/diversification; o) 2290 B 7
whether envmmmental clearance Q{Ses Elﬁm&%ﬂ;ﬂearme 1;?%111i id on OxfOZ/Z OL sﬁ%the name of V Tech IT Park
has been obtaimed for éxisting ot SEIAA, Niahatashis % % 1 BB
Eh o SHAR, Yheisaita Y | gl g J b

project

8 Location of the project | Plot No 02, S No 113/2 Indiranagar Wadala Road Wadala, Nashik - 422009, Mahasrashtra

9 Taluka e e o Ao o Bt pa Sy
1] 4 X,

10 Village AL P AN AR

Correspondence Name B Y D Mwpsiatinfa B AV HE 8 &8 Wl ) \ £

Room Number NA =i \} =A% @.g

Floor NA ‘Q\ "‘\ & 93“° \‘% g

A & .ﬁ“f‘

Building Name NA Nt e

Road/Street Name NA \@ SR e

Locality Plot No 02 S No 113/2 Indiranagar Wadala Road Wadala Nashik - 422009 Mahasrashtra

City Nashk

11 Area of the project Nashik Mumcipal Corporation

Approved Layout has been obtamned from Town Planning Department Nashik Mumcipal

12 IOD/I0A/Concession/Plan Corporation on 10/11/2015 Vide Letter No A4/11

Approval Number IOD/IOA/Concession/Plan Approval Number Letter No A4/11

Approved Built up Area 30633 26

SEIAA Meeting No 148 Meeting Date December 31, 2018 (
SEIAA STATEMENT 0000001114 )
SEIAA-MINUTES 0000000826
SEIAA-EC 0000000586

P

Shri Amil Diggikar (Member Secretary
SEIAA)

Page 1 of 16
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13 Note on the 1mitiated work (If
applicable)

The work imtiated includes Block A & C mn Plot No 2 with FSI = 24607 39 + Non FSI = 5642 25
= 30249 64 Sq M

14 LOI/ NOC / 10D from MHADA/
Other approvals (If applicable)

Sanction plan has been 1ssued by Nashik Municipal Corporation Nashik

15 Total Plot Area (sq m) 14089 Sq M
16 Deductions NA
17 Net Plot area 14089 Sg M

18 (a) Proposed Bwilt up Area (FSI &
Non FSI)

FSI area (sq m ) 30633 26

Non FSI area (sq m ) 22092 93

Total BUA area (sq m) 52726 19

18

(b) Approved Built up area as per
DCR

Approved FSI area (sq m ) 30633 26

Approved Non FSI area (sq m )

Date of Approval 107'04-20187 Y7

19 Total ground coverage (m?2)

20 Ground coverage Percentage (%)
(Note Percentage of plot not open
to sky) X

]

7381,38 \XYUN LA TR
e RN L

21 Estimated cost of the project

AR

3

X

OV

8y
&

Eﬂ

2 NAF

i

SEIAA Meeting No 148 Meeting

SFEIAA STATEMENT 0000001114 )
SEIAA-MINUTES 0000000826
SEIAA-EC 0000000586

P

Date December 31 2018 (

Shr1 Amil Diggitkar (Member Secretary
SEIAA)

Page 2 of 16
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22.Production Details

Semnal
Nuex:11b er Product Exasting (MT/M) Proposed (MT/M) Total (MT/M)
1 NA NA NA NA
23.Total Water Requirement
Source of water %;séWater from Nashik Municipal Corporation (NMC) & Recycled
Fresh water (CMD) |198
Recycled water -
Flushing (CMD) 53 Fresh
Recycled water -
Gardemng (CMD)
Swimming p&ol
make upi(Cum)
Dry season Total W%t or - Q
Requirement (G’%D
“'“"‘\
Fire ﬁgh
Undergroun }Nﬂ water
tank(CMD) i a
Flryg' ﬁghtmg - %
Overhead water
tank(CMD) 4
Exgesé"tgeatejéwater
Fmmges” ) £
Sou rc'e“éi%w at e“% ) EFresh Water-from ﬁashﬂc Mummpal Corporation (NMC) & Recycled
A Water @é\‘\z"%
Fresh water (€MD) 7" *184 PSS N
Recycleh waten > “%“;ﬁ,
Flushing (CMD) ‘iiiresh W
Recycled water LAA(Y ] w
Gardening (CMD) f\
Swimming pool NA v N
< make up (Cum) a5 &4
Wet season : 'g‘_géalmfater ? 3 I B TR, % %ﬁ? f;m% Fa
#| Re qulrement CMD) 333 ¢ jy% E i B ¢
éd&r g %‘;ﬁ§ o B A 5 ?‘% ?.% J &
Fire ﬁghtmg -
Unpd@er und water 100 XLD % éﬁ% -
G 735 [15) £50 467, B Y B0
Fire fighting R B F A 1B K
4] T Tt 0l o ]
sl 8 [ E01 (DI U0 G0 @
tank(CMD)
Excess treated water | 6
Details of Swimming
NA
pool (If any) J—

asmkf]\:\ﬂ
Neharesid | &

876,19 45(\.1.1’:\ /
vl v

SEIAA Meeting No 148 Meeting Date December 31, 2018 (
SEIAA STATEMENT 0000001114 )

SEIAA MINUTES 0000000826
SEIAA-EC 0000000586

I

Shn1 Aml Diggikar (Member Secretary
SEIAA)

Page 3 of 16




24 Details of Total water consumed
Partrf“la Consumption (CMD) Loss (CMD) Effluent (CMD)
Water
Requure | Existing | Proposed | Total | Existing | Proposed | Total | Existing | Proposed | Total
ment
Domestic 0 179 179 0 14 14 0 165 165
Cooling
t;‘lower & 0 149 149 0 146 146 0 3 3
ermopa
ck
Gardening 0 20 20 O | w20 20 0 0 0
Fresh %&lﬁw s
re;’uﬁ;m 0 198 08 YW | 8& 0 170 170
a L B o
T 7 e
NS NN
Level“o’f?@g Ground | Ground Wsaz.’:c.%r nLevel has bé‘eﬁ‘@bs,é?\v”é’ﬁ;between 2 1 m and 2 45 meter
water table ;> below gTuhd*evel (mbgl) e;}:ﬁ
T A F B 27 % ”‘"§
fal%) ga::;%f RWH 4 Nos#pf RWH [Tanks w1]1 be prov1ded apacity of each RWH Tank will
be 6 Q}KIAD*KR Tank$will be providéd-hear RWH Pits
Qhixty @ SOSAEA VRN T
Locaq‘%n of the RWH{{ %%ﬁhﬁg% % 5"
ﬁ(s) t,;z% o e .(»ffmb )
Quantlty of echarge There will;bem be*prowsmn of Four (04) Recharge Bores at the R G Area for
25 Rain Water ts % (’5 ath‘é}“RecharéQé‘%f@‘h"‘How Aqulfe’?‘s‘?
Harvesting S1z "of rechaI:ge pits i,
RWH) e'of S M B M /ﬁs ﬁ
( AT [ I~
Budgetﬁy allBcation |2 ‘ G
(Capital cost)% 2000@@9 %% @
Budgetary alloCdtioh P ] A
(0 & M cost) M/{.rgg%oom; AN I
&
Details of UGT tank ﬁeNé;% Icé. gNH‘"«I‘anks w111 be prov1ded Capacity of each RWH Tank will
r %gn ¥ 1 No Fire Fighting (Underground water tank) of-100 KLD Capacity
(&5 , T R ’ 3 =
§MM§ @ff’@ gf&»ﬁﬁﬁmﬂa%ﬂ @%;?
¥ | Natuvaliv t”ef‘.’ Ej{ !Pro.]acﬁs igcg”cedimthmf Nashlk U.Iliglp%“l égmoranon Area where
h z‘dramage pattem‘\‘ﬁ gnh the ficilifies are avalabls UM et W
26 Storm water
dramage Quantityiof storm 207.cum/ hr )
waltdt g{j o LAY PR (R IR WP BACR
sug GESWTE] gt xd sdbt) o | HEH &7

SEIAA Meeting No 148 Meeting Date December 31 2018 (
SEIAA STATEMENT 0000001114 )

SEIAA MINUTES 0000000826
SEIAA EC 0000000586

P

Shr1 Anil Diggikar (Member Secretary

Page 4 of 16 || SEIAA)
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e

27.Sewage and
Waste water

Sewage generation
m KLD

165

STP technology Advanced Tertiary Treatment

?Sﬁg ty of STP 1No of STP Capacity will be 200 KLD
%1;): ;?r‘;_;n & area of On the Open Land within premises
?;;,ﬂm:g”amn 7200000

](3(;1 i?;?g;}‘m“‘m 150000

> Saay

Xy

B
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28.Solid waste Management

Waste generation

Construction Phase 1 Empty cement bags 2 Steel 3 Sand 4
Packagmg Materal 5 Aggregates

Waste generation i
the Pre Construction

1 Empty cement bags Will be sold to recyclers 2 Steel - Steel cut
pieces shall be used as spacers and chairs i the structure and wastage
of steel (balance non usable steel of odd lengths) will be sent for

and Construction ?;igﬁgﬁ;h‘:aste recycling 3 Sand Wastage of sand will be used for bedding for
phase debris flooring purpose They shall also be used for back filling and filler
matenal for levelling of mternal roads and pavements 4 Packagmg
Material Will be sent for recycling 5 Aggregates Will be used in
road,
Dry waste Non biodegradable - 253 Kg / day
Wet waste - A B%g:d,é'g}‘ﬁ ableMﬁZ;Kg [ day
(A . :
Sluagédile Ko/
Waste generation Hazart:;:u:lwasz '\;\ ﬁT’i e ;kg 2 fL’
i the operation |Blomedicaliwaste.(If” %_3 T AN A
Phase ? applicable) £ Bﬁemﬁl al kg{idfa‘{} T
STP Sludg‘é‘(Dry‘%g&
sludge)-4 éﬁ}b STP Slucig; ic:le kg/day c}%ﬁ,
Othersiffanyy”  |NA g O] e
Dry‘R“va‘s—i:‘e% .| Non blode’grada.ble Will be haf;’débd oveL.to*Authorized Recycler
Wefﬁzyste f | Bigd emaggglejwm be used for Comp %qung”gﬁ
E R <2 d
éé:f aT‘dous waste  © ET%’,%S"II;:Iige WL bssllgnded over to Wafer Grace BMW & Hazardous
Mode of Disposal 4 aste anagemen -Services
of waste Bmmedmal?‘waste (I Blomedlcalﬁ*Wﬂl be handed overﬁgo Aﬁhonzed Recycler for
apphcab}e) memerahon "ﬂ%\
STP Studge (Dr N“f‘“ e 4 N
slu dge% é%%i& STP Sludge’:“Dry sludge j}lill*be usedzasananure
Othersfany'ly, ¥ |NA, T A\

Locanoﬁ—(g)’(%

ReTrnE eaagw PN

Area for the st"('nfage’ ??"’
Area i of waste & othef"’"‘«j<
requiremen material

Area for machimery
?Udgezlaly allocgtlon PCgplta.lncost o g . é}f{{;
Capital cost an “—m-——-—\ = 2=
Dt s T T BT

W“Wwwmmmmmnuwgmmm RS =]

VBhUMII
%D VANSAR
Na‘hlkmsiﬂ!ﬁ

Maharashitrd
REG.X6 1603112019

Rl /‘;\ Vi
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29 Effluent Charecterestics

Number | Perameters Ut | Charecterestios | Charecteroshios | standards (MPCB)
1 pH NA 60 80 65 85 55 9
2 BOD Mg/l 300 <10 Less than 100
3 COoD Mafl 600 <100 Less than 250
4 TSS Mg/l 300 =10 Less than 100
5 O1l & Grease Mg/ 15 = Less than 10
?(I:rlt/([)]gI)lt of effluent generation 8 KLD
Capacity of the ETP 10KLD m M
Amount of treated effluent e AL A 2L [59d
recycled AP L i d 77
Amount of water send to the CETR~ fag'wﬁkﬁ@% Gied %Mw{m
Membership of CETP (if require) S NA - 45, & © N NIGU Y A
Note on ETP technology to beps’éﬁ{ ﬁd&&%‘éﬁ Tertiary Tr&éi:“g@_aent W&a =
Disposal of the ETP sludge X\ \ﬁj I‘\L"(?fapphcable W V«";:Q ‘gf’é?
o] oo, : Ly
= & 2

» 2 5 35 o ROE 0 i 1 b y
FOVErmimeny 4
& Fon )& A 6

ADV BhUMiIY
\/ BRAWSAR
N~k Bistnet
Maharashtre
RFG. {o 50817012
Vadupta 1S1GAY S
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30 Hazardous Waste Details
Nsll‘illhatler Description Cat UoOM Existing | Proposed | Total Method of Disposal
Will be handed over to
16kg/ 16kg/ | Water Grace BMW &
1 ETP Sludge 343 NA NA Day Day Hazardous Waste
Management Services
31 Stacks emussion Details
Serzal Fuel Used with v | Imtermal | g
er1 el Used w1 om emp o aust
Number Sechion & umis Quantity Stack No ground dla(xln;l(;ter Gases
A w A level (m)
2 Nos of D G Sets of P 44 1§ &i
1 1500 kVA Capacity 7= 8185 02 40 (oC)
each YN o ﬁh
Ty ST T e e~ DIITEN e
& 21 étails of Fuel to'besused /"Z
Serial t et i TS N
Number Type of Fuel S s Existing JE‘ ngggg\d Total
1 HSDf (F NA OB ne2 LMY 3282 Lir M
33 Source of Fuel @ Q: Local Soqrcgg; @ ﬁ £ a‘i %;@F
ey FuslinlliBetraAsportedito site/by Sealed Ms Pfiims through Closed
34 Mode of Transportahior of fu% to site Con‘i’é‘lzﬁégé ALy e S;? }y m
=4 i A ST
2 £
2\ B, ~B5jERergy~
Sourmf%owf% ’ w ﬁ‘k}\\% T
SEDCL eommmanim==
supply 57,3 T fdy [ M= = AT
During Qo}nfitﬁ%\\ﬁn % c?%@\ SAT -~
Phase (Demand 60 KW \
ORI/ 0) S
DG set as Power” ¥ ™ Z{‘)‘{ )}ﬁ(( ) }_?')\N
back-up during 1% 94851: of 250 kVA
construction phase h
fDurmg Operation . 3
. phase"(Conqecte@E%t\ Connectedsizoad=3900-KW %}‘ ) &
kv e
OWEr' | DumgiOperdhonss |4 0 B o 0 L € 0 0 &8 W O
requirement. |phase (Demand Maximum Demand - 2600 kVA
load) [ Bl _ 1A
= e T e T R IR TR TR
TrapSformer )} [/ 12000kvER 27 (G | T 5 00
pGsephasipoer B B CLA U G @ W B L H (U
back-up during 2 Nos of D G Sets of 1500 kVA Capacity each
operation phase
Fuel used HSD 3282 Lir/M
Details of high
tension line passing NA
. through the plot if
T any
; bx;}’@'\;:ﬂ;‘;:{\\ Energy saving by non-conventional method
BT o, 50,
{\ s‘ﬁﬁaar “” <f‘
(”""} :E‘;J ’/I‘\l
i \,'2;\"‘ [T '{é‘//
~ 4/
-
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26 kVA / day Power Generation by Solar PV Panels

Flat Solar PV Panels (310 Wp x 81 Nos ) will be istalled at the Terrace to generate Electricity equivalent to 1% of the
Demand Load 1 e 26 kVA / day as per the State Level / Local Building Bye Law s Requirement

2500 LPD Water Heating by Solar Water Heating System .
Total Hot Water Requirement for this Hospital Project 1s 12 KLD Solar Water Heating will be provided to meet 20% of
this Hot Water Demand 1 e 2 4 KLD Hot Water will be provided by Solar Water Heating System as per the State Level /
Local Bulding Bye-Law s Requirement 1250 LPD x 2 = 2500 LPD Sunglow Close Loop (Pressure) Solar System (FPC)
will be mstalled at the Terrace Area 10 Nos of Solar PV Panels will be required for 1250 LPD Hot water Panel Size will
be 1910 x 1106 x 95 mm Glass will be 1875 x 1072 mm, toughened 4 mm thick Absorber will be 0 2 mm thick copper
sheet, selectively coated Header will be 1" Diameter 22 SWG Copper Tube Riser will be 1/2 Diameter 24 SWG Copper
Tube Number of Riser will be 9 Bottom Sheet will be 0 7 mm thick Insulation will be of Mineral Wool 50 mm (bottom)
and 25 mm (side) thick Absorber to Riser will be of Ulirasonic Welding Supporting stands are designed of tmck M § “L"
shaped sections M S jacketed tank with high temperature and corrosion resistant EPOXY coating will be provided and
the tank will be PUF msulated which 1s suitable for 6 bar, water T pressure In case of Piping System 1 G I with 90 mm
PUF Pipe Insulation (standard - 22 mir ) will be prc{ vide btw xIf'éolar tanks and panels

SNV "}e“

?é?bet Wicalculations %{’3}/ a‘ayi_ﬁ‘g 7

N 3}

Seral

W @» 3
Number EnergyICon‘?!er‘z}tsgp Measures %é”ém* t’#?é%’\ Savmg%

[y e % §
E\ }ﬁ o 1% of the Defdang 'ra?ialezs KVA / day & 20% of
1 Solar PV Pangls & S'{(:l!:?Water Heating Sy%‘el% Hot Water Deinavﬁ_}tgﬁ"kz 4 XLD Hot Water will be
éﬁ ﬁprowded;by Solar*Water Heating System

<_j 2@7 Detallsggf i ﬁﬁﬁ‘ojﬁ oﬁntrol SystemR

Source Emstmg:pollutlon control systemtwmyd H Proposedito be mstalled

Mobile S'I'P will pe prov1ded during construction

@ "“’"actnwty gperanﬂg"'%'l\Phase STP - Capacity - 200

,,KLD UptoL‘TerUarye-Treament ETP - Capacity - 10
KLﬁ% UptOnAdvanced Terhary Treatment

Water

Bmd’egradablew,lzz Kg / day - will be used for
ﬁQCompostmg Sludge - 34 kg/day - Dry sludge
aﬂjbeausedkas manure Non-biodegradable - 253 Kg
|25 day Wil be handed over to Authorized Recycler
{ § c’& “Bmmedlcal 111 kg / day ~ will be handed over to
S |-Authorized Recycler for mcmeration Hazardous (ETP
¥! Sludge) - 1 6 kg / Day - will be handed over to Water
Grace BMW & Hazardous Waste Management

Sohd
Waste

ere be n01se generahonf during constructional
hase due to the use ofiméchineres Mitigation
measures : No1sy WoT. ‘ﬁhaﬂ ibe carried out durmg
daytupne only Vehicles deployed to the site shall be
nionitoréd for proper mamtenance through
%gg?ltggcgér"%éMaf e‘f{és and equipments shall be
g0 tan}etd as per ol manhfactmers mstruction * The
Gontractorofmaterial’ transportanon shall be advised
to 1dentify the time 1n the day for vehicular
transportation and avold queuing of trucks i and out

GO

Noise

I

Project proponent will take all reasonable
precautions to make its sohid waste storage areas
Land & 1mpervious to water and leachate migration This will

Soil NA prevent soill contamination Project Proponent will
provide pucca RCC flooring at Solid Wastes storages
to avoid any contamination with so1l durin /-f Jatdimg,

NashikDistnct
Mahara hire
R G.Ho +5031201
Valdupo 1=

Wi,
~__ Bep
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Construction Phase Fugitive Emissions from
handiing of construction materials Throwing
materials from higher level shall be avoided to

reduce dust generation Maternal storage shall be
Arr NA constructed at easily accessible point Use of lifts
dunng construction shall be advised to avoid
accidents Water sprinkhng, mstallation of wind
breakers 1n the form of site barricades, paved roads
shall mitigate the impact
Budgetary allocation | Capital cost 2600000
(Capital cost and
O&M cost) 0 & M cost 200000
38.Environmental Management plan Budgetary Allocation
a) Constructlon p ase((wﬁtgaﬁ;eak-up)
Seral Attrnibutes ’AP\é‘rameter ‘a w Total Cost er annum (Rs In Lacs)
Number 'y % ‘af E ’yp
Water‘for dust 37
1 Ar Envmonmeitig qsu%re331on ( %%
Site samtatign; £3Mobile Toilets, ?{E;E
2 Dlsmfectmi@i / Fumlganon 5% %ﬁ % o
Environmentss Ar, Noisg Wate § -
§ Momt°n§é§ P Sou A g{ﬁ a\x?;ﬁa ﬁ =B
‘{7»._.; Healthgcﬁeelﬁupa:% b M=o 4
4 Health & Safetyy Personal protectlve 4705
‘%:;& equipments % K ffﬁ@'
Environment } - 4 N <
5 Managemen"c‘(:)gg%} ffﬁéman%:fgﬂﬁ: % /%A; 4 50
LT T e o B Deng
5)X0 c%}atlon?Phasez(mth B J’afk-u D),
P X
Serial L. /&« % apltal cost RsfiIn_ |¥ Operational and Maintenance
Number Component Description, @ r‘\%’% Lacs~=~\ cost (Rs m Lacs/fyr)
1 Water Environment mﬁ@@q ‘}Su 05
= R
9 Bio degxll‘\z;dable Sohd OWF”‘M 150 15
aste
3 Effluent Treatment 100 | oy 05
4 Sewagef'i‘vregﬁmeﬁtﬁ 3 E g»"\aSTEiﬁ By 1B A20 7oy e N @;’3 15
b Ll %35%3@55&;i8“ ki
5 Envuo%entﬁ”&g Iandscapmg] ¢ 20 BB L @ 4 20
- Non Conventional
6 Renewable ERgigy- i 26 20
E1% ng‘?% £ZERergy-SySien m ,ﬁm £ EL‘} oh ha e
F1y ﬁf p ]ﬁ')mnédlc Waste?{ F E’ H p
7 Buomeducal Wasis i g8 Facedin 1 |8 »{j | N5 i @ 20

39.Storage of chemicals (inflamable/explosive/hazardous/toxic

Yg 2 Ty
n
[r:}

substances)
Maxymum
Quanfity
of
Storage Consumption
St Source of Means of
Description Status Location C;arll)a;/([:'lrty a: za;g,e / M(I)\llll'ifh m Suppl; transportation
%\\\ point of
bk time 1
SRR MT

L O
- e

Sugr, ] * J
5 oi w3
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Sealed MS
HSD NA Fuel Storage | 1000 Lirs | 1000 Lirs | 3282Lir/M | g% thgﬁscigge .
Containers
40 Any Other Information
No Information Available

1y

1D R PR R S L
Government of
Viaharasnira

i

a3
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CRZ/ RRZ clearance

obtain, if any NA

Distance from
Protected Areas /
Critically Polluted
areas [/ Eco-sensitive
areas/ mter-State
boundarnes

NA

Category as per
schedule of EIA 8(a)
Notification sheet

Court cases pending
if any

Other Relevant
Informations N

Have you prevmusly;é i
submxtte"d
Apphcatlon onlmne, éyit

on MOEEWéhsﬁe
Datelof.d onlme:%ﬁ}’

[
it | Qo %%

3 The proposal has been c%giderqd by SEIAA 1 ifs 148

(s “%thﬁheetm; & decu%;q to;accord environmental

13

23

clearance to the said pro_lect"under the prowsmns 0 Envmonment Impact Assessment. Notification, 2006

1N Y e ‘-"“ﬁli&ag)wf

subject to 1mplemen’£at1‘6'ﬁ*(;f‘k the followm terms and Egnd:ltmf H
Specific Conditions % [5;3 g\i&&m’ A M

1

PP to submlt NOC “from Comm1551oner21?f&usmes, Government of Maharﬁtra and Municipal Commissioner,
Nasﬂ:,Mummpal Corporatlon Nagik for«change"éf use from IT Buﬂdmg‘qtb‘Hosmtal

I

PP to submyt’an mieffmty bohd for.prOJect'landW 2 A

III

PP to subnu}‘:,detaﬂs of CEKachwhes?m“'consultatmn mthglj"gffecte ;'é’ople m the project area as per
MoEF& CC cmcularudated51/05/2018 é& i~ A

v

PP to submut: andm‘f'ie miiaty bond £5& change oftnamé‘\ A&W

v

PP to submut CER plan’?:o Distragt Collector and acknowfédg\m‘eﬁt to be submitted to Member Secretary

SEIAA BV A rianW Y\

General Conditions

HAMRANA

1

E waste shall bedisposed through Authorized vendor as per E waste (Management and Handling) Rules
2016, rrs >

II

fThe OccupancysCerhﬁcate shﬁllfbe;%ssu sdg_&y thewLoctalvP%anni'n"éZ’Au thorty tg the prO]ect only after ensuring
sustamegl:avaﬂfs(bmty of dnnkmg m@iter, cofinectiyity ofsewerme to‘*the pro_)ect siteland proper disposal of
treated watep Jas\'ger enwronmental nor:us*» ¥ A A { H £, t,,," S E

k4

I

This environmental clearance 1s 1ssued subject to obtaining NOC from Forestry & Wild Iife angle mcluding
clearance from the standmg commuttee of the National Board for-,Wlld Iife as if applicable & this environment
cleardnce does notnecessanly w‘[‘)?lyles that Forestry &'\Wﬂd Ife clearanceéggran ted to the project which wall
be conmdered@eparatelwon ment Lf?' ﬁ}gm E '} } Lg‘ ,ﬁ{ 4

[mfu

PP hasitojabide bi:thé condions stlpulated@y}%EKCS_qSElA‘Aj NIIRY

The height Construction built up area of proposed construction shall be m accordance with the existing
FSI/FAR norms of the urban local body & 1t should ensure the same along with survey number before
approving layout plan & before according commencement certificate to proposed work Plan approving
authority should also ensure the zoning permussibility for the proposed project as per the approved
development plan of the area

If apphicable Consent for Estabhshment" shall be obtained from Maharashira Pollution Control Board under
Air and Water Act and a copy shall be submitted to the Environment department before start of any
construction work at the site

All requared samtary and hygienic measures should be m place before starting construction activities and to
be maintamed throughout the construction phase

Adequate drinking water and samtary facihities should be provided for construction workers at the site
Provision should be made for mobile tollets The safe disposal of wastewater and sohd wastes generated
during the construction phase should be ensured

[ng No 148 Meeting Date December 31, 2018 ( g -
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The solid waste generated should be properly collected and segregated dry/mert sohd waste should be
disposed off to the approved sites for land filhng after recovering recyclable material

Disposal of muck during construction phase should not create any adverse effect on the neighboring
communities and be disposed taking the necessary precautions for general safety and health aspects of
people only m approved sites wath the approval of competent authority

Arrangement shall be made that waste water and storm water do not get mixed

All the topsoil excavated during construction activities should be stored for use m horticulture / landscape
development within the project site

Additional so1l for leveling of the proposed site shall be generated wathin the sites (to the extent possible) so
that natural draimnage system of the area 1s protected and improved

Green Belt Development shall be carried out considering CPCB guidelmes including selection of plant
species and m consultahon with the local DFO/ Agriculture Dept

So1l and ground water samples will be tested to ascertamn that there 1s no threat to ground water quality by
leaching of heavy metals and other;toxm contammants

Construction spoils ch‘ dm 1tummous§;1}_‘afe\}‘1§,1!anc}‘,fother1hazardous materials must not be allowed to
contammate watercgll‘mss and?ﬁm dim; psfces{or Sichinfatengl-must be secured so that they should not
leach mto the groundgivaterw_kﬁ h%

Any hazardous wastg,generatea'aunng constructlon@pzfiwsé\ shoﬂa be dlsposed off as per applicable rules and
norms with Re ecessary apprové‘]s of the Maharashira Pollﬁ’ttgg Contrql,Board

The meseLgen‘%ﬁtgr S8ts to be used dumng construction phaseg,sho'%ﬂa.ben&gy sulphur diesel type and should
conform to E] nvu'onﬁents (Protecuon)—Rul es,brescribed for alrandfnoxse’emlssmn standards

The dle§§‘}~§g’ i iired for operating DG sétstshall be stored mn under ound tanks and 1f required clearance
from con¢ern authority shall be take;x % a L

Vehlcles"hlred for' bnngmggt_:o t:mc}l;la anatgn toéthezsme should bé n good condition and should have a
polluﬁ on check certificate and‘shouldgcorformto apphtjghle air and nmse,emlssmn standards and should be

opergted only durmg non pea}@low

AmbiefifEoise leyils should conform*fﬁeg&enﬁal standards both‘dunncﬁi%d mght Incremental
po]lutn@ﬂﬁ‘%dS orn«the ambient air andé}mse quahty should be clo%eil'}" mﬁgmtg&'gd durmg construction phase
Adequat’é- measures should be mad%edu@Mxent arr and foide leveél dufing construchion phase so as to
confofmytorEh, stipfilated standardsiby CPCE/MPEB _J

XXTI1

Fly ash should'be usfdfﬁ‘s@;uﬂdmg—matemﬁ m.the cnnstruch%%’*as %gg:\tg“e prov151ons of Fly Ash Notification
of Septembg,ngg and amended as on- 27t Aigqust, 200 _f,(:I'he abovecondition 1s applicable only if the
project site 1S lgcated v withm the *L00Km of Thermal;Power Statlons)

XXIII

Ready mixed concretr%?lst be useﬁﬁn\buﬂmn %consu'ucuonf\w

Storm water controlfand }ts;e use"asé Q_LPQ,@V)/B‘@@ BiS standards for various apphcations

Water demand durmg Constniction shotld be educed‘byruse of pre mixed concrete curing agents and other
best practices referred w{/‘q\'

The ground water level and its quahity should be momtored regularly mn consultation with Ground Water
Authonty 9 o

XXVl

epgfﬁmit}u wre%ard shotild be Subpntied £o the MPCB%"ﬁd Eh wr%nment department before the project 1s
& E

comm:ssgpueéd for,&em&n DlscharggZofkt}us ﬁnuws’ed \t‘ggated afﬂuent if anyshoul;;jba discharge m the

sewer line Treated effluent emanating from STP shall be recycled/refused to the maximum extent possible

Dlscharge of thus unused treated affluent 1f any should be dlscharge m the sewer lne Treatment of 100%
gray water ;gy decentrahzed{!r mggnt should be done Necessaryéfmeasures,should be made to mitigate the

odouionemiomigTi ] T LA 60 G0 [ T e )

g'he instaliation~of tht the@ewageﬂ:'rea :ment ,Pl @i@)‘shoul‘ d'gﬁt?er‘h“ﬁ’ed by,,;?ammdegendent expert and a

XXVIII

Pernussu?‘lto;draw g'found watgql?a?d constructlonxof% as&mgt mmgsha’il?ﬁeiobtamed from the competent

Authonty prmr t6 construcué'n/operatmn of the prq]eet

Separation of gray and black water should be done by the use of dual plumbimng hne for separation of gray
and black water

Fixtures for showers toilet flushing and drinking should be of low flow erther by use of aerators or pressure
reducing devices or sensor based control

Use of glass may be reduced up to 40% to reduce the electricity consumption and load on air condironing If
necessary use high quality double glass with special reflective coating 1n windows

XXX

Roof should meet prescriptive requirement as per Energy Conservation Building Code by usmg (@vﬂg
thermal msulation matertal to fulfill requirement Q
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XXXHI

Energy conservation measures like mstallation of CFLs /TFLs for the hghting the areas outside the building
should be mtegral part of the project design and should be in place before project commissioning Use CFLs
and TFLs should be properly collected and disposed off/sent for recycling as per the prevailing
gwdelmes/rules of the regulatory authorty to avoid mercury contammation Use of solar panels may be done
to the extent possible like mstalling solar street lights common solar water heaters system Project
proponent should mnstall after checking feasibility solar plus hybrid non conventional energy source as
source of energy

Diesel power generating sets proposed as source of backup power for elevators and common area
Nummation during operation phase should be of enclosed type and conform to rules made under the
Environment (Protection) Act 1986 The height of stack of DG sets should be equal to the height needed for
the combmed capacity of all proposed DG sets Use low sulphur diesel The location of the DG sets may be
decided with m consultation with Maharashtra Pollution Control Board

Noise should be controlled to ensure that 1t does not exceed the prescribed standards During mghthime the
noise levels measured at the boundary of the buildmg shall be restricted to the permissible levels to comply

with the prevalent regulations A L _A

Traffic congestion near,the entryFnd exlt@omts frofh the roads adjoming the proposed project site must be
avolded Parking shoulé‘ be ﬁﬂlyéxmternahzed and nojﬁfbhé\space should be utilized

XXXVII

Opaque wall should mee@escnph‘geénequg’gl?ent as 3er Energﬁ;; Conservation Bullding Code which 1s
proposed to l%e niandatory for‘all alrggondmoneg spaces Wi engs“&puabon for non air conditioned spaces
by use of ap_p;opnate?thermal&mSMatmn material to‘ﬁﬂﬁ]lggquuemefﬁ?

XXXVIIL

The buﬂdmg Ahould have“édequate dlstance between thef t§'allow.mbyament of fresh air and passage of
natural hghtﬁalr andennlaton il C;r»"c,& s%:"’

=

Regular supemnsmn RY0F the above and'dEHer measures for momtonng g shbuld‘besn place all through the
consm%ogfphasg?so as to avoid msmnbansge to the surroundméﬁsl% u

Under {Het prov‘_lglons of Envuonment';"’(Protechon) Act 1986 legal actlori“sh”’g]"l be mitated against the project
propdientyf 1t was found that co C égtrucuon of the,,prOJect has been started:mthout obtaming environmental

cleafance , ‘__“, G

Six monthly monitoring reports should Besw submltted t0'the Regional office"MoEF Bhopal with copy to this
departmentland‘MPCB W m

4

XLiI

PrOJecB,propgnenb Shall ensure compleu%ﬁgus”STP MSW dlSpOS facﬂ1ty,,gre3n belt development prior to
occupaln?qn o;athe&}‘mldmgs A5 agreeﬁfcﬁlﬁunng‘the}@ meetmg»aPP to exfﬂore possibility of ubilizing excess
treated watgim tHerat djacen?mem?gudemg%eforg dlschargmg 1 mto sewer Ime No physical occupation
or allotmeﬁsclwﬂhbe g1ven‘mless all; above sa1d enwronment'gﬁmfrastmcture 1s mstalled and made functional
mcluding water req}nreme et m Para 2 PHor ceruﬁcahonifr”om apfff?ﬁnate authorty shall be obtained

XL

Wet garbage shouldﬁ:e treatedﬁw‘i’ OrgachWasteﬁ'CvaerteArﬁ and{reatecl waste (manure) should be utihzed in
the existing premlse‘g'f or gardenm Afidrrio wet garbage« ‘be,,dlsposed outside the premises Local
authority should englire thisWesy, Tl N

Local body should ensure;that.n b foecipation 'Eerﬁf‘irg'igﬁ?injls.;ssued prior to operation of STP/MSW site etc
with due permission of MPCB ‘?\ »"3‘}\

XLV

A complete set of all the documents submitted to Department should be forwarded to the Local authority and
MPCB =

the?case of any change(s) mqtheésggope ofxthe,project,f;the pro,]ectggmuld require adresh appraisal by this

Departmbht mi?ia_ﬂ,}ief’ %?‘éif?ﬁﬁgjjﬁen J‘f;fl

3

XLVIL

@separatg&efrfvm‘o{nﬁnent management ce]livq\n ah.ﬁedestaffssha]l be é:set upgggunﬁlementatlon of the

stlpulated environmental safeguards

XLV

Separeg:e funds shall be allocated for mmplementation of e wronme ntal protection measures/EMP along with
1tem WISE, Igr%g}s@“meksie;ostfshall benncluded as:parf { onectfcggtﬂ'lhe funds earmarked for the
enwrorment;protectlon measuressSh &not {?e;dlverted fo poses,andiyear wise expenditure should

reported 'tothe MPCB’&' ’department % 4% {( 3

O3
=
@
’E{

o
[=)
=
m‘*‘d
=
=

E’E;“:i

The pro_]ect management t shall advertise at least m two local newspapers w1de1y circulated n the region
around the project one of which shall be i the Marathi language of the local concerned within seven days of
issue of this letter mforming that the project has been accorded environmental clearance and copies of
clearance letter are available with the Maharashtra Pollution Control Board and may also be seen at Website
at hitp //fec maharashtra govin

Project management should submit half yearly comphance reports n respect of the stipulated prior
environment clearance terms and conditions 1n hard & soft copies to the MPCB & this department on 1st
June & 1st December of each calendar year

A copy of the clearance letter shall be sent by proponent to the concerned Municipal Corporation and the
local NGO ifany from whom suggestions/representations if any were received while processing the
proposal The clearance letter shall also be put on the website of the Company by the proponent

< ¥
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i

LII

The proponent shall upload the status of comphance of the stipulated EC conditions mcluding results of
momnitored data on their website and shall update the same periodically It shall simultaneously be sent to the
Regional Office of MoEF the respective Zonal Office of CPCB and the SPCB The cniteria pollutant levels
namely SPM RSPM S02 NOx (ambient levels as well as stack emissions) or critical sector parameters
mdicated for the project shall be momtored and displayed at a convement location near the mam gate of the
company m the public domain

Lix

The project proponent shall also submit six monthly reports on the status of compliance of the stipulated EC
conditions mcluding results of monitored data (both 1n hard copies as well as by e mazl) to the respective
Reqional Office of MoEF the respective Zonal Office of CPCB and the SPCB

The environmental statement for each financial year ending 31st March m Form V as 1s mandated to be
submutted by the project proponent to the concerned State Pollution Control Board as prescribed under the
Environment (Protection) Rules 1986 as amended subsequently shall also be put on the website of the
company along with the status of comphance of EC conditions and shall also be sent to the respective
Regional Offices of MoEF by e mail

Lv

This EC 15 granted for FSI area 30633 26 m2 gNon FSI area 22092 93 m2 &Total BUA. 52726 19 m2

Tl !

oo v
ent of
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4 The environmental clearance 1s being 1ssued without prejudice to the action imtiated under EP Act or any
court case pending 1n the court of law and 1t does not mean that project proponent has not violated any
environmental laws m the past and whatever decision under EP Act or of the Hon’ble court will be binding on
the project proponent Hence this clearance does not give immunity to the project proponent in the case filed
agaimnst hum, if any or action imtiated under EP Act

5 In case of submission of false document and non-comphance of stipulated conditions, Authority/
Environment Department will revoke or suspend the Environment clearance without any mntrmation and
mitiate appropriate legal action under Environmental Protection Act, 1986

6 The Environment department reserves the right to add any stringent condition or to revoke the clearance if
conditions stipulated are not implemented to the satisfaction of the department or for that matter, for any
other admmistrative reason

7 Vahdity of Environment Clearance The environmental clearance accorded shall be vahd as per EIA
Notafication, 2006, and amendments by MoEF&CC Notlficatlon dated 29th Apmil, 2015

8 In case of any dewviation or alteration in the prmectiproposed from those submitted to this department for
clearance, a fresh reference should be made‘tﬁ\ne department el:o assess the adequacy of the condition(s)
mmposed and to mcorporate addltlonal'énvuonmental protectlo Qiisures required, if any

9 The above stipulations would‘h,é:enforced among others under the Wateg,(Preventlon and Control of
Pollution) Act, 1974, the Air (P,reventlon andicfimtrol of Pollutlon) ct; 8}*" e Environment (Protection)
Act, 1986 and rules there undZ?r,‘Ha’fardou% Wastes (Management g\n@fﬂandhng) Rules, 1989 and 1ts
amendments, the public Llablhty Insurance Act, 1991 and its amendments

10 Any appeal against th1s Enwronment clearance’s "'hallghe with the Natmngl Green-Iribunal (Western Zone
Bench, Pune), New Adm.lmstratwe Bulldmg, lstFloorﬁD ) /sWing, Opposite € Councll Ha]l Pune, if preferred,
within 30 days as prescnbunder Section,16 of the Na‘tlonal Green Tnbunal AF&Z'ZOIO

Copy to ErA
SHRI JOHNY JOSEPH, CHAIE,IAfA
SHRI UMAKANT DANGAT CELA,I%N SEAC 1
SHRIM M ADTANI, CHAIRMAN SEA %
SHRIANIL D KALE CHAIRMAN SEAG I { .
SECRETARY MOEF & CC
IA- DIVISION MOEF & CC
MEMBER SECRETARY MAHARASHTRA POLLUTION CONTROL BOARD MUMBAI
REGIONAL OFFICE;;EJOEF &'Q%) Ig\iAGPURF {@3 22 r:gu
REGIONAL OFFICE’I\{{PCiB NASHII@ r gfj E{am EE «% 3 @3
REGIONAL OFFICE-MIDC ASHIK’
MAHARASHTRA STAT}?EEI{.EEEI‘RICITY DISTRIBUTION CO LTD
COLLECTOR OFFICE AHMEDNAGAR ) (0 f% o (4643
COLLECTOR OFFICE JALGAON @ E ?:3 oo 5 jj
COLLECTOR OFFICE DHULE m

COLLECTOR OFFICE NANDURBAR
16 COLLECTOR OFFICE NASHIK
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Acceptance Letter for TOR application
F No.- SIAMHANFRAZ/42264372023
Siate Environment Impact Assessment Authonty

iaharashira

dattatray.bhaleraoi@@nic.in
Dated 28 Mar 2=

To

1

ASHOKA INSTITUTE OF MEDICAL SCIENCES AND RESEARCH

T

Maharashira | 422008

Subject  Application for Amendment / Expansion in EC (Under Violation category in
accordance with the Office Memorandum dated OF 07 2021 issued by MoEF&CC) for
proposed hospital building project at plot No. 02 + 03, 5 No. 113/2A, Near Indira
Wagar, Village Wadala, Sawata Mall Road, Nashik, Maharashira by Mz Asho=
Institute of Medical Sciences & Research and VIVA Inirastructure Lid

Sir

?

This has reference to your proposal No SIAMHINFRA423643/2023 daied 28
Wlar 2023 regarding grant of TORs for the above mentioned proposal

2 This 1s to acknowledge that the soft copies of EIA/EMP/other reports along with the
proceedings of Publc Heanng {f applicable fo the instant projecty have been
uploaded on Panvesh Portal

Yours Sincerely

SElAA, Maharashira

é VE
ADVBHUMRN
* Y BHAWEAR *
tlastul » dnrt
m m ‘I 3 \ :
4
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Minutes of 169™ SEAC-3 Meeting (Day-02) held on 26", 27" & 28" April, 2023

Minutes of 169" SEAC-3 Meeting Scheduled On 26, 27t & 28t April, 2023 through

Video Conference

Maharashtra SEIAA directed SEAC-3 to appraise the proposals by using mformation

technology facilities Hence, SEAC-3 mitiated to appraise the proposals received by the SEIAA
through Videoconferencing technology on Zoom platform from 26th, 27th & 28th April, 2023

Dr Deepak Mhaisekar, IAS Rid Chauman | 26th, 27th & 28th April, 2023
Shr1 Mukund Pathak Member 26th, 27th & 28th April, 2023
Shr1 Dattatray Thorat Member 26th, 27th & 28th April, 2023
Shr1 Kiran Acharekar Member 26th, 27th & 28th April, 2023
Dr Aseem Gokarn Harwansh Member 26th, 27th & 28th April, 2023
Shr1 Joy Thakur Secretary | 26th, 27th & 28th April, 2023

Chairman welcomed the members to the 169" SEAC III Meeting

Member Secretary

Page 1 of 87
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Minutes of 169" SEAC-3 Meeting (Dav-02) held on 26", 27" & 28" April, 2023
Day 2
T Y, T i T 0B < R B,
e el e et - IR 2098, T R e s P
13 SIAfMH/lNFRA2/417236/2023 Proposed Residential & Commercial Project =~ o
) . }* - GURUVISTAPHIII Located at Gat No 321/1, & Gat
o T T No 321/2, Lofukand, Dist Pune, Maharashtra -~ °

Representative of PP was present during the meeting along with environmental
consultant M/s Sneha Hi-tech Products

It 1s noted that, the PP has submutted the application for fresh proposed residential and
commercial building construction project with total plot area of 18200 m2, FSI area of
46116 71 m2, Non FSI area of 24977 98 m2 and total BUA of 71094 69 m2
Brief information of the proposal 1s as below

SIA /MH/INFRA2/417236/2023

Proposed Residential & Commercial Project “GURUVISTA
PH III”, Located at Gat No 321/1, & Gat No 321/2, Lonikand,
Dist Pune, Maharashtra By M/s Arham Realty

1 |Proposal Number

2 |Name of Project

3 |Project category 8a (B2)
Type of Institution Partnership
Name M/s Kausar Sayyed & Ganesh Jahagirdar

Regd Office Sand Hill Towers, St No 1/1A, Near

WTC Kharadi, Pune

5 |Project Proponent address
Contact number (9270808080
e-mail arhamrealty80@gmail com
6 |[Consultant Sneha Hi-tech Products
7 | Applied for Green Field Project
8 |Details of previous EC New

9 |Location of the project

Located at Gat No 321/1, & Gat No 321/2, Lomikand, Dist
Pune, Maharashtra

Latitude- 18 36’39 61”N

10 |Latitude and Longitude Longttude- 74 01°03 67°E
11 |Total Plot Area (m?) 18200 00
12 |Deductions (m?) 3609 44
13 |Net Plot area (m?) 14590 56
Proposed FSI area (m?) 46116 71
Proposed non-FSI area (m?) [ 24977 98
Proposed TBUA (m?) 71094 69

~

fember Secretary

Chairman
Page 2 of 87
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Manutes of 169" SEAC-3 Meeting (Day-02) held on 26", 27" & 28" April, 2023
‘7 TBUA (m?) approved by | _
Planning Authority till date
4833 88
2 o
18 | Ground coverage (m”) & % 2313 %
19 |Total Project Cost (Rs) 3177 Cr
0 CER as per MoEF & CC | Activity Location Cost (Rs ) fura’uo
2
lar dated 01/05/2018
crreuiar date We will follow the conditions mentioned in OM
Details of Building Configuration
<Please use following legends Floor = F, Parking = Pk, Podium = Po, Stilt |Reason for
=St, Lower Ground = LG, Upper Ground = UG, Basement = B, Shops = Sh> Modification
Previous EC / Existing / Change
Buildmg Proposed Configuration
Building |Configura |Height |Building Height
t
21 |Name tion (m) Name Configuration (m)
] Wimg A 1 GP+GRP+UG | 37 o5
) (Residential) P +12Floors
WmgB 1 Gp+GR P +UG
) - P +12Floors 3705
(Residential)
WmgC I GP+GR P +UG
) - P +12Floors 3705
(Residential)
WmgD |1 Gp+GR P +UG
- - P +12Floors | -/ 0
(Residential)
- . |Commerctall b1 Ge6 Floors | 250
Building
- - Club House G+l -
Total Tenements/ shops
22 | Total number of tenements 406 residential tenements + 75 Shops
Dry Season (CMD) Wet Season (CMD)
Fresh Water | 206 4 m3/day |Fresh Water 206 4 m3/day
Recycled 13 87 m3/day |Recycled 0 m?/day
S [Water Budget (Gardening) (Gardenimng)
Recycled 103 11 m’/day |Recycled 103 11 m3/day
Flushing Flushing o
Swimming 00m’® Swimming 00m? KQTI;E;)\
% /PR N\
rmone ) £
Member Secretary et
Page 3 of 87
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Minutes of 169" SEAC-3 Meeting (Dav-02) held on 26™ 27" & 28™ Apiil, 2023

Pool Pool
Club House 9 0 m’/day |Club House 9 0 m*/day
Total 323 38 m*/day |Total 309 51 m3/day
Waste water | 578 57 m3 /day Waste water 278 57 m¥/day
generation generation
Water Storage Domestic UG tank (Residential +commercial)- 451 CMD
24 Capacity for For Flushing tank (Residential +commercial)- 155 CMD
Frrefighting /
UGT Fire UG tank (Residential +commercial) — 500 CMD
25 |Source of water |Local Body — Grampanchayat/Tanker Water
Level of the Ground water table [Below 7-8m on an average
Si1ze and no of RWH tank(s) and
Ramwater Quantity NA
26 |Harvesting Quantity and size of recharge
(RWH) pltS 5 No & 2 Omx2 Omx2 Om
Details of UGT tanks if any NA
Sewage generation mn CMD 278 57
- Sewage and STP technology MBBR
Wastewat 260 KLD + 25 KLD= 285
astewater Capacity of STP (CMD) XID
Solid Waste Type Quantity (kg/d) Treatment / disposal
Management Steel. Tiles 'Will be handed over to
28 |during ’ ’ authorized recycler
Construction waste Excavated material
Construction Top so1l will be used
etc
Phase for landscaping
Type Quantity (kg/d) Treatment / disposal
Will be handed over to
Dry waste 494 kg/day authorized recycler
Will be treated mn
Wet waste 668 kg/day OWC
Solid Waste Handed over to
2 Management Hazaidous waste Negligible authorized recyclers
d O t
HHng Lperaton Biomedical waste NA NA
Phase
Will be handed over to
E-Waste 8 kefday authorized recycler
\\ Will be used as
% STP Sludge (dry) 4 26 kg/day manure for gardenmg
ADVBIUMN ,,A‘(
?ya%kn: ﬁ( F \i puIpose
2 et b 1
\ %\ NARED }ieen Belt Total RG area (m?) 1716 54
\Z
\\N\l,\iif Ii’\:'\_"}
" Member Secretary Chairman

Page 4 of 87
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Minutes of 169" SEAC-3 Meeting (Dav-02) held on 26™, 27" & 28" April, 2023

Development Existing trees on plot 00
Number of trees to be planted 217
Number of trees to be cut 00
Number of trees to be transplanted 00
Source of power supply MSEDCL
During Construction Phase (Demand 75 KW
Load)

During Operation phase (Connected load) 3307 KW

31 |Power requirement |During Operation phase (Demand load) [1592 KW
Transformer 3 Nos 630KVA

1 nos of 250 KVA
1 nos of 400 KVA
Fuel used HSD

DG set

e Auto Timer control for External & Common lightning
e Use of CFL & LED lamps 1n all public/common areas
3 Details of e Solar Powered Water Heating Systems
Energy saving e Electronic V3F Drives for Elevators
e Solar PV Panel power for common area lightning
* Detail calculations & % of saving - 21 2 %
Type Details Cost
Environmental
Manacement plan Aur, water, land,
& P Capital biological 10 0 Lakh
33 |budget during
environment
Construction Aur, water and Noise
phase O&M ’ 5 0 Lakh/Annum
Monitoring
O&M
t
Component Details (RSEHLZICS) (Rsm
Lacs/Y)
Storm water - - -
Sewage treatment STP 86 50 2150
Water treatment - - -
Environmental Ramn Water 570 075
RWH
34 Management plan harvesting
Budget durn;g Swimming Pool - - -
Operation phase
Solid Waste owC 17775 427
Hazardous Waste - - B
E waste Handed over to
Authorized Vendor
Green Belt 73 10 2063
Development o
Member Secretary Chairman

Page 5 of 87
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Munutes of 169" SEAC-3 Meeting (Dav-02) held on 26", 27" & 28" Apiil, 2023

Renewable energy
Energy saving Solar PV panel & 103 51 5 44
solar hot water
Environmental From MoEF&CC
- 40
Monitoring approved lab
Disaster During operation 90 10
Management phase
Required as | Actual 5
Type per DCR Provided Airea per parking (m’)
35 Eafﬁc 4-Wheeler | 341 341 o
anagement > Whoeealer 1396 1396 As per Stan2 ard DCR
(6806 14 m~)
Bicycles - -
36 Details of Court cases / litigations w r t the project and project No
location 1f any

Deliberations

The Commuttee noted that the said project 1s a proposed Residential & Commercial
Project “GURUVISTA PH III”, Located at Gat No 321/1, & Gat No 321/2, Lonikand, Dist
Pune

The case was discussed on the basis of the documents submitted and presentation made
by the proponent All 1ssues relating to environment, including air, water, land, soil, ecology,
biodiversity and social aspects were examined The proposal 1s appraised as category 8(a)b2
During discussion following points emerged

1 PP to reshuffle entry and exit in consonance with the traffic directions

2 PP to provide electric charging facility by providing charging pomts at suitable
places as per Maharashtra Electric Vehicle Policy,2021

3 PP to ensure that, the water proposed to be used for construction phase should not
be drinking water They can use recycled water or tanker water for proposed
construction

Decision -

After deliberation, Committee decided to recommend the proposal for

onmental Clearance to SEIAA, subject to comphance of above points

Keeskskkon

3 ‘4r Secretary Chairman
Page 6 of 87
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Minutes of 169" SEAC-3 Meeting (Day-02) held on 26" 27" & 28" April, 2023

SIA/l\'IH/ﬂ\IFRAZ/417586/2023

o
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T en rMaharashtra

< Ray Nagar Ho&smg»prm ect for Economlcallnyeaker

" 3|iSkction on landzbea%mg surveymo- 1033/4 &1041/1° S
- Vlllage Mouyje - Kumbharl, Talr’“Solapur,Dlst Solapur,
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Representative of PP was present during the meeting along with environmental

consultant M/s M/s Open Arch Design and Enviro Solutions LLP

It 1s noted that, the PP has submutted the application for proposed residential building
construction project under PMAY category with Total Plot Area 38,900 00Sq m FSI area
24,107 067 sq m, Non FSI area 475 0135 sq m and Total BUA area 24,582 08 sq m

Brief mformation of the proposal 1s as below

1 Proposal Number SIA/MH/INFRA2/417586/2023
2 | Name of Project Ray Nagar Housing project for Economically Weaker Section
Under PMAY (U) on land bearing survey no- 1039/4 &
1041/1, Village Mouje - Kumbhari, Dist - Solapur,
Maharashtra
3 Project category 8(a)B2
4 | Type of Institution PMAY Project
5 | Project Proponent Name Mr Mehul Ashok Mulay
Regd Office 1762, Datta Nagar, Solapur ,
address Maharashtra-413005
Contact number 9503034049
e-mail raynagarfederation@gmail com
6 | Consultant Open Arch Design and Enviro Solutions LLP
302, Big Splash, Plot No 78 & 79, Sector 17, Vashi, Thane,
Maharashtra-400703
Accreditation No NABET/EIA/2124/IA0081
7 | Appled for New Project
8 | Details of previous EC | No
9 Location of the project | Sr No 1039/4 & 1041/1,at Post - Kumbhari, Dist Solapur,
Mabharashtra
10 | Latitude and Longitude | Latitude-17°39'43 61"N, Longitude- 76°01'35 61"E
11 | Total Plot Area (m2) 38,900 00Sq m
12 | Deductions (D P Road | 15,452 515Sqm
& other reservation &
Amenity Space) (m2)
13 | Net Plot area (m2) 23,447 485Sq m
14 | Proposed FSI area (m2) | 24,107 067 sq m
15 | Proposed Non-FSl area |4750135sq m
(m2)
16 | Proposed TBUA (m2) 24,582 08 sq m

Member Secretary

Page 7 of 87
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Munutes of 169" SEAC-3 Meeting (Dav-02) held on 26™ 27" & 28" Apiil, 2023

Page 8 of 87

17 | TBUA (m2) approved Approved FSI area (sq m ) - In Process
by Planning Authority | Approved Non FSI area (sq m ) - In Process
till date Sanction B P no In Process
Date of Approval In Process
18 | Ground coverage (m2) | 8,035689sq m &
& % 3427 %
19 | Total Project Cost (Rs) | 4239 Cr
20 | CER as per Activity Location Cost | Duration
MoEF& (Rs)
CCcirculardated01/05/2 According to OM no F No 22-65/2017-1A dated
018 20 10 2020, CER activity are mentioned in the Environment
Management Plan
21 | Details of Building Configuration Reason
Existing Building Proposed Configuration for
Modific
ation /
Change
Building | Configurati | Heigh Building Configuration | Height
Name on t Name (m)
(m)
NA NA NA 1 GR +2 Flr 930 New
2 GR +2 FIr 930 Project
3 GR + 2 FIr 930
4 GR +2 Fir 930
5 GR + 2 Fir 930
6 GR +2FlIr 930
7 GR +2 FIr 930
8 GR + 2 FIr 930
9 GR + 2 FIr 930
10 GR + 2 FIr 930
11 GR + 2 FIr 930
12 GR + 2 Flr 930
13 GR + 2 FIr 930
14 GR + 2 FIr 930
15 GR + 2 FIr 930
16 GR +2 FIr 930
17 GR +2 Fir 930
18 GR +2 FIr 930
19 GR +2 FIr 930
22 | Total number of tenements Res1 — 6,84 Nos Population-3,420
Nos
STIARD 23 | Water Budget Dry Season (CMD) Wet Season
%ADVBH o~ _N ( As Per UEPL (CMD)
] da?éfi‘f:?%} <\ | Calculations) Fresh Water | 30780 | Fresh Water | 30780
ahar?
& 175 N:\f ember Secretary Chairman
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Minutes of 169" SEAC-3 Meeting (Dav-02) held on 26" 27" & 28" Apiil, 2023

=

p 8

Gardening 1597 Gardening 0
Flushing 153 90 Flushing 15390
Total 477 67 Total 461 70
Waste water 41553 Waste water 41553
generation generation
24 | Water Storage Frrefighting - Underground water tank (CMD) NA
Capacity for Firefighting - Overhead water tank (CMD) NA
Frrefighting /UGT
25 | Source of water NTPC Aherwadi, Solapur
26 | Rainwater Level of the Post Monsoon 11-13 M,
Harvesting (RWH) Ground water Pre-Monsoon 13-15M,
table
Si1ze and no of 15X20X30m
RWH tank(s)
and Quantity
Quantity and Surface recharge pits- 07 Nos
size of recharge | Rooftop recharge pits- 08 Nos
pits Total recharge pits- 15 Nos
Details of UGT | Domestic Capacity NA
tanks 1f any Flushing UG Tank Capacity NA
Fire Fighting Capacity NA
27 | Sewage and Sewage
Wastewater generation 1n 415 53KLD
CMD
STP technology | SBR
Capacity of STP | 16 MLD (Common STP)
(CMD)
28 | Solid Waste Type Quantity (kg/d) Treatment / disposal
Management Dry waste NA NA
durmg Wet waste | NA NA
g}?::;rucuon Construction | Excavation 9,893 56 | Top Soil 4,946 15
waste cum cum,
Filling m Plinth
4,947 41 cum
29 | Solid Waste Type Quantity (kg/d) Treatment / disposal
Management Dry waste 684 Kg/ Day Dry waste will be sent
during Operation combine facility of
Phase Ray Nagar
Wet waste 1,026 Kg/ Day Wet waste will be
send to Nodal biogas
T i
Hazardous NA NA S¥
O\ gec o 160st018 / £
\ it ¢/ &
Member Secretary Chalr&m’ o
Page 9 of 87 %.;g[g‘\, 3
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Munutes of 169" SEAC-3 Meeting (Dav-02) held on 26" 27" & 28" Apiil, 2023

Biomedical Negligible We will dispose the
waste bio medical waste as
per bio medical waste
rules / guidelines
1ssued by competent
authority tume to
time
E-Waste 9 kg/Day Handed over to
authorized vendor
STP Sludge |34 7 kg/day STP sludge will be
(dry) used as compost
30 | Green Belt Total RG area (m2) 2,661 93 Sqm
Development Existing trees on plot 20 Nos
Number of trees to be planted 327 Nos
Number of trees to be cut 0
Number of trees to be transplanted 0
31 | Power requirement Source of power supply MSEDCL
During Construction Phase (Demand 125 KW
Load)
Durmg Operation phase (Connected 2,146 KVA
load)
During Operation phase (Demand 1,575 KVA
load)
Transformer 2X630KVA & 1X
315KVA
DG set 320X1 KVA
Fuel used HSD
32 | Details of 1 Total Energy saving 15 27%

Energy saving

2 Total Energy saving by solar water 1s 24%(5,90,681 03

Page 10 of 87

KWH/Year)
3 Total Energy saving by Solar PV 1s 3 %(85,200 KWH/Year)
33 | Environmental Type Details Cost
Management plan Capital NA NA
budget during
Construction o&M Water, Site Sanitation, | 2 1 Lac
phase Health Check Up &
Safety, Environmental
Monitoring
34 | Environmental Component Details Capital Rs) | O&M
Management plan Rs /Y)
Budget during Storm Water Storm water 13 00 Lacs 070
Operation phase Lacs/yr
. RWH Ramwater 30 00 Lakhs 150
« Harvesting Lacs/ye
Chairman
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ar
Green belt Landscaping 75 00 lakhs 8 5lakh
development s/yr
Energy saving | Energy Savings 104 75 Lakhs | 524
Lakhs/y
r
Environmental | Aw, water, Noise, | ---- 12
Monitormg Soil lakhs/yr
35 | Traffic Management | Type Requured as Actual Area per parking
per DCR Provided (m2)
2-Wheeler 912 912 200Sgm
Bicycles 0 0 05 Sq,m
36 | Details of
Court cases / NO
Iitigations wrt the
project and project
location
If any
Deliberations

The Commuttee noted that the said project 1s a Proposed residential construction of
30000 EWS T/n under PMAY scheme through RAY Nagar Housing Co operative Societies
Federation Itd at Sr No 1039/4 & 1041/1 At Post - Kumbhari, Tal Solapur for construction of
residential construction of 30000 EWS T/n

The case was discussed on the basis of the documents submitted and presentation made
by the proponent All 1ssues relating to environment, including air, water, land, soil, ecology,
biodrversity and social aspects were examined The proposal 1s appraised as category 8(a)B2

During discussion following points emerged

1 PP to submut the brief note confirming access to the plot under consideration along
with assurance letter from competent authority regarding road development

2 PP stated that total 24 MLD of water supply 1s sanctioned for all the plots / projects
under Ray Nagar Development Scheme PP to submut details of water supply
allotted to earlier sanctioned projects and balance of water supply available for the
project under consideration and other future projects etc Also PP to submut details
of ESR pipeline for water supply to the project
PP to submuit e-waste management and MSW management NoC

4 PP to explore provision of some 4W parking in the project as per UDC

Member Secretary Chairma
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5 PP to submut the details about social infrastructure like schools, police station,

hosputal, fire station, market, bus stop etc nearby to project

6 PP to submut details of bridge to be constructed over the canal passing through the

plot and NOC from competent authonty for the same

7 PP to provide electric charging facility by providing charging ponts at suitable

places as per Maharashtra Electric Vehicle Policy, 2021

8 PP to ensure that, the water proposed to be used for construction phase should not

be drinking water They can use recycled water or tanker water for proposed

construction

Decision -

After deliberation, Committee decided to recommend the proposal for

Environmental Clearance to SEIAA, subject to complhance of above points

dekesksk ok

15 | SIA/MH/INFRA2/417805/2023

Expansion project for Residential and Commercial . )
Development at S No 39, Near Mukai Chowk, Kiwale -

Tal Havel, Dist Pune, Maharashtra by Ms Umgque ~- *
AMS Spaces LLP c

Representative of PP was present during the meeting along with environmental

consultant M/s Sneha Hi-Tech Products

It 1s noted that, the PP has submutted the application for expansion in existing residential

and commercial building construction project with total plot area of 41387 m2, FSI area of
151785 35 m2, Non FSI area of 56242 53 m2 and total BUA 0f 208027 88 m2

Brief information of the proposal 1s as below

1 Proposal Number

SIA/MH/INFRA2/417805/2023

2 Name of Project

Expansion project for Residential and Commercial
Development at S No 39, Near Mukai Chowk, Kiwale
Tal Haveli, Dist Pune, Maharashtra by Ms Unique AMS

€

3
”
-]

Spaces LLP
Project category 8(b) Townships and Area Development projects
Type of Institution LLP
A Project Proponent Name Mr Sumit Tayal

A

&
1:3‘é_£r€5

-4
/,.cf
Sofl | w

N4
\‘\:L . Member Secretary

Chairman
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Rci%rd SOfﬁce B-38, Ashwi Society, Pune — Mumbai
adcress Road, Shivajmnagar, Pune 411 005
Contact +91-9881441991
e-mail sumit@theuniquespaces com
6 Consultant Sneha Hi-Tech Products, Bangalore
7 Applied for Expansion
8 Details of previous EC We haves recetved EC F No 21-74/2020-IA-I1I dated 13
January 2021
9 Location of the project S No 39, Near Mukai Chowk, Kiwale, Tal Haveli, Dist
Pune,Maharashtra
10 | Latitude and Longitude 18°39'57 74"N
73°43'45 86"E
11 | Total Plot Area (m2) 41387
12 | Deductions (m2) 9194 35
13 | Net Plot area(m2) 32192 65
14 | Proposed FSI area (m2) 151785 35
15 | Proposed non-FSI area (m2) | 56242 53
16 | Proposed TBUA (m?2) 208027 88
17 | TBUA(m2)approved 141459 93
18 | Ground coverage (m2) &% 10180 87
19 | Total Project Cost (Rs ) Rs 26046 C
20 | CER as per MoEF& CC curcular | Activity Location Cost (Rs) | Duration
dated01/05/2018
NA
21 | Details of Building Configuration Reason for
Modification/
Previous EC / Existing Building | Proposed Configuration Change
Building | Config | Height (im) Building | Configura | Height
Name uration Name tion (m)
Bldg Al | B+G+14 | 4515 Bldg Al |B+G+18 52 20
Bldg A2 | B+G+14 | 45 15 Bidg A2 | B+G+18 | 5220 i
Bldg A3 | B+G+14 (4515 Bldg A3 |[B+G+18 5220
Bldg A4 | B+G+14 | 4515 Bldg A4 |B+G+18 5220
Bldg Bl |B+G+14|4515 Bldg B1 |2B+G+20 | 6100
Bldg B2 | B+G+14 [ 4515 Bldg B2 |2B+G+20 | 6100
° ¢ @“
W
< @4‘6‘&;\;;:":‘:5\ =
Member Secretary Chairmani| x { ﬁ(\\v“i\\%\\ =
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Bldg B3 |B+G+14 4515 Bldg B3 |2B+G+20 | 6100
Bldg C1 |B+G+14 | 4515 Bldg C1 | B+G+18 5220
Bldg C2 | B+G+14 4515 Bldg C2 | B+G+18 5220
Bldg D |G+6 24 00 Bldg D | LB+UB+G |24 00
P+6
Bldg E G+14 4470 Bldg E G+13 42 65
Bldg F G+1 705 Bldg F G+1 705
Club G+1 7 05 Club G+1 705
House House
22 | Total number of tenements Residents - 1354 Nos , Commercial - Shop-166 Nos
23 | Water Budget Dry Season (CMD) Wet Season (CMD)
Fresh Water 636 Fresh Water 636
Recycled (Gardening) | 19 Recycled 0
(Gardening)
Swimming Pool 0 Swimming Pool |0
Club House 0 Club House 0
Flushing Recycled 339 Flushing 339
Recycled
Total 994 Total 994
Wastewater generation | 708 Wastewater 708
generation
24 | Water Storage Residential + Commercial
Capacity for UGT Capacity -
Furefighting/ Domestic UG tank Capacity-994 CMD
UGT Fire UG tank Capacity 300CMD (Ph1&Ph 2)+50CMD (MHADA)
25 | Source of water | Local approval body -PCMC
26 | Ramwater Level of the Ground water Post monsoon 3 00 meter
Harvesting table Pre monsoon 8 00 meter
(RWH) Size and no of RWH NA
tank(s)and Quantity
Quantity and size of recharge | 10 No of RWH Pits
pits 2mX2mX2m
Details of UGT tanks
If any
27 | Sewage and Sewage generation m 708
Wastewater CMD
STP technology MBBR
Capacity of STP (CMD) 3 STP (215 KLD, 520 KLD & 65 KLD)

Page 14 of 87
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28 | Solid Waste
Management
during
Construction
Phase

Type Quantity(kg/d) | Treatment/disposal

Dry waste Total - 45 Composting method

Wet waste kgs/day -
Composting
method

Construction waste | Disposal of the | Excavated earth material will
construction be used for filling of plinth area

waste debris

&amp, top soil for landscaping

29 | Solid Waste
Management
during

Operation
Phase

Type Quantity (kg/d) | Treatment/disposal

Dry waste 1569 Send to recycler
dealer/authorized vendor

Wet waste 2174 Through Organic Waste
Converter (OWC)

Hazardous waste NA -

Biomedical waste | NA

E-Waste 24 Handed over to authorized
recycler for further handling
&disposal purpose

STP Sludge (dry) 119 To be used as manure for
Gardening purpose

30 | Green Belt Total RG area (m?) 6296 13 m2
t
Developmen Existing trees on plot 25 Nos

Number of trees to be planted 435 Nos

Number of trees to be cut Nil

Number of trees to be transplanted Nil

31 | Power Source of power supply MSEDCL
t
requiretment Durmng Construction Phase 18 KW

(Demand Load)

During Operation phase 9854 69 kW

(Connected load)

Dwmg Operation phase 4569 81 kW

(Demand load)

Transformer 8 Nos of 630 kVA

DG set 2x320kVA, 1 x825kVA

Fuel used Diesel

Member Secretary
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L

32 | Details of Energy ¢ Auto Timer control for external & Common lighting
saving e Use of CFL / LED lamps 1n all public/ common areas
e Solar powered water heating
e Electronic V3F Drives for Elevators
e Solar PV Panel power for common area lighting
33 | Environmental Type Details Total Cost per
Management Annum (Lakh)
plan budget Capatal Cost Air & Noise and Water, Land | 18 Lakh
during Biological and Socio
Construction Economic
phase O&M Air & Noise and Water, Land | 6
Lakh/Annum
34 | Environmental | Component Details Capital (Rs ) m | O&M
Management Lakh (Rs Lakh/yr)
plan Budget Storm Water - - -
dOI;r;?il on Sewage treatment STP plant 250 407
phase
Water Treatment -- -- -
RWH RWH Pits 35 150
and network
Swimming Pool -~ 60 720
Solid Waste OwWC 45 25 112
Hazardous waste NA - --
e-waste Authorized | --- --
vendor
Gieen belt Plantation 185 950
development
Energy saving Solar and 134 40 672
LED
Environmental Through - 50
Monitoring laboratory
Disaster Management - 95 15
35 | Traffic Type Required as | Actual Provided | Area per parking
Management per DCRno | Nos (m?)
4-Wheeler 1146 1146 As per Standard
DCR
2-Wheeler 4096 4096 As per Standard
DR DCR
) 1{% Bicycles - - As per Standard
gl DCR
I3
Member Secretary Chairman
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36 | Details of Court cases/ litigations wrt the projectand |NA
project location 1f any
Deliberations

During presentation, the PP and Consultant informed that they were not prepared for
the presentation and requested to defer the proposal
Decision -

After dehberation, Commuttee decided to defer the proposal

Hekeskokokok

‘ NIA/MH/]NFRA2/417804/2023 ol New Constructlonl’ro]ecbat MundhwaffPune“b g? T
oot - - o S o & ORI
Flehe o e L L ShindbanPitte s - 3 ¢ g wrdiint e |

Representative of PP was present during the meeting along with environmental
consultant M/s Sneha Hi-Tech Products

It 1s noted that, the PP has submutted the application for for proposed residential and
commercial building construction project with total plot area of 33,503 m2, FSI area of
2,34,274 72 m2, Non FSI area of 2,45,725 28 m2 and total BUA of 4,80,000 00 m2

Brief information of the proposal 1s as below

1| Proposal Number SIA/MH/INFRA2/417804/2023
2 | Name of Project Construction of Commercial buildings
8 (b) of EIA Notification 2006- B1 Type — Building &
3| Project category Construction Project
4| Type of Institution Private
Name Mr Shridhar Pittie
Regd Shrikunj , 8" Floor, flat 8-B, 3A
Office Altamount Road , Cumballa Hills,
5 | Project Proponent address Mumbai 400026
Contact | 4651036973
number
e-mail shridharpittie@gmail com
EMP Consultants Sneha Hi-Tech Products,
Bangalore Pune as accredited consultants (vide
accreditation no NABET/EIA/2124/RA 0235
6| EMP Consultant valid t1ll 15th February 2024) (The scope of
consultancy 1s limited only to preparafion of
Environmental Management Plan in accordance
with EIA amendment notification dated 3rd March
2016)

Member Secretary

]
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7| Applied for Fresh
8 | Details of previous EC NA
Survey No 82/2 (Part) & 82/4, Mundhwa, Havels,
9 | Location of the project Pune 411036
Latitude 18°32'10 98"N,
10| Latitude and Longitude Longitude 73°54'46 23"E
11| Total Plot Area (m?) 33,503 00
12| Deductions (m?) 11,311 83
13| Net Plot area (m?) 22,387 66
14| Proposed FSI area (m?) 2,34,274 72
15| Proposed Non-FSI area (m?) 2,45,725 28
16| Proposed TBUA (m?) 4,80,000 00
TBUA (m?)approved by
17 Planning Authorty till date In Process
18| Ground coverage (m?)&% 15081 98 sqm
19] Total Project Cost (Rs ) 1300 Cr
CER as per MoEF& CC
20 circular dated 01/05/2018 CER will be done as and 1f mandated by SEAC/SEIAA
Details of Building Configuration
<Please use following legends Floor = F , Parking = Pk, Podium|Reason for
= Po, Stilt =St, Lower Ground = LG, Upper Ground = UG, Modification/
Basement = B, Shops = Sh> Change
Previous EC / Existing Building Proposed Configuration
Building Height (Building Height
Name Configuration (m) Name Configuration (o)
3 Basements +
Ground +
Mezzanine Floor
21 + 1% Floor + Pk-1
to Pk-15
(15 Parking .
Floors) + 21
- - - A IFloor +Service | 1297
Floor+ 3" to 19
Floors
Total = 3
Basement + 37
Floors
Member Secretary Chairman
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3 Basements +
Ground +
Mezzanine Floor
+ 1% Floor + Pk-1
to Pk-15

(15 Parking
Floors) + 27
Floor +Service
Floor+ 3" to 19t
Floors

Total = 3
Basement + 37
Floors

156 5

Total number of tenements

22| Shops and Offices Carpet area 2,11,953 00sqm
Dry Season (CMD) Wet Season (CMD)
Fresh Water 600 | Fresh Water 600
Recycled
23| Water Buduct (Flushing+Gardening) 525 | Recycled 500
5 Flushing 500 | Flushing 500
Total 1125 | Total 1100
Wastewater generation 1040 Wastewater 1040
generation
Tank Domestic (m?) Flushing (m?) Fire (m?)
Water Storage | ;5p 976 460 400
24 Capacity for Tank
Firefighting /
UGT OH 574 460 40
Tank

25

Source of water

Pune Municipal Corporation

Level of the Ground water table

Pre Monsoon- 06 m-09 m  Post
Monsoon- 05m —-07 m

Ramwater
S d f RWH tank d
26| Harvesting Qf:nz}cilty Hoo ank(s) an NA
(RWH) Quantity and size of recharge pits| 10 Nos 2m x 2m x 2m
Details of UGT tanks if any Same as Sr No 24
Sewage generation m CMD (1040
27 Sewage and ol
Wastewater STP technology MBBR
Capacity of STP (CMD) 1200
Solid Waste Type Quantity (kg/d) [Treatment / disposal
28| durmg Wet waste 60 Kg /day Through Authorized vendor
Construction Construction 1% of Raw | Reuse for road construction & ===
Phase Waste material refilling S BB x‘;?\
/ é‘; flél./f%—; g
:r' ! at
Member Secretary Chalrmaq \'ﬂ ‘ , )h . .
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Type Quantity (kg/d) | Treatment / disposal
Treatment — Segregation at source
Dry waste 3800 only, Disposal - Through
Solid Waste authorized vendor
ol1 as
Treatment — OWC machine
2 lc\l/Ianagement Wet waste 2600 Disposal — Used as a manure
urng Hazardous waste NA NA
Operation B dical Not Quantified
Phase tomedt Authorized Vendor/Autoclave
waste yet
E-Waste 70 Kg/Caprta/day Handed over to Authorized
Agency
STP Sludge (dry) 75 kg/day Used as manure
30| Green Belt Mandatory RG area 2238 77sqm
Development 2 Provided RG area 2238 77 sqm
Total RG area (m?) Total landscape area 5790 sqm
Existing trees on plot 10
Number of trees to be planted 280
Number of trees to be cut 0
Number of trees to be transplanted 0
Source of power supply MSEDCL
Durmg Construction Phase
(Demand Load) KW
During Operation phase 40,352 KW
(Connected load)
31 Power Durmg Operation phase
requirement (Demand load) 27,410 KW
Transformer 2500 KVA X 12
630 KVA X1
DG set 2500 KVA X10
Fuel used 446 Iit/hr at 100 % loading
39 Details of Energy9 539
saving
Type Details Cost
Environmental
M Safety equipment, barricading, water
anagement
lan budget Capital sprmklmg for dust suppression, 11 50
33 gunng pesticide, sanitization, health check-up,
Construction water & solid waste provision
phase 0&M Manpower, maintenance of safety 3 00
equipments etc
Capital O&M Cost
Environmental | Component Details Cost (Lacs) (Lacs/Y)
Management Sewage
treatment STP 260 00 72 00
Storm water Storm Water
networking Networking 5200 500
Chairman
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RWH Samwater 200 050
arvesting
Solid Waste | Orsanic Waste 2500 15 00
Composter
Green Belt Green belt
Development | development 7500 1000
Energy saving
through solar
Energy Saving | water heater,
Measures solar PV Energy 93520 6700
efficient
equipment
Environmental | Environmental
Monitoring Monitoring 200 300
Total EMP Cost 1385 170
Disaster Management Cost 3500 00 60 00
Grand Total (EMP + DMP) 4885 230 00
Required as | Actual
35 Traffic Type per DCR Provided Area per parking (m2)
Management 4-Wheeler 3103 3286 41075
2-Wheeler 11069 15734 31468
Details of Court cases / litigations wr t the project and
36 NA
project location 1f any

Deliberations
The Commuttee noted that the said project 1s located at Survey No 82/2 (Part) &
82/4, Mundhwa, Haveli, Pune having following building configuration

Height
(m)

Building

Name Configuration

3 Basements + Ground + Mezzanine Floor + 1% Floor +
Pk-1 to Pk-15

(15 Parking Floors) + 2" Floor +Service Floor+ 3™ to
19" Floors

Total = 3 Basement + 37 Floors

156 5

3 Basements + Ground + Mezzanine Floor + 1% Floor +
Pk-1 to Pk-15

(15 Parking Floors) + 2™ Floor +Service Floor+ 3™ to
19" Floors

Total = 3 Basement + 37 Floors

1565

The PP has carried out EIA studies as per the ToR recerved and submutted EIA Report

The case was discussed on the basis of the documents submutted and presentation made by the

Member Secretary
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proponent All 1ssues relating to environment, mcluding air, water, land, soil, ecology,
biodiversity and social aspects were examined The proposal 1s appraised as category 8(b) Bl
During discussion following points emerged
1 PP to provide electric chargmg facility by providing charging points at suitable
places as per Maharashtra Electric Vehicle Policy,2021
2 PP to ensure that, the water proposed to be used for construction phase should not
be drinking water They can use recycled water or tanker water for proposed
construction
Decision -
After dehberation, Committee decided to recommend the proposal for

Environmental Clearance to SEIAA, subject to compliance of above points

sekeckokskk
17 !SIA“"/MH{II}TFRA2/403743/2022 Amendment in Environment clearance for Proposed
L T Residential Township (Plot 02A + 2A1) at Mamurd,”
JIG REY L o ; Pune by Godrej Skylime Taluka Haveh, village *
P [ “ Mamurdi, Pune Maharashtra N

Representative of PP was present during the meeting along with environmental
consultant M/s Building Environment India P L

It 1s noted that, the PP has submutted the application for expansion m existing
Environmental Clearance for proposed residential building construction project with total plot
area of 102690 76 m2, FSI area of 163011 94 m2, Non FSI area of 163755 27 m2 and total
BUA 0f 326767 21 m2

Brief mmformation of the proposal 1s as below

1 [Proposal Number SIA/MH/INFRA2/403743/2022
Amendment m Environment clearance for Proposed Residential

2 |[Name of Project Township (Plot 02A + 2A1) at Mamurdi, Pune by Godrej Skyline
Developers Pvt Ltd Taluka

3 [Project category 8(a)

4 Type of Institution Private
Name Nisarg Vinay Pandya

. Project Proponent Regd Office address S)?grrg Soﬁfgs};tg:;?%rﬁifgﬂs?é: :’Sa{/’ligzc:fn
N Contact number 9922009726

R
Me ber Secretary Chairman
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e-mail Inisarg pandya@godrejproperties com
Building Environment India Pvt Ltd
Certificate No
6 |Consultant NABET/EIA/2224/RA0267
Valid Till 28 11 2024
Applied for Amendment and Expansion
The project recerved Environmental Clearance on 1% February, 2019
Details of previous EC from SEIAA Maharashtra for a Construction B U A of 4,60,837 m?
Plot 02A +2A1 bearing S No 10/1A/3, 10/1B, 11/1A, 11/2A, 11/3,
9 |Location of the project 11/4, 11/4/2, 11/1B, 12/1, 12/2/1, 12/2/2, 12/2/3, 13/2, 13/1B at
Taluka-Haveli, Village-Mamurdi, Pune, Maharashtra
Latitude 18°40'4 24'"N
10 |[Latitude and Longitude Longitude 73°42'42 83"
11 {Total Plot Area (m2) 1,02,690 76 sq mt
12 [Deductions (m2) 16,389 05 sq mt
13 |Net Plot area (m2) 86,301 71 sq mt
14 [Proposed FSI area (im2) 1,63,011 94 sq mt
15 [Proposed non-ESI area (m2)1,63,755 27 sq mt
16 [Proposed TBUA (mm?2) 3,26,767 21 sq mt
TBUA (m2) approved by
17 Planning Authority till date 1,63,011 94 sq mt
18 |Ground coverage (n2) & %[28,051 779 sq mt (32 5 %)
19 |Total Project Cost (Rs) 801 34 Cr
CER as per MoEF & CC
20 creular dated 01/05/2018 CER Shall be implemented as a part of EMP
Details of ]éu;lgmg Configuration Reason for Modification /
11;11‘;31‘1/(11?;; E xistng Proposed Configuration Change
Phase 1 P1+P2+P3-+19 S 1 GP+2P+19
(Tower-1 to Tower-5), 3 nos |(Tower-1 to Tower-5) Residential, 3 No change
club house nos club house
Phase2 P1+P2+P3+19 [z GP+22
(Tower-6 to Tower-11), 1 club (Tower- A, B, C, D, E, F
house ’ (Residential + Commercial), 1
MLCP
21 [Phase 3 P1+P2+P3+19
(Tower 12 to Tower 17), 1 TSo}:?vn C_flll{re LG+Grt2
club house (Shops + Resto)
Due to sub division of plot and
EWS Building 1 P1+20 EWS GP + 21 applicability of UDCPR
EWS Butlding 2 P1+20 (1 Tower) Residential
Club House 1 G+1 Club House 1 G
Club House 2 G+1 Club House 4 G+1
J“'.::\i ;{\\: \:
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Club House 3 G+1 Club House 5 G+1

Master Club House
P1+P2+P3+4

S1 Total Residential tenements 714 Nos
S2 Total Residential Tenements 1032 Nos , Shops 41 Nos
22 Total number of tenements EWS Residential Units 324 Nos

Commercial 150 Nos

Dry Season (CMD) 'Wet Season (CMD)
Domestic {1026 Domestic 1026
Flushing  |[509 Flushing 509
23 Water Budget |andscapmg|112 83 [andscapmng 0
Total 164730  [Total 1534 47
Waste water 1356 Wastewater generation [1356
generation
Domestic water tank 1573 KLLD
o4 fVater %tg{agf Capacity for Firefighting gy 4, o water tank 851 KLD
Frre fiightening water tank 1120 KLLD
25 [Source of water PCMC

Level of the Ground water table -

Ramwater Size and no of RWH tank(s) and Quantity -

26 I(-II{ar“\/lIe_Is)tmg Quantity and size of recharge pits glsgonsl ggrgghrar‘lrielp rlltf
Details of UGT tanks 1f any -
Sewage generation m 1356
o7 Sewageand |CMD
Wastewater [STP technology IMBBR
Capacity of STP (CMD) |S1 -465,S2 -700, EWS - 165 , Town Centre - 65
Solid Waste | LYPE Quantity (kg/d) |[Treatment / disposal
Management [Dry waste 41 Shall be handed over to SWACH
28 |during
Construction  [Wet waste 57 Shall be handed over to SWACH
Phase Construction waste 8950 Reuse on site
Type Quantity (kg/d) |Treatment / disposal
Solid Waste |5 yaste 2383 Shall be handed over to SWACH
b9 gdanagement 'Wet waste 3461 Shall be handed over to SWACH
uring
Operation Hazardous waste INA -
Phase Biomedical waste INA -
E-Waste 3277 Shall be handed over to SWACH
Number of existing trees 297 Nos
30 ngfo?;rlfem Number of trees to be cut 229 Nos
o Number of trees to be retamned 68 Nos
MR g?\\ [Number of new trees proposed 854 Nos
31 [Powar Source of power supply IMaharashtra State Electricity
FA
3
Megfiber Secretary Chairman
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requirement Distribution Corporation Ltd
(MSEDCL)
During Operation phase (Connected
oad) 21449 11 KVA
Durmg Operation phase (Demand load) [8078 98 KVA
Transformer 630 KVA x 13 Nos
3 Nos x 630 KVA
DG set 1No x350KVA
1 No x 380KVA
Fuel used Diesel
30 Details of * LED hights for common areas
Energy saving e Use of Solar PVs & Hot water
Parameter 0&M
(Lakhs/year)
Water spray for dust suppression 50
Site sanitation and Potable Water Supply to Labour 100
Environmental Monttormg (As per the CPCB gudelines 40
through MoEF Approved laboratories)
Health check-up & first axd 50
Safety Personal Protective Equupment (Helmets, Safety Shoes,
ﬁla?éggrﬁgﬁal Safety Belt, Googles, Hand Gloves etc ) 120
lan budeet | Lraffic Management (S1gn Boards, Persons at entry exit and
33 [plan budge Parkin 40
durmg arking area)
Construction | Safety nets 250
phase Storm water Management (SWD along plot boundary and 40
Sedimentation Pits)
Passenger lift 377
Tyre cleaning and Vehicle maintenance 40
Safety Traming to Workers (Twice m Year), Safety Officer 80
Dismfection 30
Debris & construction waste 45 72
Total Cost 133 49
Canpital cost Operational and
Component | Description P Maintenance cost (Rs
Rs In Lacs
Lacs/yr)
MBBR
STP Technology 110 35
llslzlvnonmenf[al RWH Recharge Pits 34 3
anagemen
» plan Budget Landscape |- 45 10
durmg SWM owC 75 8
operation Ene
phase Savfngg Solar panels 550 25
Nalla
SWD Channelization 11896 B
DMP - 2176 732
LFD 850 -

Member Secretary
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Total | 395896 | 131 70
Type ggqll{ured as per Actual Provided
3s|iathc  [-Wheeler 751 1324
anagement b Wheeler 2724 5439
Cycle 2724 2076
36 Details of Court cases / liigations wr t the project and No litigation pending aganst the
project location if any project
Deliberations

The Commuttee noted that the said project 1s located at Mamurdi, Pune PP mformed
that the project recerved Environmental Clearance on 1st February 2019, vide no SEIAA-EC-
0000000659 from SEIAA, Maharashtra for total plot area 1,44,812 00 sq mt and Total BUA
3,87,779 43 sq mt (FSI 2,47,549 38 sq mt, Non FSI 1,79,198 91 sq mt) approved as per
10D no EC/MAMURDI/02/2018, dated-03 112018 The construction for the project has
started as per earlier EC and till date 1,36,312 01 sq mt (FSI 51,783 98 sq mt +Non-FSI
84,528 03 sq mt) has been constructed on site

Due to applicability of UDCPR, there are certain changes i project plan and PP decided
to subdivide the plot which results i reduction m plot area as well as construction BUA
resulting m amendment 1n layout As per proposed amendment i plan, the plot area reduced
t0 1,02,690 76 sq m and Total BUA of 3,26,767 21 sq mt (FSI 1,63,011 94 sq mt, Non FSI
1,63,755 27 sq mt)

Hence, PP applied for Environmental Clearance under expansion & amendment TOR
was granted on 21/06/2022 vide letter no- Proposal No SIA/MH/MIS/78664/2022 Baseline
carried out from March 2022 to May 2022

The site visit for certified compliance report (CCR) was conducted on 07 01 2023 &
CCR recerved on 2™ February, 2023

The case was discussed on the basis of the documents submitted and presentation made
by the proponent All 1ssues relating to environment, mcluding air, water, land, soil, ecology,
biodiversity and social aspects were examined The proposal is appraised as category 8(b) Bl
During discussion following points emerged
The Commuittee noted that the PP has carried out construction activity after

subdivision of the plot which may contravene the provisions of EIA Notification,

Member Secretary Chairman
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2006 amended t1ll date, which may amount violation The Commuttee also opined
to seek clarification regarding the same from concerned planning authority for
granting the permission for subdivision of plot
Decision -
After dehberation, Committee decided to refer the proposal to SEIAA for
directions in the matter
kdokdkokk
»fl@lu 1W/§0384?@922%% APg}i}nanabh Go‘lfd’“‘"Valle‘i“P i)j) gR suientlal*‘&w ;} i
”‘f;% % :’%“5}@;‘; ZEI»L#’E%/’%? :;&:1 ’}’:«”\l N ,: égommercnal%’ro;ect g%‘]&q ;gl H N X 9/2‘10:11:/2==12 ~1~3;w
57 LR RN gﬁfﬁi»f{@%%};{ 4 ,’Vlﬂgge Dhayan,fTaluk 1 HavelyDis JHISE ’];l&llﬁezwwah:m?é; hed
P e U BT L S  Miahavashtra Priojectby NS O Baldjr Blagames bk
Representative of PP was present during the meeting along with environmental
consultant M/s Manusrusht
It 1s noted that, the PP has submitted the application for proposed residential and commercial
building construction project with total plot area of 11498 29 m2, FSI area of 9156 08 m2,
Non FSI area of 11354 35 m2 and total BUA 0£20510 43 m2
Brief information of the proposal 1s as below
1 | Proposal Number SIA/MH/INFRA2/403849/2022
2 | Name of Project “Padmanabh Golden Valley” Proposed Residential &
Commercial Project at SNo 147 H No 9/2,10,11 /2,12,13
Village Dhayari, Taluka Haveli, District Pune, Maharashtra
Project by M/s Om Balaj1 Plaza
3 | Project category 8(a) B2 Building Construction
4 | Type of institution Private
5 | Project Proponent Name Mr Sudin Mahendra Shaha
Regd Office Padmanabh Golden Valley, B Wing Flat No-
address 1203, Dhayari
Contact number | 9867851056
e-mail golden valleyl 59@gmail com
6 Consultant Vaishali Tambat, Manusrushti
205, Neelkanth Tower CHS,
Karnik Road, Near Shankar Mandir,
Kalyan West 421301
Contact No 9867851056
NABET Accreditation Number & Validity
NABET/EIA/2023/IA0068 valid up to 24™ November, 2023
7 | Applied for New Greenfield Project
8 | Details of previous EC NA

Member Secretary
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9 Location of the project SNo 147 H No 9/2,10,11 /2,12,13 Village Dhayari, Taluka
Haveli, District Pune, Maharashtra
10 | Latitude and Longitude Latitude 18°27'16 24"N Longitude 73°48'35 26"E
11 | Total Plot Area (sq m) 11,498 29 sq mt
12 | Deductions(m?) 1866 24 sq mt
13 | Net Plot area(m?) 9,632 05 sq mt
14 | Proposed FSI area (m?) 9,156 08 sq mt
15 | Proposed non-FSI area (m2) 11,354 35 sq mt
16 | Proposed TBUA (m2) 20,510 43 Sq mt
17 | TBUA (m2) approved by |Project has received IOD vide no O No Zone 2/3587 dated
Planning Authority till date 13 09 2022
18 | Ground coverage (m2) & % 1,567 6 sqmt (13 28 %)
19 | Total Project Cost (Rs) Rs 40 0Cr
20 | CER as per MoEF & CC Cost
circular dated 01/05/2018 Actvity Locaton (Rs) Duration
AsperF No 22-65/2017-IA III dated 30 September 2020 Office
Memorandum the OM dated 1% may 2018 1s suppressed Hence
we will go along with SEAC recommendations 1n our proposed
EMP
21 | Details of Building Configuration
Building Name Height of the Status of
Sr No & number Number of floors No of Flats/shops buildme (Mirs)| Construction
Flats 16,
1 Building - A Gr +4 Flrs Shops 5 14 85 Not yet started
2 Building — B & |Gr Park + Upper Park + Flats 116 390 OC recerved
C 12 Flrs
3 Building-D | B+ Gr Park + 3 Flrs Flats 27 14 85 Not yet started
Flats 159,
Total Shops 5
22 | Number of tenants Flats 159 Nos
Shops/offices 5 Nos
23 | Water Budget Dry Season (CMD) Wet Season (CMD)
Fresh Water 73 Fresh Water 73
Recycled 49 Recycled 37
Flushing 37 Flushing 37
Gardening 12 Gardening 0
Total 122 Total 110
Waste water 100 | Waste water generation 100
generation
24 gé‘fl?r Storage Capacity for Firefighting / 1 UG Tank of 200 KLD
25 svc:;ge of Pune Municipal Corporation (PMC)
26 | Rainwater Level of the Ground water table 1 Pre Monsoon- 8 Mir to 6 Mitr
Harvesting 11 Post Monsoon- 5 Mtr to 6 Mtr

Chairman
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(RWH) Size and no of RWH tank(s) and | 2 RWH tanks of total 100 KLLD capacity
Quantity
Quantity and size of recharge pits 15mx20x30m
Details of UGT tanks if any NA
27 | Sewage and | Sewage generation 1n 100 KL.D
Wastewater STP technology Movmg Bed Biofilm Reactor (MBBR)
Technology
Capacity of STP 1 STP’s of capacity 110 KLD
28 | Solid Waste Type Quantity (kg/d) Treatment / disposal
Management D ; 45 Will be segregated and Handed over to
during Ty waste Authorized recyclers
Construction Will be segregated and Handed over to
Phase Wet waste 30 Authonzec%rre%yclers
e 7941 98 cum of | Construction waste debris will be
Construction excavated reused at the same site Partial Quantity
material of 753 cum top soil 1s already utilized
waste e 753 cum of Top | for Garden development
so1l generated
29 | Solild Waste Type Quantity (kg/d) Treatment / disposal
Management Dry garbage will be disposed of through
during Dry waste 116 aurt}}llgnzed contractors/riocal Body
Operation Wet garbage shall be treated in organic
Phase Wet waste 245 waste converter (OWC) on site and
manure so obtamned will be used m
landscaping
Hazardous waste NA NA
Biomedical waste NA NA
E-waste will be handed over to
E-Waste 861 Kg/Year Authorized recycler
Dried sludge from STP to be mixed with
STP Sludge (dry) 9 kg/day wet waste and processed n OWC, this
will be used as manure for gardening
30 | Green Belt | Total RG area (m2) 1,133 18 Sq mt ( 10% of net plot and all
Development on mother earth)
Existing trees on plot 222 Nos
Number of trees to be planted 0
Number of trees to be cut 0
Number of trees to be transplanted 0
31 | Power Source of power supply MSEDCL (Local Authority)
requirement During Construction Phase (Demand | 45 KW
Load)
During Operation phase (Connected | 1172 KW
load)
During Operation phase (Demand | 598 KW
load)
Transformer 1 Nos of 630 KVA & 200 KVA

Member Secretary
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DG set 1 DG Set 0of 200 KVA already provided
for existing building for Common Light
Uses and Firefighting
Fuel used 200 KVA 54 50 litrs/Hr
32 | Details of | Saving 741 %
Energy saving | EPI Ratio 094
33 Environmental Total Cost per
Management Iir Attributes Parameter annum
glan budget 0 (Rs In Lacs)
uring
Construction 1 Arr Water fo&agztﬁzlﬁ::;i;n’ A 478
phase ) Water Water monrtoring/ wastewater 590
monitoring
Site Samitation- Mobile toilets +
3 Land Portable STP 05
4 BIOLOGICAL | Top soil preservation cost, Cost of 052
ENVIRONMENT transplantation of trees
30CIO- D1§1nfeci£1on- Pest Control, First
S| ECONOMIC | proectme Equpment, | £
CFL Lamp for hutment
TOTAL 16 94
34 Environmental O and M cost
Management Iir Component Description (éaplﬁllf}? st (Rs In
plan  Budget © s (Lakhs) Lakhs/year)
during 1 Sewage Treatment
Operation Sewage &
phase 1 Treatment Plant Plant of 110 KLD 4372 7 86
MBBR
2 RWH Tank of 50
2 %zlfvysgg KLD Each (total 214 2
Capacity 100 KLLD)
1 Organic waste
Solid Waste | convertor Machine and
3 118 30
Management storage and
Segregation of waste
Green Belt Plantation of Tree and
4 Devel ¢ development of RG 16 69 882
evelopmen
area
Low Flow Low Flush Toilets and
> Fixtures low-flow faucet 410 082
6 Solar Energy Solar PV Panels 440 08
Environmental MoEF
7 Monitormg EMP costing accredited lab 14
will be hired
TOTAL 178 6 247
QOTAR
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7_|

DMP Cost

| 615

185 |

35

Traffic
Management

Type

Requured as per
DCR

Actual Provided

Area
parking
(m2)

4-Wheeler

158

159

2-Wheeler

355

590

Cycle

116

116

4100 5 Sq
m

Elect Socket
For EV Charger

2W- 180
4W- 48

36

Details of
Court cases /
litigations
wrt
project
project
location 1f any

the
and

Yes
Civil Suit No 712/2015 Already disposed off vide order dated 5 3 2016
Crvil application No 55/2017
Cuvil Surt No 1044/2015

Spl Crvil Suit No 1582 of 2015
Cwvil Suit No 865/2018

Crvil Suit No 809/2019

Deliberations

The Committee noted that the project 1s “Padmanabh Golden Valley” Proposed
Residential & Commercial Project at S No 147 H No 9/2,10,11 /2,12,13 Village Dhayari,

Taluka Haveli, District Pune, with building configuration
Buillding- A Gr +4Flrs Ht 1485m Flats 16 & Shops 5

Building— B & C Gr Park + Upper Park + 12 Flrs

Buildng—D B+ Gr Park+3 Flrs Ht 1485m Flats 27

Brief chronology of the project 1s as below

Ht 3420m Flats 116

Sr

Details

Plot Area

Net Plot
Area
(after

deduct:

on)

FSI+

TDR
Per
miss
1ible

Maximu
m Total
Construct
ion

Proposed
FSI+
Non FSI

Remark

Sr No
147/9/2,10,11/
2, 12,13 Village
Dhayr1, CC-
3804-12 (New
Sanction) dated
1132013

11498 29

5105 09

1

16,399 15

16,399 15

Approval of new plan
Amalgamation of
property, totally area of
plot 11498 29 sq m was
approved by considering
buildng A, B, C, & D

No construction started at
site

Sr No
147/9/2,10,11/
2,12,13 Village
Dhayri, CC-
1572-15

11498 29

7558 98

16

19,350 66

9,992 86

Ar Prakash kanekar was
replaced by
Ar Pankaj Sanghvi by the
Developer

1) Proposal consited of 1

Member Secretary

Page 31 of 87




§O

971

Minutes of 169" SEAC-3 Meeting (Day-02) held on 26", 27" & 28" April, 2023

(Revised Building VizBuilding B &
Layout) dated C
21 08 2015 No construction started at
site
Sr No 11498 29 | 7558 98| 16 {19,350 66| 9,992 86 |as same above
147/9/2,10,11/
2, 12,13 Village
Dhayri, CC-
1572-15
(Revised
building Plan)
dated
21 08 2015
Sr No 1149829 (783489 (16 [2118552 [19948 53 |Revised layout consisted
147/9/2,10,11/ of 3 Buillding Viz Bldg A-
2,12,13 G+ 5 fl, B+C - G+U G+
Village Dhayri, 12 fl & D+E -
CC-2610-16 L G+G U G+ 12 floors, m
(Revised spite of fact that the
Layout) dated potential of plot was more
18112016 than 20,000 sq m The

side margin left n the
approval of layout &
Building Plan were as per
the rule prevailing mn the
year 2016, which did not
allow the height of the
building to be above G+
UG + 12 flrs My Client
did not wish to have
construction area of more
than 20,000 sq m Since
a) There were legal
complication bemng raised
by the owner of land b)
The owner of the Land
Continuously kept on
writing letters of objection
for approval of plan to
PMC

C) The Owner msisted on
the PMC that as per
agreement signed between
him & developers had
lapsed & hence no further
plan should be approved
on the property Fearing

ber Secretary
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legal & other complication
that could have arisen by
virtue  of  contmung
construction further than
what was approved, My
client decided to complete
only Bldg B&C which
was G+ UG + 12 flrs &
refrained from
commencing any kind of
development &
constructton work for
bldg A, D& E, Where by
the total construction area
of B & C was
5476 83 (FSI) + 5707 61
(Non FSI) = 11,18444
sq m & procured the
completion certificate for
the same
Sr No 1149829 | 78348 | 16 | 2118552 | 13745 09 | Observation as per above
147/9/2,10,11 / 9
2,12,13
Village Dhayr
, CC-2610-16
(Revised
building Plan)
dated
18 11 2016
Sr No 1149829 | 78348 | 27 | 35432 | 1644251 | Potential could not be
147/9/2,10,11 / 9 5 consume as only B+C
2.,12,13 under construction side
Village Dhayri margm left did not
, CC-3887-16 permit additional floor
(Revised also footings were not
building Plan) design of the same
dated Hence only G+ UG + 12
31032017 flrs Were constructed
and completed The said
construction area for
above mention building
was 5476 83 (FSI) +
570761 Non FSI)=
11,184 44 sq m
Sr No //’: \\\\
14749,/‘;)"21’?311 / (Revalidation ) //T:;/ o \
Village Dhayr N ﬂ ‘ ‘;
AN AR /
NN
Member Secretary Chairman: g
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, CC-0590-19
(Revalidation)
dated
17 06 2019
8 Sr No 1149829 | 96320 | 30 [ 5509532 [ 36125 08 | Plan revised as per new
147/9/2,10,11 / 5 0 UDCPR
2,12,13
Village Dhayri
, CC-3703-21
(Revised
Layout) dated
23 02 2022
9 Sr No 1149829 | 96320 | 30 | 5509532 | 32332 15| Plan revised as per new
147/9/2,10,11/ 5 0 UDCPR
2,12,13
Village Dhayri,
CC-0551-22
(Revised
Layout)
Dated
01 06 2022
10 Sr No 1149829 | 96320 | 30 {55095 32 | 20510 40 Parking could not be
147/9/2, 10, 5 0 accommodated as per the
1172, 12,13 prospective purchaser's
Village Dhayri, requirement, Hence the
ZONE2 /3587 dwelling units were
(I0 D) dated substantially reduced 1
13 09 2022 total FSI

The case was discussed on the basis of the documents submutted and presentation made
by the proponent All 1ssues relating to environment, mcludmg air, water, land, so1l, ecology,
biodiversity and social aspects were examined The proposal 1s appraised as category 8(a) B2

During discussion following pomnts emerged

1 The Commuttee noted that a suit for declaration and injunction has been filed by the
land owners against the developer M/s Om Balaji Plaza and Others Thereby, the
developers filed application under section 8 of the Arbitration and Conciliation Act,
1996, exhibit 38 The Hon’ble Court has directed the parties to take appropriate
steps for appomtment of the Arbitrator as per provisions of the aforementioned Act
Accordingly, M/s Om Balaj1 Plaza has appomted the Arbitrators, however, they

have refused to work as informed by the PP PP 1s directed to inform the same to

N7 >’ Member Secretary Chairman
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Hon’ble Court for further directions Also, PP to submit mdemnity bond

mdemnifying SEAC-3 and Environment and Climate Change Dept, GoM

2 PP mentioned that there 1s no stay on carrymg out the project construction activities

from any Judicial or Planning authority PP to submit Architect’s certificate /

undertaking to this effect

3 PP to provide electric charging facility by providing charging pomnts at suitable

places as per Maharashtra Electric Vehicle Policy,2021

4 PP to ensure that, the water proposed to be used for construction phase should not

be drinking water They can use recycled water or tanker water for proposed

construction

Decision -

After deliberation, Commmttee decided to recommend the proposal for

Environmental Clearance to SEIAA, subject to comphance of above points

sekokok ok

€3

Ty w;(g T AL

Proposed Constructlon{ofLMedlcalgCollege at Cthehoh

-

kSJé/l\Hl;/INFRAZ/406607/2022* )

R " e
& S Ce if,\lﬂlage, Jalgaon”“,,i - ,ﬁw
PR w7 e ? - "y ~ - -
Decision -

PP requested to withdraw the apphcation Commuttee noted and accepted the same,

hence apphcation 1s forwarded to SEIAA with the recommendation that PP may be

allowed to withdraw the project

Hekksksk

iz

S/2$28§92/2023 N o i Expansion mpnopﬁosed,remdenhal development on.Sr .

R T

- \ ' B Z. ﬂ‘,‘“’ P
g T — (A0 152/4 + SA 9B/12fat l’hursmgl,zTaluka-Haveh;r« F;n -
it T s Q‘wfq'* e e Dlstrlct-Puneb ~Nia gstl e, Assocrites™ e
SlFar v1 8y AR Tl y-yLajestqu - AT

Representattve of PP was present during the meeting along with envuonmental

consultant M/s Mahabal Enviro Engimeers P L

It 1s noted that, the PP has submutted the application for corrigendum in existing

Environmental Clearance for proposed residential and commercial building construction

project with total plot area of 21,433 m2, FSI area of 36,673 838 m2, Non FSIarea of 29,

m2 and total BUA of 65,695 01 m2

Brief information of the proposal 1s as below

Member Secretary
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1 |Proposal Number SIA/MH/MIS/298699/2023
Proposed Expansion in Residential project at S No 152/4 + 5B
2 [Name of Project + 9B/1 at Phursingi, Taluka-Havel1, and District-Pune
3 [Project category 8(a) B2 Building and Construction project
4 |[Type of Institution |Private
Name Mr Sanjay Mehta
9 Floor, Opp Apsara Talkies, Near 7 loves
5 [Progect Proponent |8 ouiee address) o vk, Gultekads, Pune - 411037
Contact number 7720011970
E-mail shrianka kardile@majestique co in
6 |Consultant -
7 |Applied for Correction in EC
8 [Details of previous EC | EC Identification No - EC23B038MH111669 Dated 03 03 2023
9 Location of the S No S No 152/4 + 5B + 9B/1 at Phursingi, Taluka-Haveli, and
project District-Pune
0 [Attude and Latitude 18°28'12 19"N Longitude 73°58'19 76"E
Longitude
11 [Total Plot Area (m?) (21,433 00
12 [Deductions (m?) 3,786 15
13 [Net Plot area (m?) |17,646 85
14 Prc;posed FSI area 36,673 88
(m®)
Proposed non-FSI
15 area (m2) 29,021 13
16 Prc;posed TBUA 65,695 01
(m?)
TBUA (m2)
approved by
17 Planning Authority 65,695 01
t1]] date
)
18 gr;md coverage (i) | 1502 19 m?, 25 51 %
Total Project Cost
19 (Rs ) 123 Cr
U
s
@ ; Ip \

§ Y “hogs,

¢
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Activity Location (Ci;:; Duration
In and around
Proposed to mnstall approx
40 solar street lights with lsaolap urr];/i:;m&? :’
Poles As proposed M/S Shygaésayatn"rextﬁ:a
Majestique Associate wall
hnstall Solar street hghts on ¥allrket to Kamathi 140,00,000;] 2021-2023
both side of the road withoo um) Phursungs,
rnimum 10 metér distancell Wne Which 18
CER as per MOEF & | | . (veen two poles around 3 5 km
20 |CC circular dated ropeselio oo long
1 1
01/05/2018 pproximately 52 rechargelAlong the Solapur
its of 1 5 X 1§ meter pity Mumbai Bypass .
0-70 meter bore hole withiroad, (from Shn
1l and grease trap in storm|Gayatr: Textile
ater lime As proposediMarket to Kamathi {52,25,000]  2023-2025
Majestique Associate] Talim) Phursungy,
] provide recharge pitsPune which s
fter preparing proper planiaround 3 5 km
including all studies andlong
urveys
Details of Building Configuration Reason for
<Please use following legends Floor =F, Parking = Pk, Podium =Po, |[Modificati
Stilt =St, Lower Ground = LG, Upper Ground = UG, Basement = B, on /
Shops = Sh> Change
Previous EC / Existmg Building Proposed Configuration
Building |Configuratio| Height | Building Height
Name n (m) Name Configuration (m) Remark
+ +
Bulklmg LP 151 P 3600 Bulfmg LP+UP+12 36 00 No Change
._|_.
21 |Building B|L P 4-1;1 P 3600 Bulghng LP+UP+12 36 00 No Change
Bulldmg CLP+UP+ Builldng | B+tLP+UP + 3750  [Typo error
12 3750 C 12 of
Basement
Buwilding | B+L P+ 3750 |Buildng | B+LP+UP + 3750 No Change
D UP+12 D 12 £
Building E| B+LP+ | 3750 |Buldmg|B+LP+UP+ 37 50 No Chance
UP+12 E 12 £
_|._
Club G+1 790 Club G+1 790 No Change
House House
Total number of
22 |tenements
[No of Population 3051 Nos
Dry Season (CMD) Wet Season (CMD)
23 [Water Budget Fresh Water 280 |Fresh Water 280 -
Recycled Water p
Flushmg 137 [Recycled Water Flushing 7 137
!C—‘} [ 4 }e
J Y / i
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Recycled Water 17 |Recycled Water Gardening 00
Gardening
Swimming Pool 01 [Swimming Pool 01
Total 435 |Total 417
Excess Treated water 222 |Excess Treated water 239
Water
Storage
24 |Capacity for (450 CMD
Firefighting /
UGT
Source of
25 water Pune Municipal Corporation (PMC)
Level of the Ground water Pre Monsoon — 15 00 m to 21 00 m BGL
table Post Monsoon —9 m to 12 00 m BGL
Size and no of RWH tank(s)
and Quantity Not Applicable
Ramwater 6 Nos (3 for roof top & 3 for surface run
26 [Harvesting
RWH Quantity and size of recharge off)
(RWH) - 250m X200m X200m Bore Well -
P dia — 200 mm depth 10 mt
Details of UGT tanks if any  [NA
376
Sewage generation n CMD
27 v nd oo
STP technology
380
Capacity of STP (CMD)
Sohd Waste Type Quantity (kg/d) Treatment / disposal
Managemen Dry waste 08 'Will be handed over to Authorized vendor
g [t during Wet waste 12 'Will be handed over to Authorized vendor
Constructio
N Construction | The construction waste generated during construction shall
Phase waste be segregated, reused on site and surplus shall be led to scrap
dealers for recycling
Solid Type Quantity (kg/d) Treatment / disposal
Waste Iy o waste 667 Will be handed over to SWaCH
29 Managemen
t during Wet waste 1001 Will be operated in OWC
Operation  |[Hazardous
e Phase waste NA NA
Chairman
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Biomedical NA NA
waste
E-Waste 46 Will be handed over to authorized vendor
STP Sludge 2765 | Wil be operated m OWC
(dry)
Total RG area (m?) 2076 10
Existing trees on plot 00
30 |Green Belt  INumber of trees to be planted | 260
Development
Number of trees to be cut 00
Number of trees to be 00
transplanted
Source of power supply MSEDCL
During Construction Phase
(Demand Load) 30 kW, DG set - 125 kVA
During Operation phase
(Connected load) 2,418 33 kW

31 Power During Operation phase

requirement (Demand Ioad) 1422 54 kVA
Transformer 3 X 630kVA
DG set 200 KVA
Fuel used HSD

Details of

32 [Energy Saving through energy saving - 12 59%

saving
Type Details Costn Rs
Erosion control — dust suppression
Ai1r Environment measures, barricading and top soil 21,16,352
Environment preservation
al Land Labour Camp toilets & sanitation 4,80,000
Managemen -

;.. plan Health and Safety Labour Safety Equipment’s and 4,00,000
durmg Facility Disinfection and Health Check-ups 51,000
Constructio  |Epvironment
n phase Management Environmental Monitormng cell 1,70,000

Environment Environmental Monitoring 3,26,500

CER - 92,25,000
Environment Capital o&M
a1 Component Details In RS ®s /Y)

34 h’{anaBgerélentt Sewage treatment 380 MBBR 6100000 17320007 5,
plan Budge O
durme Solid Waste OWC 20,75,000 05,9.35.636 AN

T\ Ve
e (9(,5/6&% )F\},
Member Secretary Chalrma,%’\w: W/
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Operation  RWH Recharge Pits 9,00,000 60,000
phase ] 2
Green belt Development
matenance of green | 15,03,299 1,03,305
development
area
Solar Panel + Solar Hot
Energy saving Water 1,06,43,200 10,64,320
Environmental i 1.85.600
Monitoring T
Biomedical Waste ) 100000 i
Management
Type |Required as per DCR | Actual Provided Area p(ellr'lz[;arlung
4-
35 Traffic Wheeler 271 377 125
Management 2
Wheeler 837 1350 2
Bicycles 1051 1051 2
36 Details of Court cases / litigations w rt the project and|NA
project location if any

Deliberations

The Commuttee noted that the said project 1s Expansion m proposed residential

development on Sr no 152/4 + 5A + 9B/1 at Phursingi, Taluka-Haveli, District-Pune The
previous EC was granted vide no EC23B038MH111669 on 03 03 2023 The PP has applied

for following corrigendum 1n the aforementioned EC

Details of Configurations
Sr Building Existing Proposed Final Remarks if Any
Configuration | Configuration | configuration
after

Corrigendum
1 Buildng E | B+L P+U P+12 - B+L P+U P+12 No change
Building A L P+U P+12 - L P+U P+12 No change
3 Building C LP+UP+12 | B+L P+UP+12 | B+L P+U P+12 Change 1n

configuration

4 Building B L P+U P+12 - L P+U P+12 No change
5 Club House G+1 - G+1 No change
6 Bulding D | B+L P+U P+12 - B+L P+U P+12 No Change

PP informed that there 1s no change n total build up area, FSI and non-FSI components

* ADVBAUMN

V BEAY Siet

Beachis g ot
Laloi B
BE &~ 2,
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The case was discussed on the basis of the documents submitted and presentation made
by the proponent All issues relating to environment, mcluding air, water, land, soil, ecology,
biodiversity and social aspects were examuned The proposal 1s appraised as category 8(a) B2
During discussion following pomnts emerged

1 PP to submit Architect’s certificate that there 1s no change n the FSI, non-FSI and
total built up area

2 PP to provide electric charging facility by providing charging points at suitable
places as per Maharashtra Electric Vehicle Policy,2021

3 PP to ensure that, the water proposed to be used for construction phase should not
be drinking water They can use recycled water or tanker water for proposed
construction

4 A request may be made to planning authority for widening approach road since the
project 1s of public health importance

Decision -
After deliberation, Committee decided to recommend the proposal for

aforementioned corrigendum m Environmental Clearance to SEIAA, subject to

comphance of above points

skokskeskskok
SIA/,MH!NHS/298597/2023 iProposed Residentidl, andiCanﬁ’iefélalanOJect at S*NG* -
GRS RS S '4571,45/2, Vlllage Bavdhanthund rTal fMﬁlshl*/Dlsta
o e I N The o ey ’,,‘:‘./3' 5, hal s g)-. i AT .
o R ty.\-.(\.ffhl - 3 < 4 ”v»-‘v"“:‘.:f.‘:;:‘ Ty ..-,,K:e o £ -
Sr ﬁzé{fv’? s~ "“";‘-; %;% Ztoe o E“%gz ?‘ T T : B :\» :; ’:’“%"ﬁ;w\ ‘“7{' :I\ u;: « fL}i

Representative of PP was present during the meetmg along with envuonmental
consultant M/s Sneha Hi-tech Products

It 1s noted that, the PP has submutted the application for corrigendum i Environmental
Clearance for proposed residential and commercial building construction project with total plot
area of 38500 m2, FSI area of 142591 31 m2, Non FSI area of 86053 60 m2 and total BUA of
228644 91 m2
Brief information of the proposal 1s as below
1 Proposal Number SIA/MH/MIS/298597/2023 =

By
Lanan X

= < N\

) ) ;\D\'%Um -
Fvaatse A
ok Dhetr < 3
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Proposed Residential and Commercial Development
5 N £p ‘ project located at S No 45/1, 45/2, Village Bavdhan
ame ot rojec Khurd, Tal Mulshi, Dist Pune By VMC Landmark Realty
LLP
Project category 8(b) Townships and Area Development projects
4 Type of Institution LLP
Name Mr Sumit Tayal
Regd Office | B-38, Ashwini Society, Pune — Mumbai
5 Project Proponent address Road, Shivajinagar, Pune 411 005
Contact 9881441991
number
e-mail sumit@theuniquespaces com
6 Consultant SNEHA HI-TECH PRODUCTS, BANGALORE
7 Applied for Greenfield
8 Details of previous EC Not Applicable
9 Location of the project S No 45/1, 45/2, Village-Bavdhan Khurd, Tal Mulsh,
Dist Pune
18°30'17 38"N
10 | Latitude and Longitude 73945'47 81"
11 | Total Plot Area (m2) 38500
12 | Deductions (m2) 22975 47
13 [ Net Plot area(m?2) 26571 53
14 | Proposed FSI area (m2) 142591 31
15 Proposed non-FSI area 86053 60
(m2)
16 | Proposed TBUA (m2) | 22864491
TBUA(m2) approved by | -
17 | Planning Authority till
date
18 | Ground coverage (m2) &% | 13511 42 sqm 51%
19 | Total Project Cost(Rs) |[Rs 323Cr
Activity Location Cost (Rs) | Duration
20 CER as per MoEF& CC NA
circular dated 01/05/2018
0 @%%
s ﬁ,}‘ Details of Building Configuration Reason for
Lot gy Y 43 } Please use following legends Floor=F, Parking=Pk, Modification/
7
/ n d
\@i»\ Member Secretary Chairman
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Podium=Po, St1lt=St, Lower Ground=LG, Upper Ground=UGQG, Change
Basement=B, Shops=Sh>
Previous EC / Existing Building | Proposed Configuration
Building | Config | Height | Building Height
Name | uration | (m) Name Configuration (m)
i - - Bldg A B2+B1+LG2+L 69 90
G1+HG+M+21
- - - Bldg B B2+B1+LG2+L | 6990
GIl+HG+M+21
- - - Bldg C B2+B1+LG2+L | 69 90
i GI+HG+M+21
- - - Bldg D B2+B1+LG2+L | 69 90
Gl1+HG+M+21
- - - Bidg E B2+B1+LG2+L | 6990
GI+HG+M+21
- - - Bldg F B2+B1+LG2+L | 69 90 -
GI+HG+M+21
- - - Bldg G B2+BI1+LG2+L | 69 90
Gl1+HG+M+21
- - - Bldg H1 S+6 2030
- - - Bldg H2 S+6 2030
- - - Bldg H3 S+7 2320
- - - Bldg I B2+B1+LG2+L | 6918
Gl+HG+M+19
Total Tenements
Residents
22 | Total number of tenements | 1199 Tenements
Commercial
57 Shops & 171 Offices
Dry Season (CMD) | Wet Season (CMD)
Fresh Water 611 Fresh Water 611
Recycled g Recycled 0
(Gardening) (Gardening)
Swimmung Pool | - Swimming Pool | -
23 | Water Budget Club House - Club House -
Flushing Flushing
Recycled 361 Recycled 361
Total 980 Total 972
Wastewater 785 Wastewater 785
generation generation N,
24 | Water Storage Residential + Commercial // *h ‘12;}‘ f@\

Member Secretary
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Capacity for UGT Capacity -1218 CMD
Firefighting/U Domestic UG tank Capacity 918CMD
GT Fire UG tank Capacity 300 CMD
25 | Source of water Local approval body -PMC
Level of the Ground | Pre Monsoon 10 0 Mtr to 12 0
water table Post Monsoon 8 0 Mtr to 10 0 Mtr
Size and no of
RWH tank(s)and -
Rainwater Quantity
26 | Harvesting 15 Nos of Recharge Pits out of that 7 Nos
(RWH) Quantity and s1ze of |18 surface recharge pits and 8 Nos 1s
recharge pits rooftop recharge pits
Size 15mx15mx3m
Details of UGT tanks
If any
Sewage generation
m CMD 785
27 g;:sz\f,;gf STP technology | MBBR
Capacity of STP 4 nos of (STP)- 360 KLD,300 KLD,
(CMD) 50 KLD and 85 KI.D
Type Quantity(kg/d) Treatment/disposal
Solid Waste Dry waste 18 kg/day Total - 45 kes/d
Managementdurm otal - 4> kgs/day -
28 ¢ Construction Wet waste 27 kg/day Composting method
Phase Construction Disposal of the | Excavated earth material will
construction be used for filling of plnth
waste
waste debris area top soil for landscaping
Type Quantity (kg/d) | Treatment/disposal
Send to recycler
Dry waste 1659 dealer/authorized vendor
Through Organic Waste
Wet waste 2105 Converter (OWC)
Solid Waste Hazardous
29 Management waste - -
during Operation [ g,omedical
Phase waste ) ]
Handed over to authorized
E-Waste 169 recycler for further handling
&disposal purpose
STP Sludge 120 To be used as manure for
(dry) Gardening purpose
Green Belt Total RG area (m?) 221527 Sqm
Development Existing trees on plot 428 Nos
Chairman
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Number of trees to be planted 0
Number of trees to be cut 0
Number of trees to be
transplanted 124 Nos
Source of power supply MSEDCL
During Construction Phase 18 kw
(Demand Load)
During Operation phase
(Connected load) 10495 38 kW
Power
31 Durmg Operation phase
requirement (Demand load) 4933 44 KW
Transformer 8 Nos Of 630 kVA
DG set 1x320kVA, 1 x250kVA,
5¢ 1x 100 kVA, 1 x 82 5 kKVA
Fuel used HSD
e Auto Tumer control for external & Common lighting
e Use of CFL / LED lamps 1n all public/ common areas
Details of Energy
32 saving e Solar powered water heating
e Electronic V3F Drives for Elevators
e Solar PV Panel power for common area lighting
Total Cost per
Type Details
Environmental Annum (Lakh)
23 Management plan Air & Noise and Water, Land
budget durmg Capital Cost Biological and Socio 28
Construction phase Economic
O&M Air & Noise and Water, Land 10
Capital (Rs ) in O&M
Component Details Lakh (Rs Lakh/yr)
Storm Water - - -~
Sewage
treatment STP plant 220 48 6
Water
Environmental Treatment
Managementplan RWH Pit 30 120
34 WH 1ts
Budget during R and network
Operation phase g 1 mmg 19 50M X 63 00 750
Pool 6 50M
Solid Waste owC 405 1134
Hazardous NA ) )
waste
e-waste Authornized - e T
V728N
/,/[J/z . a\d Y
Ul <oy
Member Secretary Charfman ")
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vendor
Green belt Pl 220 00 22 00
antation
development
Energy saving Solar and 177 40 8 87
LED
Environmental Through - 6 64
Monitoring laboratory
Disaster
Management 7148 142
Type Required as | Actual Provided | Area per parking
per DCR no Nos (m?)
Traffic 4- 1179 1179 As per Standard
35 Management Wheeler DCR
2- 3969 3969 As per Standard
Wheeler DCR
36 DetailsofCourtcases/litigationsw r t theprojectandprojectlocationif NA
any
Dehberations

The Commuttee noted that the said project 1s Residential and Commercial Development

project located at S No 45/1, 45/2, Village Bavdhan Khurd, Tal Mulshi, Dist Pune

PP has applied for corngendum m EC Letter granted vide EC Identification No -
EC23B039MH188100 File No - STA/MH/MIS/71722/2022 1ssued dated on 23/02/2023 PP
mformed that in EC Letter the Area of Total BUA are not mention as per received IOD, hence

apphed for corrigendum for correction 1 Total BUA as per recerved JOD (Plan approval No
Zone-3/5285, Dated 02 12 2022) The corrigendum sought 1s tabulated below

Sr Item Area mentioned Corrigendum Remarks
m EC granted on area Sought
23 02 2023
1 Total Built 219338 11 m2 228644 91 m2 As per plan approval No
Up Area Zone-3/5285 dated 2 12 22

The case was discussed on the basis of the documents submitted and presentation made

by the proponent All issues relating to environment, imcluding air, water, land, soil, ecology,

brodiversity and social aspects were examined The proposal 1s appraised as category 8(a) B2

During discussion following pomnts emerged

n\l{er Secretary

‘if‘\
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1 PP to provide electric charging facility by providing charging points at suitable
places as per Maharashtra Electric Vehicle Policy,2021
2 PP to ensure that, the water proposed to be used for construction phase should not
be drinking water They can use recycled water or tanker water for proposed
construction
Decision -
After deliberation, Committee decided to recommend the proposal for
aforementioned corrigendum i Environmental Clearance to SEIAA, subject to

comphance of above points
desfeskokskk
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Representative of PP was present durmng the meetmg along with environmental
consultant M/s Sneha Hi-Tech Products

It 1s noted that, the PP has submutted the application for grant of terms of reference
under violation category for project with total plot area of 34,862 00 m2, ESI area of 53,530 18
m?2, Non FSI area of 44,424 13 m2 and total BUA 0f 97,954 31 m2

Brief mformation of the proposal 1s as below

1 | Proposal Number STIA/MH/INFRA2/421638/2023

2 | Name of Project Proposed Residential & Commercial project — Raheja
Woods at Plot A of TPS 1, S No 222/1, Kalyan1 Nagar,
Yerawada, Pune by K Raheja Pvt 1td

3 | Project category 8 (a), B2 (Violation category)

4 | Type of Institution Private

5 | Project Proponent Name K Raheja Pvt Itd
Regd  Office | Raheja Tower, Plot C 30, G Block,
address Bandra Kurla Complex, Mumbai
Contact 022 26564000
number
e-mail Krahejawoods123@gmail com

6 | Consultant Sneha Hi-Tech Products
NABET Accredited

Member Secretary
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Certificate  No NABET/EIA/2124/RA0235 dated
05 04 2022 valid t211 15 02 2024
7 | Applied for Environmental Clearance under violation category
8 | Detauls of previous EC NA, 1t 1s a fresh project
9 | Location of the project TPS 1, S No 222/1, Kalyani Nagar, Yerawada, Pune
10 | Latitude and Longitude Latitude 18°32'44 51"N, Longitude 73°53'52 33"E
11 | Total Plot Area (m2) 34,862 00
12 | Deductions (m2) 2,548 26
13 | Net Plot area (m2) 32,313 74
14 | Proposed FSI area (m2) 53,530 18
15 | Proposed non-FSI area (m2) 44,424 13
16 | Proposed TBUA (m2) 97,954 31
17 | TBUA (m2) approved by Plannm
Authorltil tllf dafep g #|m process
18 | Ground coverage (m2) & % 8658 796 sq m (26 79 %)
19 | Total Project Cost (Rs ) Rs 12892 Cr
20 | CER as per MoEF & CC circular dated | NA, per Memorandum 22-65/2017-IA-II1 dated 25th
01/05/2018 February 2021
21 | Det ails of Building Configuration Reason for
<Please use following legends Floor =F , Parking = Pk, Podium = Po, Stilt =St, Modificatio
Lower Ground = LG, Upper Ground = UG, Basement = B, Shops = Sh> n /Change
Previous EC / Existing Building Proposed Configuration
Building Configuration | Height | Building Configuration | Height
name (m) name (m)
- - - Building 1 2375 -
(Wing A & P+ 7 Floor
B)
- - - Building 2 2375 -
(Wing A & P+ 7 Floor
B)
- - - Building 3 P+ 11Floor |3595 -
- - - Building 4 P + 6 Floor 275 -
- - - Building 5 2B+ Gr+P+|6360 -
18 Floor
- - - Building 6 3275
(Wing A & P + 10 Floor
B)
- - - Building 7 Gr + 2P + 63562
Floor
- - - Building 8 LG+UG+P|2805
+ 5 floor
% L. Tyq N 2{ Total number of tenements Residential 282 nos
N Offices 23,965 sqm
S, = l
'IDI } ‘/
SIS
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Users 5458 nos
24 | Water Budget Dry Season (CMD) Wet Season (CMD)
Fresh Water | 232 KLD Fresh 232 KLD
Water
Recycled 146 KI.D Recycle | 146 KLD
(Flushing) d
(Flushin
g
Recycled 5KILD Recycle | 0KLD
(Gardening) d
(Garden1
ng)
Swimming 45 KL Swimmi | 45 KL
Pool ng Pool
Total 383 KL.D Total 378 KLD
Waste water | 331 KLD Waste 331 KLD
generation water
generatl
on
25 | Water Storage Capacity for Domestic tank 431 cum
Flreﬁghtlng /UGT (m3) Fire tank 450 cum
Flushing tank 125 cum
26 | Source of water PMC/treated water
27 | Ramnwater Harvesting (RWH) Level of the Ground water | Pre-Monsoon- 7m,

table

Post Monsoon- Sm

Size and no of RWH tank(s) | Nil
and Quantity
Quantity and size of recharge | 6 nos
pits
Details of UGT tanks 1f any -~
28 | Sew age and Wastewater Sewage generation mm CMD 331 KLD
STP technology MBBR
Capacity of STP (CMD) Proposed 40 KLD
Existing 60 KLD, 70
KLD & 35KLD
29 | Solid Waste Management during Type Quantity (kg/d) | Treatment / disposal
Construction Phase Dry waste 875
Wet waste 375
Total waste 125 Utilized on site at

maximum extent
Rest handed over to

Member Secretary
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30 | Solid Waste Management during Type Quantity (kg/d) | Treatment / disposal
Operation Phase Dry waste 918 kg/day | Handed over to
Authorized Agency

Wet waste 612 kg/day Treated m OWC

Hazardous Negligible

waste

Biomedical biomedical Shall be segregated at

waste waste like designated place near

Mask, Gloves, | OWC and shall be
Face shields etc | given to authorized
(required for | vendor for
Pandemic management
situation)

E-Waste 7 6 kg/day Shall be handed over
to Authorized
recycler for further
handling & disposal
purpose

STP Sludge 36 kg/day Used as manure for

(dry) gardening

31 | Green Belt Development Total RG area (m2) 3,486 20 sqm

Existing trees on plot 310 nos

Number of trees to be planted | 103 nos

Number of trees to be cut 0 nos

Number of trees to be |7 nos transplant & 7

transplanted relocate

32 | Power requirement Source of power supply MSEDCL

During Construction Phase 160 kVA

(Demand Load)

During Operation phase 7140 kW

(Connected load)

During Operation phase 4595 kW

(Demand load)

Transformer 6 X 1500KkVA,2X

630 kVA
DG set 3X1010,3 X 750,250,
350,2X30& 2 X 50
KVA
Fuel used HSD
Det ails of Energy saving Total energy savings 27%
Environmental Management Type Details Cost (Rs
plan budget durmg Construction In Lakh)
er Secretary Chairman
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+3

phase

Caputal

Site Barricading,
Protective Equpment, Site
Sanitation- Mobile toilets &
Debris Management

Personal

078

O&M

Water for Dust Suppression

014

Site Sanitation, Disinfection
& Safety

302

Environmental Monitoring

20

Health Check up

072

Environment Management
Cell

84

Total

14 28

35

Environmental

Management

Budget during Operation phase

plan

Component

Details

Capital
(Rs In
Lakh)

O&M (Rs
In lakh/Y)

Sewage
treatment

STP
Operation and
its
mamtenance

12 00

100

RWH &
Storm water

Recharging
existing
ground water
table, SWD -
Connection to
external line

7 00

06

Solid Waste

Collection
Segregation
and
management
of MSW

800

160

Hazardous
waste

NA

E-waste

Collection
Segregation
and hand over
to authorized
vendors

Included mm Solid

waste

Green belt
development

Plantation of
new trees and
maintenance
of  existing
trees

925

046

Energy
saving

Energy saving
measures

620 19

Member Secretary
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the project and project location if any

Environment | To monitor -- 300
al sustainability
Monitoring | of
Environmenta
1
Infrastructure
Environment | -- - 648
Management
Cell
Disaster Emergency 101 45 25
Management | preparedness
plan to
develop and
mmplement on
site
Total 757 89 5358
36 | Traffic Management Type Required Actual Area per
as per DCR | Provided parking
(m2)
4-Wheeler 576 576 25-32
2-Wheeler 1764 1764
37 | Details of Court cases/litigations wrt | No

Deliberations

The Commuttee noted that the the proposed Residential cum commercial project 1s

sttuated at Yerwada, Pune under the jurisdiction of Pune Municipal Corporation (PMC) The

PP has suo moto applied the project for EC under violation category

The project has a total 8 nos of buildings out of which 5 are residential & 3 are

commercial (IT) & a clubhouse Construction of 4 residential buildings, 3 commercial (IT)

buildings & a clubhouse 1s completed & occupied on site 1 residential building 1s proposed to

be constructed Total constructed area on site 1s 87,570 50 sq m (FSI area 44,571 49 sqm &
Non FSI area 42,999 01 sq m)

SEAC-3 appraised the proposal as per Circular issued by SEIAA vide dated

22 08 2022 The case was discussed on the basis of the documents submutted and presentation

made by the proponent All issues relating to environment, mcluding air, water, land, soil,

ecology, biodiversity and social aspects were examimed
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After detailed deliberations on the proposal committee confirmed the case to be of
violation of the EIA Notification, 2006 and as per Office Memorandum- F No 22-21/2020-
IA TII dated 07 07 2021 1ssued by the Mmuistry of Environment, Forest & Climate Change,
decided to issung followmg Term of Reference for undertaking EIA and preparation of

Environment Management Plan (EMP)

Terms of Reference for EIA and preparation of Environment Management Plan (EMP)
for Violation Cases

The following Terms of Reference (TOR) for violation cases shall be read along with Ministry of
Environment Forest and Climate Change orders no F No 22-21/2020-IA III Dated 7th July 2021
and F No 22-21/2020-IA III (E 138949) dated 28" January 2022 and Approach for Assessment
for Environment Damage and Estimation of Remediation Costs for Building Construction Projects
Initiated Without Mandatory Environment Clearance” 2018

The following TOR are drafted with reference to Ministry of Environment Forest and Climate
Change impact assessment division TORs for Violation Case a) For Construction Sector vide
Notification S O 804 (E) dated 14™ March 2017 mn the matter of IA/HR/NCP/63612/2017 and b)
For Minmng Sector dated 12™ November 2018 m the proposal No IA/MH/MIN/68113/2017

A Project Description

A | 1 | Projectdescription, its importance and benefits

A | 2 |Project site details (location, topo-sheet of the study area of 10 Km, Coordinates,
google map, layout map, land use, geological features and geo-hydrological status of
the study area, dramage) hydro geological survey report with graphs & data

A | 3 | Land use as per the approved Master Plan of the area, Permission/approvals required
from the land owning agencies, Planning / Development Authorities, Local Body,
Water supply & Sewerage Board, etc

A | 4 | Land acqusition status, R & R details

A | 5 |Forest and Wildlife and eco-sensitive zones, if any 1 the study area of 10 km Any
sensitive areas m 1mpact zone such as archaeological structures, reserved forest, noise
sensitive zones etc Clearances required under the Forest (Conservation) Act, 1980,
the Wildlife (Protection) Act, 1972 and/or the Environment (Protection) Act, 1986

A | 6 | High Tension lines or Hazard lines 1f any on the plot

>
-

Plan showing HFL/CRZ lines

A | 8 |Permissions granted by State Government in tabular and chronological form
Comparative statement of components approved and components constructed
mcluding t1s configuration as per earlier EC (if applicable) and proposed
development

A | 9 | PP to submit the detailed master plan indicating already completed construction and
proposed construction PP to submut the certificate from registered architect for

completed work, built d confi t
p rk, built up area and configuration P ﬁ
Z
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A | 10 | Project cost shall be based on government notified stamp duty ready reckoner at time
of application including cost of land and construction including civil, MEP works,
environment services, site/land development, horticulture/landscape works etc
complete

B | Base Limme Data

B 1 [ Baseline environmental study for ambient air (PMio, PM2 5, SO2, NOx & CO),water
(both surface and ground), noise and soil for one month (except monsoon period) as
per MoEF&CC/CPCB guidelines at minimum 5 locations i the study area of 10 km,
The collection and analysis of data shall be done by an environmental laboratory duly
notified under the Environment (Protection) Act, 1986, or an environmental
laboratory duly notified under the Environment (Protection) Act,1986, or an
environmental laboratory accredited by NABL, or a laboratory of a Council of
Scientific and Industrial Research (CSIR) institution working wm the field of
environment

B 2 | Detail on flora and fauna and socio-economic aspects 1n the study area Details of tree
cutting, tree transplantation and survival report of existing trees mcluding conformity
to prevailing Tree Act

B | 3 | Likelympact of the project on the environmental parameters (ambient air surface and
ground water, land, flora and fauna and socio-economiuc, etc )

B | 4 | Source of water for different identified purposes with the permissions required from
the concerned authorities, both for surface water and the ground water (by CGWA)
as the case may be, Rain water harvesting, etc

B 5 | Socio-economic mfrastructure details imcluding public transport arrangements on the
site, PP to mention details of socio-economic i EIA

B | 6 | PP to submit contour map with slopes, dramnage pattern of the site and surrounding
area Layout showing natural water courses on site, total runoff calculation before and
after development

B 7 | PP to submut details of existing trees, proposed to be cut, proposed to be transplanted
along with tree survival report conforming to prevailing Tree Act

B 8 | Land use of the study area delineating forest area, agricultural land, grazing land,
wildlife sanctuary, national park, migratory routes of fauna, water bodies, human
settlements and other ecological features should be ndicated

B 9 | Proximity to Areas declared as ’Critically Polluted’ should also be mdicated and
where so required, clearance certifications from the prescribed Authorities, such as
the SPCB should be secured and furnished to the effect that the proposed Activities
could be considered

B | 10 | Smlarly, for Coastal Projects, A CRZ map duly authenticated by one of the
authorized agencies demarcating LTL HTL, CRZ area, location of the mune lease
wrt CRZ, coastal features such as mangroves, if any, should be furnished (Note
The Projects falling under CRZ would also need to obtamn Approval of the concerned
Coastal Zone Management Authority)
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B | 11 | The water requirement for the Project, its availability and source should be furnished
A detailed water balance should also be provided Fresh water requirement for the
Project should be mdicated

B | 12 | Necessary clearance from the Competent Authority for drawl of requisite quantity of
water for the Project should be provided

B | 13 | Description of water conservation measures proposed to be adopted in the Project
should be given Details of ramnwater harvesting proposed i the Project, if any, should
be provided

B | 14 | Impact of the Project on the water quality, both surface and groundwater, should be
assessed and necessary safeguard measures, 1f any required, should be provided

B | 15 [ Based on actual monitored data, it may clearly be shown whether working will
mtersect groundwater Necessary data and documentation m this regard may be
provided In case the working will ntersect groundwater table, a detailed Hydro
Geological Study should be undertaken and Report furnished The Report inter-alia,
shall mnclude details of the aquifers present and impact of muning activities on these
aquifers Necessary permussion from Central Ground Water Authority for working
below ground water and for pumping of ground water should also be obtained and
copy furnished

B | 16 | Details of any stream, seasonal or otherwise, passing through the lease area and
modification / diversion proposed, if any, and the impact of the same on the hydrology
should be examined

B | 17 | Information on site elevation, working depth, groundwater table etc should be
provided both m AMSL and BGL A schematic diagram may also be provided for the
same

C | Traffic Impact Study

C 1 | Traffic Management Plan for the development — Internal circulation indicating road
width and turning radius Cross section of roads at four places showing clear road
width, distance left from building line, spaces left for plantation, footpath, service
lnes etc

C 2 | Traffic Volume Counts and Turning Movement Counts on all the external
surrounding roads of the proposed project showing the time period taken

C | 3 | Topographic details of roads and intersection of the surrounding roads where counts
are taken, actual geometry on ground to be shown with dimensions

C | 4 | Traffic generation values of similar development to be given by actual count by actual
count as support data for assumption made to the particular project

C | 5 |Impact on local transport infrastructure due to the Project should be indicated

Projected increase i truck traffic as a result of the Project mn the present road network
(including those outside the Project area) should be worked out, mmdicating whether 1t
1s capable of handling the mmcremental load Arrangement for mmproving the
mnfrastructure, 1f contemplated (including action to be taken by other agencies such as
State Government) should be covered Project Proponent shall conduct Impact of
Transportation study as per Indian Road Congress Guidelines

LT
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Parking statement mentioning parking as per DCR & parking provided actuaily

Basement ventilation plan Fire Tender Movement Plan showing clear road and
turning radius Cross section of roads at four places mcluding UGT, OWC and DG
set location showing clear road width and distance left from bulding line & spaces
left for plantation, parking, service lines, foot paths, etc

Environmental Impact and Management Plan

1

Identify sources of awr pollution, mdicate mitigation measures to reduce Air
pollution/Noise pollution

Debris management plan mcluding (a) debris required for refilling, (b) contour plan,
(c) details of site where excess debris will be disposed, capacity of the site and NOC
of plot owner PP shall also ensure that debris disposed on other plot shall not be
disposed on another plot If to be disposed on another plot, the same shall be carried
out as per prevailing environmental laws

Management of solid waste and the construction & demolition waste for the project
vis-a-vis the Solid Waste Management Rules 2016 and the Construction &
Demolition Rules, 2016 Transport, collection, storage and disposal for all types of
wastes like hazardous waste, non-hazardous waste, solid waste, E— waste, and
debris/excess earth etc PP to provide the detailed solid waste management plan along
with marked locations on the master plan Design details of waste processing
equipment such as OWC/biogas plants confirming to the technical requirements to
meet the quality products

Waste water management (treatment, reuse and disposal) for the project and also the
study area Design of all STP’s along with BOD load, oxygen requirement
calculations and sizing of the tanks with respect to the design criteria PP to submut
detailed calculation for the disinfection of the treated STP water, PP to submut cross
sectional drawing of STP’s showing dimensions and ground level, PP to provide
ozonation for tertiary treatment PP to mark the area required for all STP’s on master
layout with dimensions

PP to show mternal storm water drain and sewer line arrangements up to final disposal
point

Provision of mandatory RG area on virgmn land and submit the drawmg with
calculations, ensuring entire mandatory RG 1s provided on the plot where residential
buildings are proposed

A detailed phase wise development plan with safety planning where occupancy has
been given

If any site specific structures such as creation of water body, alteration of natural storm
water, large alteration of slopes, creation of green areas abutting to water bodies /
natural storm water dramn / river etc, 1s involved, detailed environmental protection
approach for the same shall be provided

10

Separate chapter on Renewable energy m EIA report PP to submit terrace plan for
mstallmg solar panels& calculations of energy saving, Energy efficient measures
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(LED Lights, solar power, etc ) during construction as well as during operational phase
of the project Report on ECBC compliance

D | 11 | Provide details of Solar PV and Solar water heater in the specific format PP to
carryout shadow analysis for identifying the roof-top area for providing solar panels
Mimimum 5% of the total connected load shall be provided with Solar PV

D | 12 | Environmental status report including analysis reports of all environmental pollution
reduction facilities 1f any commussioned

D | 13 | PP to submit Disaster management plan

D | 14 | Preparation of site specific, executable and auditable environment management plan
(EMP)

D | 15 | A time bound Progressive Greenbelt Development Plan shall be prepared n a tabular
form (mndicating the limear and quantitative coverage, plant species and tume frame)
and submutted, keeping i mind, the same will have to be executed up front on
commencement of the Project Phase-wise plan of plantation and compensatory
afforestation should be charted clearly indicating the area to be covered under
plantation and the species to be planted The details of plantation already done should
be given The plant species selected for green belt should have greater ecological
value and should be of good utility value to the local population with emphasis on
local and native species and the species which are tolerant to pollution

D | 16 | Benefits of the Project if the Project is implemented should be spelt out The benefits
of the Project shall clearly indicate environmental, social, economic, employment
potential, etc

Environmental Modelling and additional Studies

1 | Fugitive dust modelling by using local meteorological data

Ecological footprnt calculation using LCA approach

= = o= =

2
3 | Estimation of Carbon footprint of the project and its analysis to be included
4

Assessment of ecological damage with respect to air, water, land and other
environmental attributes The collection of data and sample analysis shall be done by
an environmental laboratory duly notified under the Environment (Protection) Act,
1986 or Environmental Laboratory accredited by NABL, or a laboratory of council of
Scientific and Industrial Research (CSIR) mstitution working m the field of
environment

E 6 | Gate mass balance analysis for environmental parameters related to solid/liquid waste
material coming to site, waste generated and its treatment and disposal from site

E 7 | Public health implications of the Project and related activities for the population m
the mmpact zone should be systematically evaluated and the proposed remedial
measures should be detailed along with budgetary allocations

E 8 | Measures of socio economic significance and influence to the local community

proposed to be provided by the Project Proponent should be mdicated As far as
ossible, quantitative dimensions may be given with time frames for implementation

p q ybeg D /;/%Dk\
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Detailed environmental management plan (EMP) to mutigate the environmental
mmpacts which, should inter-alia mnclude the impacts of change of land use, loss of
agricultural and grazing land, if any, occupational health impacts besides other
impacts specific to the proposed Project

10

Public Hearmg ponts raised and commitment of the Project Proponent on the same
along with time bound Action Plan with budgetary provisions to implement the same
should be provided and also mcorporated in the final EIA/EMP Report of the Project

11

PP to refer “approach paper for assessment for environmental damage and estimation
of remediation costs for building construction projects mitiated with obtaining
mandatory environmental clearance” available on the portal “ecmpcb 1n”

NOCs, Undertakings, CER and Litigations

1

NOC’s required a) CFO, b)Water supply with quantity, ¢) Dramnage, d) Non-
biodegradable waste disposal, e) Aviation f) HRC, G) PESO , H ) Defence/NAD etc

Undertaking to provide DG set backup to all Pollution Control Devices, Water
Supply, Emergency Services mcludmg emergency lifts, etc

Include condition of “maimntenance of all Pollution Control Equipment’s and
functioning of Environment Monitoring Cell in PP’s MoU with society /maintenance
agencies /vendors

PP to submut details of CER activities in consultation with the affected people in the
project area as per MoEF&CC circular dt 01 05 2018, along with details of fund
utilization & agreement or consent of executor

PP to submut Roles and Responsibilities of developer etc for compliance of
environmental regulations under the provisions of EP act

Details of litigation pending agamst the project, 1f any, with direction /order passed
by any Court of Law against the Project should be given

Specific Term of Reference

1

The State Government/SPCB shall take action aganst the project proponent under the
provisions of section 15 read n conjunction with Section 19 of the Environment
(Protection) Act, 1986, and further no consent to operate to be 1ssued till the project
1s granted EC

As per extant regulations at the tume of scoping, 1f 1t 1s viewed that the project activity
1s otherwise permussible, Terms of Reference (TOR) shall be 1ssued with directions
to complete impact assessment studies and submit Environment Impact Assessment
(EIA) report and Environment Management Plan (EMP) 1n a time bound manner

Such cases shall be subject to appropriate (a) Damage Assessment, (b) Remedial Plan
and (¢) Community Augmentation Plan

Assessment of ecological damage with respect to awr, water, land and other
environmental attributes shall be done before arrving at quantum environment
remediation and natural and community resource augmentation

The methodology of calculating this quantum shall be as specified m format for
Assessment of Environmental damages 1n the paper titled “Approach for Assessment
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for Environment Damage and Estimation of Remediation Costs for Building
Construction Projects Initiated Without Mandatory Environment Clearance” 2018

G | 6 |Preparation of EMP comprising remediation plan and natural and commumnity
resource augmentation plan corresponding to the ecological damage assessed and
economic benefits derived, which shall be based on cost of project derived from
prevailing rates of construction and land of government approved ready reckoner, due
to violation The cost of the Project (capital cost and recurring cost) as prevailing in
Annual Statement of Rates / District Schedule of Rates/ Government Ready Reckoner
Rates as well as the cost towards implementation of EMP should be clearly spelt out

G | 7 | The collection and analysis of data shall be done by an environmental laboratory duly
notified under the Environment (Protection) Act, 1986, or an environmental
laboratory accredited by NABL, or a laboratory of a Council of Scientific and
Industrial Research (CSIR) mstrtution working in the field of environment

G | 8 | The remediation plan and the natural and community resource augmentation plan
shall be prepared as an mdependent chapter m the EIA report by the accredited
consultants

G | 9 |It should be clearly stated whether the proponent 1f 1t 1s a Company has a well laid
down Environment Policy approved by 1its Board of Directors? If so, it may be spelt
out 1 the EIA Report with description of the prescribed operating process/procedures
to bring into focus any fringement/deviation/violation of the environmental or forest
norms/ conditions? The hierarchical system or administrative order of the Company
to deal with the environmental 1ssues and for ensuring compliance with the EC
conditions may also be grven The system of reporting of non-compliances / violations
of environmental norms to the Board of Directors of the Company and/or shareholders
or stakeholders at large, may also be detailed in the proposed safeguard measures mn
each case should also be provided

G | 10 | Besides the above, the below mentioned general points are also to be followed

a) All documents to be properly referenced with index and continuous page
numbering

b) Where data are presented in the Report especially in Tables, the period m
which the data were collected and the sources should be mdicated

¢) Project Proponent shall enclose all the analysis/testing reports of water, air,
soil, noise etc using the MoEF&CC/NABL accredited laboratories All the
origmal analysis/testing reports should be available during appraisal of the
Project

d) Where the documents provided are in a language other than English, an
English translation should be provided

G | 11 | In case of continued violation after 1ssue of TOR, the ToR/Environmental Clearance
shall be termunated forthwith

H | Project Specific emerged points
H | 1 | PP tosubmitthe DP Plan
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H 2 | PP to submut the detail Architect Certificate stating current status of the construction
along with building wise construction done (FSI, NoN- FSI & Total built up area) on
site along with the chronology

H | 3 |PP to submut the all-approvals details (CC, OC etc) regarding project under
consideration

H | 4 | PP to subnut the details of Court cases / litigations wrt the project and project
location, 1f any

H | 5 | PP to submit details of implementation of points mentioned m pomt number (G-1 to
G-10 above) along with financial requirements for same with EIA

Decision -

After deliberation, Commuttee decided to recommend the proposal to SEIAA for
grant of ToR

hdkkkk

23 - SIA/I\’IH/]NFRAZ/421968/2023 Residential project at Kh No 31, 34, 36, 39, 40, 42,125~
A TR (Industrlal) 27« 37/28, Mouza Kapsi “ Khurd, TaH 2

-
A7 ? -

I . - Nagpur (Rural), Dist Nagpur ;

p
Representative of PP was present during the meeting along with environmental

consultant M/s Sneha Hi-Tech Products

It 1s noted that, the PP has submutted the application for grant of terms of reference
under violation category for residential and commercial building construction project with total
plot area of 95,300 m2, FSI area of 14,918 92 m2, Non FSI area of 6,544 98 m2 and total BUA
of 21,463 90 m2

Brief information of the proposal 1s as below

1 | Proposal Number SIA/MH/INFRA2/421968/2023

2 | Name of Project Building construction project on Commercial land
bearing Kh No 31, 34, 36, 39, 40, 42, 125 (Industrial)
27-37/28,Mouza Kapsi—Khurd, Tal Nagpur (Rural),
Dist Nagpur by M/s Pagartya Realtors

3 | Project category 8 (a), B2 (Violation category)

4 | Type of Institution Private

5 | Project Proponent Name M/s Pagariya Realtors
Regd  Office | Plot No 21, Pagariya House, Great
address Nag Road, Nagpur - 440024
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Contact 9823054066
number
e-mail wywal@pagariyagroup com
6 | Consultant Sneha Hi-Tech Products
NABET Accredited
Certificate No NABET/EIA/2124/RA0235 dated
05 04 2022 valid tll 15 02 2024
7 | Applied for Environmental Clearance under violation category
8 | Details of previous EC NA, 1t 15 a fresh project
9 | Location of the project Kh No 31, 34, 36, 39, 40, 42, 125 (Industrial) 27 — 37/
28, Village Mouza Kapsi Khurd, Taluka Nagpur
Rural, District Nagpur, Maharashtra
10 | Latitude and Longitude Latitude 21°8'51 96"N, Longitude 79°10'48 95"E
11 | Total Plot Area (m?) 95,300
12 | Deductions (m?) 12,409 69
13 | Net Plot area (m?) 82,880 01
14 | Proposed FSI area (m?) 14,918 92
15 | Proposed non-FSI area (m?) 6,544 98
16 | Proposed TBUA. (m?) 21,463 90
17 | TBUA (m2) approved by Planning
Authority 11l date 21,463 90
18 | Ground coverage (m2) & % 7,260 24 (8 75%)
19 | Total Project Cost (Rs ) Rs 98 5 Crs
20 | CER as per MoEF & CC circular dated | NA, per Memorandum 22-65/2017-IA-1I1 dated 25th
01/05/2018 February 2021
21 | Details of Building Configuration Reason for
<Please use following legends Floor =F , Parking = Pk, Podium = Po, Stilt =St, Modficati
Lower Ground = LG, Upper Ground = UG, Basement = B, Shops = Sh> on
/Change
Previous EC / Existing Building Proposed Configuration
Building Configuration | Height | Building Configurat: | Height (m)
name (m) name on
- - - Bungalow 1 | B+G+2F 15m -
- - - Bungalow 2 | B+G+2F 15m -
- - - Bungalow 3 | B+G+2F 15m -
- - - Existing Ground 345m -
Toilet Block | Floor
- - - Service Ground 51lm -
building Floor
23 | Total number of tenements Bungalows 3 nos
Users 72 nos
24 | Water Budget Dry Season (CMD) | Wet Season (CMD)
/’— ~
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Fresh Water | 29 76 KLD | Fresh Water | 29 76
KLD
Recycled 324KLD | Recycled 324KLD
(Flushing) (Flushing)
Recycled 22 50 KLD | Recycled 0KLD
(Gardening) (Gardening)
Swimming 1KLD Swimming | -
Pool Pool
Total 56 50 KLD | Total 33 KLD
Waste water | 27 24 KLD | Waste water | 27 24
generation generation KLD
25 | Water Storage Capacity for Raw water tank 20 cum
Firefighting / UGT (m3) Treated water tank 20 cum
Fire tank 0
Flushing tank 5 cum
26 | Source of water Treated water/ Tanker Water
27 | Ramwater Harvesting (RWH) Level of the Ground | Summer Season— 15 00 m
water table to21 67m BGL (1834 M
Average)

Rainy Season —4 67 m to
767BGL (617M
Average)

Wmter Season — 9 84 m to
1467 m BGL (1226 M

Average)
Size and no of RWH Nil
tank(s) and Quantity
Quantity and size of No ofrecharge pits 07
recharge pits Nos (03 for roof top & 4 for
surface run off)

Size 2)225m X225m X
1 75 m Depth with 30 m
Deep 6” Dia Bore Well via
de-siltation pit of 0 9 m

Dia 1 0m Depth (For RT)
b)225m X225m X125
m Depth with 30 m Deep
6” Dia Bore Well via

2 no of de-siltation pits of
09m Dia 10m Depth
with O &amp, G trap (For
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Surface Run off))
Details of UGT tanks if | --
any
28 | Sewage and Wastewater Sewage generation 2724 K1.D

CMD

STP technology MBBR

Capactty of STP I no of 30KLD

(CMD)

29 | Solid Waste Management during Type Quantity (kg/d) | Treatment / disposal
Construction Phase Dry waste 12 25 Utilized on site at

Wet waste 525 maximum extent

Total waste 17 50 Rest handed over to
local body

30 | Solid Waste Management during Type Quantity (kg/d) | Treatment / disposal
Operation Phase Dry waste 15 kg/day Handed over to
Authorized Agency

Wet waste 22 kg/day Treated m OWC

Hazardous Negligible -

waste

Biomedical biomedical Shall be segregated at

waste waste like designated place near

Mask, Gloves, | OWC and shall be
Face shields etc | given to authorized
(required for | vendor for
Pandemic management
situation)

E-Waste 0 2 kg/day Shall be handed over
to Authorized
recycler for further
handling & disposal
purpose

STP Sludge 3 kg/day Used as manure for

(dry) gardening

31 | Green Belt Development Total RG area (m2) 8,862 81 sqm

Existing trees on plot 412 nos

Number of trees to be | 740 nos

planted

Number of trees to be 0

cut

Number of trees to be | 0

transplanted
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32 | Power requirement Source of power supply | MSEDCL
During Construction 100 kW
Phase (Demand Load)
During Operation phase | 781 kW
(Connected load)
During Operation phase | 651 kW
(Demand load)
Transformer 1 x 800 KVA
DG set 2x 500 KVA
Fuel used HSD
33 | Det ails of Energy saving Total energy savings min 20%
34 | Environmental Management Type Details Cost in
plan budget during Construction lakhs
phase Capital Site Barricading, Personal 080

Protective Equipment, Site
Sanitation- Mobile toilets &
Debris Management

Oo&M Water for Dust Suppression 020
Site Sanitation, Disinfection 20
& Safety
Environmental Monitoring 20
Health Check up 10
Environment Management 84
Cell
Total 136
35 | Environmental Management plan | Component | Details Caputal O&M (Rs
Budget during Operation phase Rs In In lakhs/Y)
lakhs)
Sewage STP 1200 10
treatment Operation
and 1ts
maintenance
RWH & Recharging

Storm water | existing
ground water
table, SWD - 875 035
Connection
to  external
line

Solid Waste | Collection 10 040
Segregation
and
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AB

management
of MSW
Hazardous NA - -
waste
E-waste Collection Included 1n Solid waste
Segregation
and hand
over to
authorized
vendors
Green  belt | Plantation of
development | new trees and
maintenance 20 221
of existing
trees
Energy Energy 50 15
saving saving
measures
Environment | To conduct - 20
al Monitoring | monitormng
of
environment
al parameters
Environment | To monitor - 20
Management | sustamability
Cell of
Environment
al
Infrastructure
Disaster Emergency 25 025
Management | preparedness
plan to
develop and
mplement
on site
Total 94 25 971
36 | Traffic Management Type Required as | Actual Area per
per DCR Provided | parking
(m2)
4-Wheeler 6 6 25-32
2-Wheeler 9 9
37 | Details of Court cases/litigations wrt | No
the project and project location 1f any
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Deliberations

The Commuttee noted that the said project 1s a building construction project 1s situated
at Kh No 31, 34, 36, 39, 40, 42, 125, 27-37/28, Mouza- Kaps: Khurd, Tal Nagpur (Rural),
Dist Nagpur under the jurisdiction of NMRDA PP has su-moto applied the project for EC
under violation category

PP informed that construction of 3 bungalows, toilet block, service building & STP 1s
completed on site Total constructed area on site 1s 21,463 90 sq m (FSI area 1s 14,918 92
sqm & Non FSI area 1s 6,544 98 sqm )

SEAC-3 appraised the proposal as per Cucular issued by SEIAA vide dated
22 08 2022 The case was discussed on the basis of the documents submutted and presentation
made by the proponent All issues relating to environment, mcluding air, water, land, soil,
ecology, biodiversity and social aspects were examined

After detailed deliberations on the proposal committee confirmed the case to be of
violation of the EIA Notification, 2006 and as per Office Memorandum- F No 22-21/2020-
IA 11T dated 07 07 2021 1ssued by the Ministry of Environment, Forest & Climate Change,
decided to 1ssuing following Term of Reference for undertaking EIA and preparation of

Environment Management Plan (EMP)

Terms of Reference for EIA and preparation of Environment Management Plan (EMP)
for Violation Cases

The followimng Terms of Reference (TOR) for violation cases shall be read along with Ministry of
Environment Forest and Climate Change orders no F No 22-21/2020-IA III Dated 7th July 2021
and F No 22-21/2020-IA III (E 138949) dated 28" January 2022 and Approach for Assessment
for Environment Damage and Estimation of Remediation Costs for Building Construction Projects
Initiated Without Mandatory Environment Clearance” 2018

The following TOR are drafted with reference to Mimstry of Environment Forest and Climate
Change 1mpact assessment division TORs for Violation Case a) For Construction Sector vide
Notification S O 804 (E) dated 14™ March 2017 mn the matter of IA/HR/NCP/63612/2017 and b)
For Mining Sector dated 12 November 2018 1n the proposal No IA/MH/MIN/68113/2017

A Project Description

A 1 | Project description, 1ts importance and benefits

A 2 | Project site details (location, topo-sheet of the study area of 10 Km, Coordnates,
google map, layout map, land use, geological features and geo-hydrological status of
the study area, dramage) hydro geological survey report with graphs & data
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A | 3 |Land use as per the approved Master Plan of the area, Permission/approvals required
from the land owning agencies, Planning / Development Authorities, Local Body,
Water supply & Sewerage Board, etc

A | 4 | Land acquisition status, R & R details

A | 5 |Forest and Wildlife and eco-sensitive zones, 1f any mn the study area of 10 km Any
sensitive areas m mmpact zone such as archaeological structures, reserved forest, noise
sensitive zones etc Clearances required under the Forest (Conservation) Act, 1980,
the Wildlife (Protection) Act, 1972 and/or the Environment (Protection) Act, 1986

A | 6 | High Tension lines or Hazard lines 1f any on the plot
Plan showing HFL/CRZ lines

>
3

A 8 | Permussions granted by State Government in tabular and chronological form
Comparative statement of components approved and components constructed
mcluding tis configuration as per earlier EC (if applicable) and proposed
development

A | 9 | PP to submit the detailed master plan indicating already completed construction and
proposed construction PP to submut the certificate from registered architect for
completed work, built up area and configuration

A | 10 | Project cost shall be based on government notified stamp duty ready reckoner at time
of application mcluding cost of land and construction mcluding civil, MEP works,
environment services, site/land development, horticulture/landscape works etc
complete

B | Base Line Data

B 1 | Baseline environmental study for ambient air (PMio, PMa2 5, SOz, NOx & CO),water
(both surface and ground), noise and soil for one month (except monsoon period) as
per MoEF&CC/CPCB guidelines at mmimum 5 locations m the study area of 10 km,
The collection and analysis of data shall be done by an environmental laboratory duly
notified under the Environment (Protection) Act, 1986, or an environmental
laboratory duly notified under the Environment (Protection) Act,1986, or an
environmental laboratory accredited by NABL, or a laboratory of a Council of
Scientific and Industrial Research (CSIR) institution working m the field of
environment

B | 2 | Detail on flora and fauna and socio-economic aspects in the study area Details of tree
cutting, tree transplantation and survival report of existing trees mcluding conformuty
to prevailing Tree Act

B | 3 | Likely mpact of the project on the environmental parameters (ambient air surface and
ground water, land, flora and fauna and socio-economic, etc )

B | 4 | Source of water for different 1dent:fied purposes with the permissions required from
the concerned authorities, both for surface water and the ground water (by CGWA)
as the case may be, Rain water harvesting, etc

B 5 | Socio-economic imnfrastructure details including public transport anangements on the

site, PP to mention details of socio-economic m EIA
// O\
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PP to submut contour map with slopes, drainage pattern of the site and surrounding
area Layout showing natural water courses on site, total runoff calculation before and
after development

PP to submut details of existing trees, proposed to be cut, proposed to be transplanted
along with tree survival report conforming to prevailing Tree Act

Land use of the study area delineating forest area, agricultural land, grazing land,
wildlife sanctuary, national park, mugratory routes of fauna, water bodies, human
settlements and other ecological features should be mdicated

Proxmmity to Areas declared as *Critically Polluted’ should also be indicated and
where so required, clearance certifications from the prescribed Authonties, such as
the SPCB should be secured and furnished to the effect that the proposed Activities
could be considered

Similarly, for Coastal Projects, A CRZ map duly authenticated by one of the
authorized agencies demarcating LTL HTL, CRZ area, location of the mine lease
wrt CRZ, coastal features such as mangroves, 1f any, should be furmished (Note
The Projects falling under CRZ would also need to obtain Approval of the concerned
Coastal Zone Management Authority)

The water requirement for the Project, 1ts availability and source should be furnished
A detailed water balance should also be provided Fresh water requirement for the
Project should be indicated

Necessary clearance from the Competent Authority for drawl of requisite quantity of
water for the Project should be provided

Description of water conservation measures proposed to be adopted in the Project
should be given Details of rainwater harvesting proposed 1n the Project, 1f any, should
be provided

Impact of the Project on the water quality, both surface and groundwater, should be
assessed and necessary safeguard measures, 1f any required, should be provided

Based on actual monitored data, 1t may clearly be shown whether working will
mtersect groundwater Necessary data and documentation m this regard may be
provided In case the working will mtersect groundwater table, a detailed Hydro
Geological Study should be undertaken and Report furnished The Report inter-alia,
shall mclude details of the aquifers present and impact of mining activities on these
aquifers Necessary permission from Central Ground Water Authority for working
below ground water and for pumping of ground water should also be obtamned and
copy furnished

Details of any stream, seasonal or otherwise, passing through the lease area and
modification / diversion proposed, 1f any, and the impact of the same on the hydrology
should be examined

Information on site elevation, working depth, groundwater table etc should be
provided both mn AMSL and BGL A schematic diagram may also be provided for the
same

Traffic Impact Study

«.;{‘T ember Secretary Chairman
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C 1 | Traffic Management Plan for the development — Internal circulation indicating road
width and turning radius Cross section of roads at four places showing clear road
width, distance left from building line, spaces left for plantation, footpath, service
lines etc

C 2 | Traffic Volume Counts and Turming Movement Counts on all the external
surrounding roads of the proposed project showing the time period taken

C | 3 | Topographic details of roads and mntersection of the surrounding roads where counts
are taken, actual geometry on ground to be shown with dimensions

C | 4 | Traffic generation values of similar development to be given by actual count by actual
count as support data for assumption made to the particular project

C | 5 |Impact on local transport infrastructure due to the Project should be indicated
Projected increase n truck traffic as a result of the Project in the present road network
(including those outside the Project area) should be worked out, mdicating whether 1t
1s capable of handling the incremental load Arrangement for mmproving the
mfrastructure, 1f contemplated (including action to be taken by other agencies such as
State Government) should be covered Project Proponent shall conduct Impact of
Transportation study as per Indian Road Congress Guidelines

C | 6 | Parking statement mentioning parking as per DCR & parking provided actually

C | 7 |Basement ventilation plan Fire Tender Movement Plan showing clear road and
turning radms Cross section of roads at four places including UGT, OWC and DG
set location showing clear road width and distance left from building line & spaces
left for plantation, parking, service lines, foot paths, etc

D | Environmental Impact and Management Plan

D 1 | Identify sources of air pollution, mdicate mitigation measures to reduce Air
pollution/Noise pollution

D 2 | Debris management plan including (a) debris required for refilling, (b) contour plan,
(c) details of site where excess debris will be disposed, capacity of the site and NOC
of plot owner PP shall also ensure that debris disposed on other plot shall not be
disposed on another plot If to be disposed on another plot, the same shall be carmied
out as per prevailing environmental laws

D | 3 | Management of solid waste and the construction & demolition waste for the project
vis-a-vis the Solid Waste Management Rules 2016 and the Construction &
Demolition Rules, 2016 Transport, collection, storage and disposal for all types of
wastes like hazardous waste, non-hazardous waste, solid waste, E— waste, and
debris/excess earth etc PP to provide the detailed solid waste management plan along
with marked locations on the master plan Design details of waste processing
equipment such as OWC/biogas plants confirming to the technical requirements to
meet the quality products

D | 4 | Waste water management (treatment, reuse and disposal) for the project and also the
study area Design of all STP’s along with BOD load, oxygen requirement
calculations and s1zing of the tanks with respect to the design criteria PP to submut
detailed calculation for the disinfection of the treated STP water, PP to submut cross
sectional drawing of STP’s showing dimensions and ground level, PP t@"ﬁ"d\?ﬁé‘\ AN
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ozonation for tertiary treatment PP to mark the area required for all STP’s on master
layout with dimensions

PP to show internal storm water dramn and sewer limne arrangements up to final disposal
pomt

Provision of mandatory RG area on virgmn land and submut the drawing with
calculations, ensuring entire mandatory RG 1s provided on the plot where residential
buildings are proposed

A detailed phase wise development plan with safety planning where occupancy has
been given

If any site specific structures such as creation of water body, alteration of natural storm
water, large alteration of slopes, creation of green areas abutting to water bodies /
natural storm water drain / river etc, 1s mvolved, detailed environmental protection
approach for the same shall be provided

10

Separate chapter on Renewable energy i EIA report PP to submuit terrace plan for
mstalling solar panels& calculations of energy saving, Energy efficient measures
(LED lights, solar power, etc ) during construction as well as during operational phase
of the project Report on ECBC compliance

11

Provide details of Solar PV and Solar water heater i the specific format PP to
carryout shadow analysis for identifymng the roof-top area for providing solar panels
Mimimum 5% of the total connected load shall be provided with Solar PV

12

Environmental status report including analysis reports of all environmental pollution
reduction facilities if any commissioned

13

PP to submut Disaster management plan

14

Preparation of site specific, executable and auditable environment management plan
(EMP)

15

A time bound Progressive Greenbelt Development Plan shall be prepared 1n a tabular
form (indicating the linear and quantitative coverage, plant species and time frame)
and submutted, keeping m mind, the same will have to be executed up front on
commencement of the Project Phase-wise plan of plantation and compensatory
afforestation should be charted clearly indicating the area to be covered under
plantation and the species to be planted The details of plantation already done should
be given The plant species selected for green belt should have greater ecological
value and should be of good utility value to the local population with emphasis on
local and native species and the species which are tolerant to pollution

16

Benefits of the Project if the Project 1s implemented should be spelt out The benefits
of the Project shall clearly indicate environmental, social, economic, employment
potential, etc

Environmental Modelling and additional Studies

1

Fugitive dust modelling by using local meteorological data

2

Ecological footprmnt calculation using LCA approach

Chairman
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E | 3 | Estumation of Carbon footprint of the project and its analysis to be mcluded

E 4 | Assessment of ecological damage with respect to air, water, land and other
environmental attributes The collection of data and sample analysis shall be done by
an environmental laboratory duly notified under the Environment (Protection) Act,
1986 or Environmental Laboratory accredited by NABL, or a laboratory of council of
Scientific and Industrial Research (CSIR) institution workimng m the field of
environment

E | 6 | Gate mass balance analysis for environmental parameters related to solid/liquid waste
material coming to site, waste generated and 1ts treatment and disposal from site

E | 7 |Public health implications of the Project and related activities for the population mn
the impact zone should be systematically evaluated and the proposed remedial
measures should be detailed along with budgetary allocations

E | 8 |Measures of socio economic significance and influence to the local community
proposed to be provided by the Project Proponent should be mdicated As far as
possible, quantitative dimensions may be given with time frames for implementation

E 9 | Detailed environmental management plan (EMP) to mutigate the environmental
mmpacts which, should nter-alia include the impacts of change of land use, loss of
agricultural and grazmmg land, if any, occupational health mmpacts besides other
impacts specific to the proposed Project

E | 10 | Public Hearng ponts raised and commitment of the Project Proponent on the same
along with time bound Action Plan with budgetary provisions to implement the same
should be provided and also incorporated in the final EIA/EMP Report of the Project

E | 11 | PP to refer “approach paper for assessment for environmental damage and estimation
of remediation costs for building construction projects imitiated with obtaming
mandatory environmental clearance” available on the portal “ecmpcb n”

NOCs, Undertakings, CER and Litigations

1 |NOC’s required a) CFO, b)Water supply with quantity, ¢) Dramage, d) Non-
biodegradable waste disposal, €) Aviation f) HRC, G) PESO , H ) Defence/NAD etc

F | 2 | Undertaking to provide DG set backup to all Pollution Control Devices, Water
Supply, Emergency Services mncluding emergency lifts, etc

F | 3 [Include condition of “mamtenance of all Pollution Control Equipment’s and
functioning of Environment Monitoring Cell in PP’s MoU with society /maintenance
agencies /vendors

F | 4 | PP to submit details of CER activities in consultation with the affected people 1n the
project area as per MOEF&CC circular dt 01 052018, along with details of fund
utilization & agreement or consent of executor

F 5 |PP to submut Roles and Responsibilities of developer etc for compliance of
environmental regulations under the provisions of EP act

F 6 | Details of litigation pending agamst the project, if any, with direction /order passed
by any Court of Law agamst the Project should be given
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G | Specific Term of Reference

G| 1

The State Government/SPCB shall take action against the project proponent under the
provisions of section 15 read m conjunction with Section 19 of the Environment
(Protection) Act, 1986, and further no consent to operate to be 1ssued till the project
1s granted EC

As per extant regulations at the time of scoping, 1f 1t 1s viewed that the project activity
18 otherwise permussible, Terms of Reference (TOR) shall be 1ssued with directions
to complete 1mpact assessment studies and submit Environment Impact Assessment
(EIA) report and Environment Management Plan (EMP) 1n a time bound manner

Such cases shall be subject to appropriate (a) Damage Assessment, (b) Remedial Plan
and (c) Community Augmentation Plan

Assessment of ecological damage with respect to aiwr, water, land and other
environmental attributes shall be done before arrving at quantum environment
remediation and natural and community resource augmentation

The methodology of calculating this quantum shall be as specified in format for
Assessment of Environmental damages 1n the paper titled “Approach for Assessment
for Environment Damage and Estimation of Remediation Costs for Building
Construction Projects Initiated Without Mandatory Environment Clearance” 2018

Preparation of EMP comprising remediation plan and natural and community
resource augmentation plan corresponding to the ecological damage assessed and
economic benefits derived, which shall be based on cost of project derived from
prevailing rates of construction and land of government approved ready reckoner, due
to violation The cost of the Project (capital cost and recurring cost) as prevailing
Annual Statement of Rates / District Schedule of Rates/ Government Ready Reckoner
Rates as well as the cost towards implementation of EMP should be clearly spelt out

The collection and analysis of data shall be done by an environmental laboratory duly
notified under the Environment (Protection) Act, 1986, or an environmental
laboratory accredited by NABL, or a laboratory of a Council of Scientific and
Industrial Research (CSIR) mstitution working 1n the field of environment

The remediation plan and the natural and community resource augmentation plan
shall be prepared as an independent chapter in the EIA report by the accredited
consultants

It should be clearly stated whether the proponent if 1t 1s a Company has a well laid
down Environment Policy approved by its Board of Directors? If so, 1t may be spelt
out in the EIA Report with description of the prescribed operating process/procedures
to bring into focus any mfringement/deviation/violation of the environmental or forest
norms/ conditions? The hierarchical system or administrative order of the Company
to deal with the environmental issues and for ensuring compliance with the EC
conditions may also be given The system of reporting of non-compliances / violations
of environmental norms to the Board of Directors of the Company and/or shareholders
or stakeholders at large, may also be detailed 1n the proposed safeguard measures
each case should also be provided

10

Besides the above, the below mentioned general points are also to be followed

B / Member Secretary Chairman
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numbering

Project

a) All documents to be properly referenced with mdex and continuous page

b) Where data are presented in the Report especially in Tables, the period n
which the data were collected and the sources should be indicated

¢) Project Proponent shall enclose all the analysis/testing reports of water, air,
soil, noise etc using the MoEF&CC/NABL accredited laboratories All the
origmal analysis/testing reports should be available during appraisal of the

d) Where the documents provided are in a language other than English, an
English translation should be provided

shall be terminated forthwith

G | 11 | In case of contmued violation after 1ssue of TOR, the ToR/Environmental Clearance

o=

Project Specific emerged points

a

1 | PP to submzt the DP Plan

site along with the chronology

H | 2 | PP tosubmut the detail Architect Certificate stating current status of the construction
along with building wise construction done (FSI, NoN- FSI & Total built up area) on

consideration

H | 3 |PP to submit the all-approvals details (CC, OC etc) regarding project under

location, 1f any

H | 4 |PP to submut the details of Court cases / litigations wrt the project and project

H | 5 | PP to submit details of implementation of points mentioned in pomnt number (G-1 to
G-10 above) along with financial requirements for same with EIA

H 6 | PP to mdicate lake buffer zone nearby the project site and enumerate environmental
mmpact on the same along with mitigation measures

Decision -

After deliberation, Commttee decided to recommend the proposal to SEIAA for
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It 1s noted that, the PP has submutted the application for grant of terms of reference

under violation category for proposed Hospital project with total plot area of 14,089 00 m2,
FSI area of 56,039 86 m2, Non FSI area 0f 22,403 27 m2 and total BUA of 78,443 13 m2

Brief information of the proposal 1s as below

1 |Proposal Number SIA/MH/INFRA2/423643/2023
Amendment / Expansion i EC for proposed Hospital project
at Plot No 02 +03,S No 113/2A, Near Indira Nagar, Village
2 |Name of Project Wadala, Sawata Mali Road, Nashik, Maharashtra - 422009 by
M/s Ashoka Institute of Medical Sciences & Research and
Viva Infrastructure Limited
3 | Project category 8(a), B2
4 | Type of Institution Partnership
Name Mr Anup Katariya
Regd V-Tech IT Park, S No 113, Wadala, Nashik,
Office Maharshtra - 422011
5 | Project Proponent address
Contact
number +91 - 9822261839
E-mail ec aimsar@gmail com
Mahabal Enviro Engineers Pvt Ltd,
6 |Consultant Accredited by NABET vide No
QCI/NABET/EIA/ACO/17/ 00427
7 | Appled for Amendment / Expansion m EC
EC recerved from SEIAA wvide No SEIAA-EC-
0000000586 dt 03 01 2019 for plot area of 14,089 m?
8 | Details of previous EC having FSI area of 30633 26 m? and Total BUA of
52,726 19 m’
02 + 03, S No 113/2A, Near Indira Nagar, Village Wadala,
9 | Location of the project Sawata Mali Road, Nashik, Maharashtra - 422009
Latitude 19°5824 7"N
10 | Latitude and Longitude Longitude 73°4729 2°E
11 | Total Plot Area (m?) 14,089 00
12 | Deductions (m?) -
13 | Net Plot area (m?) 14,089 00
e 14 | Proposed FSI area (m?) 56,039 86
< ;\S‘R ~
Q(}\:“ ~ 1\§ Proposed Non-FSI area (m2) | 22,403 27
\O‘[ ot
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16 | Proposed TBUA (m?) 78,443 13
TBUA (m?) approved by Plan 1s approved by NMC wvide A4/RBP/527/222 dt
17| Plannmg Autllq)onty t1ll date 31/01/2022
Inward No ad/rbp/258/2023 DTD 21/02/2023
18 {IOD Approved FSI 54,242 24 Sq Mitr, NON FSI 21,403 27
Sq Mtr
19 | Ground coverage (m?) & % 7669 25 Sq m (54 % of net plot area)
20 | Total Project Cost (Rs ) Rs 230 Cr (including Existing 140 + 90 Proposed)
Not Applicable
CER as per MoEF & CC
21 | Greular dated 01 05 2018 (as per MoEF&CC OM F No 22-65/2017-IAIII dt
25 02 2021)
Reason for
Details of Building Configuration
<Please use following legends Floor = F, Parking = Pk, Podium = Po, Stilt IS’IIIOdlﬁCaU/
=St, Lower Ground = LG, Upper Ground = UG, Basement = B, Shops = Sh>
Change
Prev101§ul%l?iélgx1stmg Proposed Configuration
Buildin Heig | g4 Heig
g Configuration | ht ;1 e Configuration ht
Name (m) ame (m)
No change
Status B +
Build B+ G+ Mezz " Sl"' MfZ;h
uiidin Floor + 7”’ 34 00 | Building A B+ G+Mezz Floor+7 |34 (0 oor
gA Upper Floors Upper Floors Upper
22 PP Floors are
constructed
& occupied
No change
m footprint
& vertical
expansion
1s proposed
by addition
B + G+ Mezz y
Bl;ll];im Floor + 4™ 1800 | Buldmg B B i 2Ct3rh-ll-J MezzFlFloor + 50 60 of ilzo ggper
pper Floors
Upper Floors Status B +
G + Mezz
Floor + 12t
Upper
Floors are
_constmcted

Member Secretary
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No change

mn footprint

& vertical

o _th expansion
+UB+G+

Parking Parking & LB+UB+G+1 to7 1s proposed

Buildin B +G+1%to | 1780 Staff Floors -Parking + 8"to |48 15 | by addition

th
g 4™ Floors Quarters 14" Floors - Staff of 10 upper
floors

uarters
Q Status
Excavation

work
started

Newly

st rd added
”3 ] ] . Service B+G+1 to3 Upper | 1485 Status

Building Floors Work not
started

Existing- 270 Bedded Hospital
Proposed- 230 Bedded Hospital and 142 Staff Quarters

units
24 | Total number of tenements

Total 500 Bedded Hospital and 142 Staff Quarters units

Total — 3,034 Nos

25 | Total number of Population Hospital - 500 Nos , Staff Quarters units - 142 Nos

Dry Season (CMD) Wet Season (CMD)
114 +
RWH
Fresh Water 232 | Fresh Water water
(118) =
232
Recycled for Recycled for
Flushing 133 Flushing 133
Recycled for 16 Recycled for 0
26 | Water Budget landscape landscape
Recycled for HVAC | 189 |necycied for 189
Waste Water Wastewater
generation 341 generation 341
Total treated water 338 Total treated 399
for reuse water for reuse
Total water Total water
requirement 365 requirement 365
Excess water Zero |Excess water 16
57 | Water Storage UGT for Fire=300 KLD
Capacity for Firefighting /
h)ember Secretary Chairman
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UGT OHT for Fire= 30 KLD

Nashik Municipal Corporation
28 | Source of water

Post Monsoon 2-3 m
Level of the Ground water |B G,

table
Pre Monsoon 3-4mBGL

Size and no of RWH tank(s)

and Quantity 4 RWH tanks

29 | Rainwater Harvesting (RWH) 4 Recharge Pits

Quantity and size of recharge | S1z¢ 2 X 2 X 2 m with filter
pits layers 0 160 diameter and

60 m deep bore well and 1 x
1 x 1 m collection chamber

Details of UGT tanks if any |4 Nos

Sewage generation 341 kid
STP technology MBBR
30 | Sewage and Wastewater Capacity of STP KLD 450 KLD (Exsting 200

KLD, Proposed 250 KLLD)

50 KLD (Existing 10 KLD,

ETP Capacity Proposed 40 KLD)
Type Quantity (kg/d) Treatment / disposal
Dry waste 18 The maximum

construction waste will be
used within the site for
levellng purposes and

Wet waste 12 base course preparation
of mternal approach
roads

Solid Waste Management
31 durmg Construction Phase The construction waste
generated during

Construction ; construction shall be

waste 2,300 m segregated, reused on

site and surplus shall be
disposed as per C & D
Rules

Handed over to authorize
Pry waste 277 kg/day recyclers  for __ further

/ 9 "5«.:3 <\\
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handling &  disposal
purpose
Wet waste Wet waste will be treated
415 kg/day n organic waste
converter machine
Hazardous ] NA
waste
Handed over to
Biomedical h q d &
waste 250 kg/day |2uthorized vendor for
disposal
Handed over to
authorized recyclers for
E-Waste 3 tonn/yr further  handling &
disposal purpose
(S(;l‘rl;)SIudge 3 ke/d Will be used as manure
Total RG area (m?) 2650
Existing trees on plot 135 Nos
Number of trees to be planted | 108 Nos
32 | Green Belt Development Number of trees to be cut N1l
Number of trees to be Nl
transplanted
Total No of trees on plot 243 Nos
Source of power supply MSEDCL
During Construction Phase
(Demand Load) 45 kW
DG Set durmg Construction 75 KVA
Phase
33 | Power requirement Durmng  Operation phase MW
(Connected load) 39
During  Operation phase
(Demand load) 26 MW
3 x 2000 kVA, 1 x 315
Transformer

kVA

r Secretary
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DG set

2 x 2000 kVA and 1 x

250kVA
Fuel used HSD
Own Solar Plant of capacity 3 2 MW mstalled at Smnar,
34 | Details of Energy saving Nasik
Cost
Type Details (Rs 1n lakhs)
Erosion control — dust
Water spray for
suppression measures,
dust 50
barricading and topsoil
suppression
preservation
Site sanitation
& Facility & 1ts|Labor Camp toilets &
Maintenance, sanitation 180
Disinfection
Solid Waste
Management & Segregation of waste at
Site 40
source
maintenance
activity
Potable Water
Environmental Management Supply fo| Drinkng 55
35 |plan budget during Labour
Construction phase
Safety Personal
Protective
Equipment &
Safety - Disinfection and Health
Trammg to Check-ups 320
Workers (Twice
in Year), Safety
Officer
Management try & 20
area
(As per the CPCB
guidelines through
Environmental |poEF Approved 3
Monitormg laboratories — Ambient
Ar-RSPM, PM2 5,
SO2, NOx, CO), Noise | ===
S AN T \
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Leq day time and Night

Time)

Total

700

36

Environmental Management
plan Budget during Operation
phase

Component

Details

Capital
(Lakh)

O&M
(Lakh /Y)

STP/ETP

Contmuous
O&M

99

18

RWH

During
ramy
season
(cleaning of
SWD,
Contour
trenches
and
filtration
units before
ramy
season)

55

Solid Waste
management

Contimuous
O&M

20

Landscape
development

Developme
nt and
Maintenanc
e

27

Solar System

Quarterly

10

05

Environmental
Monitoring

As per the
CPCB
guidelines
through
MoEF
Approved
laboratories

Disaster
Management
Plan

Fire
Fighting
measures,
Disaster
Manageme
nt Kat, Well
equipped
Control
Room

432

26

Total

643

635

Traffic Management

Type

Requured as
per DCR

Actual
Provided

Total parking
Area (m2)
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Minutes of 169" SEAC-3 Meeting (Dav-02) held on 26" 27" & 28" Apiil, 2023

4-Wheeler 219 219 5129
2-Wheeler 1314 1314

3g |Details of Court cases / Iitigations w rt the project |NA
and project location 1if any

Deliberations

The Commuittee noted that the said Hospital project 1s located at Plot No 02 + 03, S
No 113/2A, Near Indira Nagar, Village Wadala, Sawata Mali Road, Nashik The project
consists of 1 hospital building, 1 Parking and staff quarter building and 1 service building

PP informed that they have started construction on site as per EC received from SEIAA
vide No SEIAA-EC-0000000586 dt 03 01 2019 for plot area of 14,089 m2 having FSI area of
30633 26 m2 and Total BUA of 52,726 19 m2 Till date, PP had constructed the Total BUA of
49,612 10 m2 (FSI area 44,507 95 m2) PP mformed that even though the total BUA 1s less
than earlier EC, they have exceeded the configuration of one building than that mentioned in
the EC, hence applied under violation category

SEAC-3 appraised the proposal as per Circular issued by SEIAA vide dated
22 08 2022 The case was discussed on the basis of the documents submitted and presentation
made by the proponent All 1ssues relating to environment, mncluding air, water, land, soil,
ecology, biodiversity and social aspects were examimed

After detailed deliberations on the proposal commuittee confirmed the case to be of
violation of the EIA Notification, 2006 and as per Office Memorandum- F No 22-21/2020-
IA TII dated 07 07 2021 1ssued by the Mmustry of Environment, Forest & Climate Change,
decided to issuing following Term of Reference for undertaking EIA and preparation of

Environment Management Plan (EMP)

Terms of Reference for EIA and preparation of Environment Management Plan (EMP)
for Violation Cases

The following Terms of Reference (TOR) for violation cases shall be read along with Ministry of
Environment Forest and Climate Change orders no F No 22-21/2020-IA III Dated 7th July 2021
and F No 22-21/2020-IA III (E 138949) dated 28" January 2022 and Approach for Assessment
for Environment Damage and Estimation of Remediation Costs for Building Construction Projects
Initiated Without Mandatory Environment Clearance” 2018

The following TOR are drafted with reference to Ministry of Environment Forest and Climate
Change impact assessment division TORs for Violation Case a) For Construction Sector vide
Notification S O 804 (E) dated 14™ March 2017 m the matter of IA/HR/NCP/63612/2017 and b)
For Minmg Sector dated 12" November 2018 m the proposal No JA/MH/MIN/68113/2017

A Project Description

A 1 [ Project description, 1ts importance and benefits

Member Secretary Chairman) & \ ¢
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1o

A | 2 | Project site details (location, topo-sheet of the study area of 10 Km, Coordinates,
google map, layout map, land use, geological features and geo-hydrological status of
the study area, dramage) hydro geological survey report with graphs & data

A | 3 |Land use as per the approved Master Plan of the area, Permission/approvals required
from the land owning agencies, Planning / Development Authorities, Local Body,
Water supply & Sewerage Board, etc

A | 4 | Land acqusition status, R & R details

A 5 | Forest and Wildlife and eco-sensitive zones, 1f any n the study area of 10 km Any
sensitive areas i impact zone such as archaeological structures, reserved forest, noise
sensitive zones etc Clearances required under the Forest (Conservation) Act, 1980,
the Wildlife (Protection) Act, 1972 and/or the Environment (Protection) Act, 1986

A 6 | High Tension lines or Hazard lines 1f any on the plot

A | 7 | Plan showmg HFL/CRZ lines

A | 8 |Permussions granted by State Government in tabular and chronological form

Comparative statement of components approved and components constructed
mncluding tis configuration as per earlier EC (if applicable) and proposed
development

A | 9 | PP to submut the detailled master plan mdicating already completed construction and
proposed construction PP to submut the certificate from registered architect for
completed work, built up area and configuration

A | 10 | Project cost shall be based on government notified stamp duty ready reckoner at time
of application mcluding cost of land and construction including civil, MEP works,
environment services, site/land development, horticulture/landscape works etc
complete

B | Base Line Data

B 1 | Baseline environmental study for ambient air (PMio, PM25, SO2, NOx & CO),water
(both surface and ground), noise and soil for one month (except monsoon period) as
per MoEF&CC/CPCB guidelmes at mimimum 5 locations mn the study area of 10 km,
The collection and analysis of data shall be done by an environmental laboratory duly
notified under the Environment (Protection) Act, 1986, or an environmental
laboratory duly notified under the Environment (Protection) Act,1986, or an
environmental laboratory accredited by NABL, or a laboratory of a Council of
Scientific and Industrial Research (CSIR) mnstitution working in the field of
environment

B | 2 | Detail on flora and fauna and socio-economic aspects 1n the study area Details of tree
cutting, tree transplantation and survival report of existing trees including conformity
to prevailing Tree Act

B | 3 [ Likelympact ofthe project on the environmental parameters (ambient air surface and
ground water, land, flora and fauna and socio-economic, etc )

B | 4 [ Source of water for different identified purposes with the permissions required from
the concerned authorties, both for surface water and the ground water (by CGWA)
as the case may be, Rain water harvesting, etc

B 5 | Socio-economic mfrastructure details including public transport arrangements on the
site, PP to mention details of socio-economic i EIA

B 6 | PP to submut contour map with slopes, dramage pattern of the site and surrounding
area Layout showing natural water courses on site, total runoff calculation before and
N after development

AN
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B 7 | PP to submut details of existing trees, proposed to be cut, proposed to be transplanted
along with tree survival report conforming to prevailing Tree Act

B 8 | Land use of the study area delineating forest area, agricultural land, grazing land,
wildlife sanctuary, national park, migratory routes of fauna, water bodies, human
settlements and other ecological features should be indicated

B | 9 |Proximity to Areas declared as *Critically Polluted’ should also be indicated and
where so required, clearance certifications from the prescribed Authorities, such as
the SPCB should be secured and furnished to the effect that the proposed Activities
could be considered

B | 10 | Smlarly, for Coastal Projects, A CRZ map duly authenticated by one of the
authorized agencies demarcating LTL HTL, CRZ area, location of the mine lease
wrt CRZ, coastal features such as mangroves, 1f any, should be furnished (Note
The Projects falling under CRZ would also need to obtain Approval of the concerned
Coastal Zone Management Authority)

B | 11 | The water requirement for the Project, 1ts availability and source should be furnished
A detailed water balance should also be provided Fresh water requirement for the
Project should be indicated

B | 12 | Necessary clearance from the Competent Authority for drawl of requisite quantity of
water for the Project should be provided

B | 13 | Description of water conservation measures proposed to be adopted m the Project
should be given Details of ramwater harvesting proposed m the Project, 1f any, should
be provided

B | 14 | Impact of the Project on the water quality, both surface and groundwater, should be
assessed and necessary safeguard measures, if any required, should be provided

B | 15 | Based on actual monitored data, 1t may clearly be shown whether working will
mtersect groundwater Necessary data and documentation in this regard may be
provided In case the working will mtersect groundwater table, a detailed Hydro
Geological Study should be undertaken and Report furnished The Report inter-alia,
shall include details of the aquifers present and impact of muning activities on these
aquifers Necessary permussion from Central Ground Water Authority for working
below ground water and for pumping of ground water should also be obtamed and
copy furnished

B | 16 | Details of any stream, seasonal or otherwise, passing through the lease area and
modification / diversion proposed, if any, and the impact of the same on the hydrology
should be examined

B | 17 | Information on site elevation, working depth, groundwater table etc should be
provided both in AMSL and BGL A schematic diagram may also be provided for the
same

C | Traffic Impact Study

C 1 | Traffic Management Plan for the development — Internal circulation indicating road
width and turning radmus Cross section of roads at four places showing clear road
width, distance left from building line, spaces left for plantation, footpath, service
lines etc

C | 2 |Traffic Volume Counts and Turning Movement Counts on all the external
surrounding roads of the proposed project showing the time period taken

C | 3 | Topographic details of roads and intersection of the surrounding roads where counts
are taken, actual geometry on ground to be shown with dimensions i

Member Secretary Chairman, \
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Traffic generation values of similar development to be given by actual count by actual
count as support data for assumption made to the particular project

Impact on local transport infrastructure due to the Project should be indicated

Projected mcrease m truck traffic as a result of the Project in the present road network
(including those outside the Project area) should be worked out, indicating whether 1t
1s capable of handling the incremental load Arrangement for mmproving the
mfrastructure, 1f contemplated (including action to be taken by other agencies such as
State Government) should be covered Project Proponent shall conduct Impact of
Transportation study as per Indian Road Congress Guidelines

(=5}

Parking statement mentioning parking as per DCR & parking provided actually

Basement ventilation plan Fire Tender Movement Plan showing clear road and
turning radius Cross section of roads at four places including UGT, OWC and DG
set location showing clear road width and distance left from building line & spaces
left for plantation, parking, service lines, foot paths, etc

Environmental Impact and Management Plan

1

Identify sources of awr pollution, mdicate mitigation measures to reduce Air
pollution/Noise pollution

2

Debris management plan mcluding (a) debris required for refilling, (b) contour plan,
(c) details of site where excess debris will be disposed, capacity of the site and NOC
of plot owner PP shall also ensure that debris disposed on other plot shall not be
disposed on another plot If to be disposed on another plot, the same shall be carried
out as per prevailing environmental laws

Management of solid waste and the construction & demolition waste for the project
vis-a-vis the Solild Waste Management Rules 2016 and the Construction &
Demolition Rules, 2016 Transport, collection, storage and disposal for all types of
wastes like hazardous waste, non-hazardous waste, solid waste, E— waste, and
debris/excess earth etc PP to provide the detailed solid waste management plan along
with marked locations on the master plan Design details of waste processing
equipment such as OWC/biogas plants confirming to the technical requirements to
meet the quality products

Waste water management (treatment, reuse and disposal) for the project and also the
study area Design of all STP’s along with BOD load, oxygen requirement
calculations and sizing of the tanks with respect to the design criteria PP to submit
detailed calculation for the disinfection of the treated STP water, PP to submut cross
sectional drawing of STP’s showing dimensions and ground level, PP to provide
ozonation for tertiary treatment PP to mark the area required for all STP’s on master
layout with dimensions

PP to show nternal storm water drain and sewer line arrangements up to final disposal
point

Provision of mandatory RG area on virgin land and submit the drawmng with
calculations, ensuring entire mandatory RG 1s provided on the plot where residential
buildings are proposed

A detailed phase wise development plan with safety planning where occupancy has
been given

If any site specific structures such as creation of water body, alteration of natural storm
water, large alteration of slopes, creation of green areas abutting to water bodies /
natural storm water drain / river etc, 1s mvolved, detailed environmental protection
approach for the same shall be provided

Mgy s
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D | 10 | Separate chapter on Renewable energy in EIA report PP to submut terrace plan for
mstalling solar panels& calculations of energy saving, Energy efficient measures
(LED lights, solar power, etc ) during construction as well as during operational phase
of the project Report on ECBC compliance
D | 11 | Provide details of Solar PV and Solar water heater in the specific format PP to
carryout shadow analysis for identifying the roof-top area for providing solar panels
Minimum 5% of the total connected load shall be provided with Solar PV
12 | Environmental status report mcluding analysis reports of all environmental pollution
reduction facilities 1f any commussioned
13 | PP to submit Disaster management plan
14 | Preparation of site specific, executable and auditable environment management plan
(EMP)
15 | A time bound Progressive Greenbelt Development Plan shall be prepared in a tabular
form (indicating the linear and quantitative coverage, plant species and time frame)
and submitted, keeping m mind, the same will have to be executed up front on
commencement of the Project Phase-wise plan of plantation and compensatory
afforestation should be charted clearly indicating the area to be covered under
plantation and the species to be planted The details of plantation already done should
be given The plant species selected for green belt should have greater ecological
value and should be of good utility value to the local population with emphasis on
local and native species and the species which are tolerant to pollution
D | 16 | Benefits of the Project if the Project 1s implemented should be spelt out The benefits
of the Project shall clearly indicate environmental, social, economic, employment
potential, etc
Environmental Modelling and additional Studies

1 | Fugitive dust modelling by using local meteorological data
2 | Ecological footprint calculation using LCA approach
3 | Estimation of Carbon footprmnt of the project and 1ts analysis to be included
4 | Assessment of ecological damage with respect to air, water, land and other
environmental attributes The collection of data and sample analysis shall be done by
an environmental laboratory duly notified under the Environment (Protection) Act,
1986 or Environmental Laboratory accredited by NABL, or a laboratory of council of
Scientific and Industrial Research (CSIR) mstitution working m the field of
environment
E 6 | Gate mass balance analysis for environmental parameters related to solid/liquid waste
material coming to site, waste generated and its treatment and disposal from site
E 7 | Public health implications of the Project and related activities for the population 1n
the impact zone should be systematically evaluated and the proposed remedial
measures should be detailed along with budgetary allocations
E | 8 [ Measures of socio economic significance and mfluence to the local community
proposed to be provided by the Project Proponent should be indicated As far as
possible, quantitative dimensions may be given with time frames for implementation
E 9 | Detailed environmental management plan (EMP) to mitigate the environmental
mmpacts which, should inter-alia mclude the impacts of change of land use, loss of
agricultural and grazing land, 1f any, occupational health impacts besides other
1mpacts spectfic to the proposed Project 2 N0 ,:‘\\\
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Minutes of 169" SEAC-3 Meeting (Day-02) held on 26", 27" & 28" Apiil, 2023

Public Hearmng points raised and commitment of the Project Proponent on the same
along with time bound Action Plan with budgetary provisions to implement the same
should be provided and also incorporated in the final EIA/EMP Report of the Project

E | 11

PP to refer “approach paper for assessment for environmental damage and estimation
of remediation costs for building construction projects mitiated with obtamning
mandatory environmental clearance” available on the portal “ecmpcb n”

F | NOCs, Undertakings, CER and Litigations

F 1

NOC’s required a) CFO, b)Water supply with quantity, ¢) Dramage, d) Non-
biodegradable waste disposal, €) Aviation f) HRC, G) PESO , H ) Defence/NAD etc

F | 2

Undertaking to provide DG set backup to all Pollution Control Devices, Water
Supply, Emergency Services mcluding emergency lifts, etc

F 3

Include condition of “mamtenance of all Pollution Control Equipment’s and
functioning of Environment Monitoring Cell in PP’s MoU with society /maintenance
agencies /vendors

PP to submut details of CER activities in consultation with the affected people in the
project area as per MoEF&CC curcular dt 01 05 2018, along with details of fund
utilization & agreement or consent of executor

F | §

PP to submit Roles and Responsibilities of developer etc for compliance of
environmental regulations under the provisions of EP act

F | 6

Details of litigation pending against the project, 1f any, with direction /order passed
by any Court of Law against the Project should be given

Specific Term of Reference

Qe

1

The State Government/SPCB shall take action agamst the project proponent under the
provisions of section 15 read m conjunction with Section 19 of the Environment
(Protection) Act, 1986, and further no consent to operate to be 1ssued t1ll the project
1s granted EC

As per extant regulations at the time of scoping, 1f 1t 1s viewed that the project activity
18 otherwise permissible, Terms of Reference (TOR) shall be 1ssued with directions
to complete 1mpact assessment studies and submit Environment Impact Assessment
(EIA) report and Environment Management Plan (EMP) 1n a time bound manner

Such cases shall be subject to appropriate (a) Damage Assessment, (b) Remedial Plan
and (c¢) Community Augmentation Plan

Assessment of ecological damage with respect to air, water, land and other
environmental attributes shall be done before arriving at quantum environment
remediation and natural and community resource augmentation

The methodology of calculating this quantum shall be as specified in format for
Assessment of Environmental damages 1n the paper titled “Approach for Assessment
for Environment Damage and Estimation of Remediation Costs for Building
Construction Projects Initiated Without Mandatory Environment Clearance™ 2018

Preparation of EMP comprising remediation plan and natural and community
resource augmentation plan corresponding to the ecological damage assessed and
economic benefits derived, which shall be based on cost of project derived from
prevailing rates of construction and land of government approved ready reckoner, due
to violation The cost of the Project (capital cost and recurring cost) as prevailing in
Annual Statement of Rates / District Schedule of Rates/ Government Ready Reckoner
Rates as well as the cost towards implementation of EMP should be clearly spelt out

-
&
4l 6,0

The collection and analysis of data shall be done by an environmental laboratory duly
notified under the Environment (Protection) Act, 1986, or an environmental

3,
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laboratory accredited by NABL, or a laboratory of a Council of Scientific and

Industrial Research (CSIR) mstitution working in the field of environment

G | 8 | The remediation plan and the natural and community resource augmentation plan

shall be prepared as an mdependent chapter mn the EIA report by the accredited

consultants

G | 9 |It should be clearly stated whether the proponent 1if 1t 1s a Company has a well laid

down Environment Policy approved by 1ts Board of Directors? If so, 1t may be spelt

out m the EIA Report with description of the prescribed operating process/procedures

to bring 1nto focus any mfringement/deviation/violation of the environmental or forest

norms/ conditions? The hierarchical system or adminstrative order of the Company

to deal with the environmental issues and for ensuring compliance with the EC

condrtions may also be given The system of reporting of non-compliances / violations

of environmental norms to the Board of Directors of the Company and/or shareholders

or stakeholders at large, may also be detailed 1 the proposed safeguard measures

each case should also be provided

G | 10 | Besides the above, the below mentioned general ponts are also to be followed

a) All documents to be properly referenced with mdex and contmuous page
numbering

b) Where data are presented in the Report especially i Tables, the period in which
the data were collected and the sources should be mdicated

c) Project Proponent shall enclose all the analysis/testing reports of water, air, soil,
noise etc using the MoEF&CC/NABL accredited laboratories All the original
analysis/testing reports should be available during appraisal of the Project

d) Where the documents provided are in a language other than English, an English
translation should be provided

G | 11 | In case of contmued violation after 1ssue of TOR, the ToR/Environmental Clearance
shall be terminated forthwith

H | Project Specific emerged points

H | 1 |PP tosubmitthe DP Plan

H | 2 | PP to submut the detail Architect Certificate stating current status of the construction
along with building wise construction done (FSI, NoN- FSI & Total built up area) on
site along with the chronology

H | 3 |PP to submut the all-approvals detaills (CC, OC etc) regarding project under

consideration

H | 4 |PP to submut the details of Court cases / litigations wrt the project and project
location, 1f any

H | 5 | PP to submut details of implementation of points mentioned m pomt number (G-1to
G-10 above) along with financial requirements for same with EIA

Decision -
After deliberation, Committee decided to recommend the proposal to SEIAA for
grant of ToR
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Minutes of 261% Day 1 (Part -D ) meeting of SEIAA held on 9% June, 2023

Ttem no 36
Proposal No - SIA/MH/INFRA2/423643/2023 Type of Project TOR

Subject- Amendment / Expansion 1 EC (Under Violation category m accordance with the
Office Memorandum dated 07 07 2021 1ssued by MoEF&CC) for proposed hospital building
project at plot No 02 + 03, S No 113/2A, Near Indira Nagar, Village Wadala, Sawata Mali
Road, Nashik, Maharashtra by M/s Ashoka Institute of Medical Sciences & Research and
VIVA Infrastructure Ltd (Terms of Reference (TOR))

Project Details-

Representatve of PP was present during the meeting along with environmental consultant M/s
Mahabal Enviro Engineers Pvt Ltd

It 1s noted that, the PP has submitted the application for grant of terms of reference under
violation category for proposed Hospital project with total plot area of 14,089 00 m2, FSI area
of 56,039 86 m2, Non FSI area of 22,403 27 m2 and total BUA of 78,443 13 m2

Brief information of the proposal 1s as below

1 |Proposal Number SIA/MH/INFRA2/423643/2023

Amendment / Expansion m EC for proposed Hospital
project at Plot No 02 + 03, S No 113/2A, Near
2 |Name of Pigject Indira Nagai, Village Wadala, Sawata Mal1 Road,
Nashik, Maharashtra - 422009 by M/s Ashoka
Institute of Medical Sciences & Research and
Viva Infrastructure Limited

3 | Project category 8(a), B2
4 | Type of Tnstitution Partneiship
Name Mr Anup Katairya
Regd V-Tech IT Park, S No 113,
O -
5 | Project Proponent adfgr‘;zs Wadala, Nashik, Maharshtra - 422011
Contact
number +91 - 9822261839
E-mail ec aimsar@gmail com
Mahabal Enviro Engmeers Pvt Ltd,
6 | Consultant Acciedited by NABET
vide No
QCI/NABET/EIA/ACO/
17/00427
7 | Applied for Amendment / Expansion m EC

EC received from SEIAA vide No SEIAA-EC-
0000000586 dt 03 01 2019 for plot area of
8 | Details of previous EC 14,089 m? having FSI atea of 30633 26 m? and
Total BUA of 52,726 19 m?

02 +03,S No 113/2A, Near Indira Nagar, Village
9 |Location of the prgject ‘Wadala, Sawata Mal: Road, Nashik Mazharashtra -

Member Secretary
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Latitude 19°58'24 7"N

Plannmg Authority till date

10 | Latitude and Longitude Longitude 73°4729 2'E

11 |Total Plot Area (m?) 14,089 00

12 | Deductions (m?) -

13 | Net Plot area (m?) 14,089 00

14 | Proposed FSI area (m?) 56,039 86

15 | Proposed Non-FSI area (m?) | 22:403 27

16 | Proposed TBUA. (m?) 78,443 13

17 | TBUA (m?) approved b Plan 1s approved by NMC wide
A4/RBP/527/222 dt 31/01/2022

Inward No a4/1bp/258/2023 DTD 21/02/2023

18 [IOD Appiroved FSI 54,242 24 Sq Mtr, NON FSI
21,403 27
Sq Mir
19 |{ Ground coverage (m?) & % 7669 25 Sq m (54 % of net plot area)
20 | Total Project Cost (Rs ) Rs 230 Cr (including Existing 140 + 90
Proposed)
Not Applicable
CER as per MoEF & CC
21 circular gated 01 052018 (aS per MoEF&CC OM F No 22-65/2017-
IA T dt 25022021)
Details of Building Configuration Reason fou
<Please use followmng legends Floor =F, Paiking = Pk, Podium = Moduficatr
Po, Stilt on
=St, Lower Ground =LG, Upper Ground = UG, Basement =B, /
Shops = Sh>
S Change
k 1ev101§£§!g§x1stmg Proposed Configuration
Buildin Hei o - [ Heig
g Configuration | £ BIL\III lding Configurat| bt
Name it ame 1on (m)
(m)
No
change
Buldn |o O e . Bt G
27 | Puidmn B +G+Mezz
%Ioor +F'17 34(1) 0| Bullding A Floor + 7 3400 Mezz
Pper L0018 Upper Floor +
Floors 7%
Upper
Floors
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| L2

are
construc
ted
&
occupie
d

Buildin
gB

B+G+I}h4ezz

Floor +4
Upper Floors

I80| BuildingB

B+ G+ Mezz
Floor +

th
12 Upper
Floors

50 60

No
change
m
footprin
t&
vertical
expanst
onis
propose
d by
addition
of 12
upper
floors
Status
B+G+
Mezz
Floor+
lzth
Upper
Floors
are
construc
ted

Parking
Buildin

o
o

B +G+1%t0
4™ Floors

Parking &
Staff
Quarters

17 80

st

th
LB+UB+G+1
to7

th
Floors -Parking
+8 to

th
14 Floors -
Staff

Quarters

48 15

No
change
m
footprint
&
vertical
expansio
nis
proposed
by
addition
of 10
upper
floors
Status | .
Excavati
on work
started

e
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Newl
Service B+ C? +1 5cdo 3 11485 y
B - Building Upper added
Floors tatus
Work
not
started

24 | Total number of tenements

Existing- 270 Bedded Hospatal
Proposed- 230 Bedded Hospital and 142 Staff

Quarters units

Total 500 Bedded Hospital and 142 Staff Quarters

units

25 | Total number of Population

Total — 3,034 Nos

Hospatal - 500 Nos , Staff Quarters units - 142

Nos
Dry Season (CMD) Wet Season
(CMD)
11
4+
Fresh Water 232 | Fresh R
Water W
H
water
26 | Water Budget (12138% =
Recycled for Recycled
Flushing 133 | for Y 133
RecyoledT R,
ecycled for ecycle
landscape 16 | for 0
landscap
<]
Recycled for HVAC | 189 |foo¥eled g9
Waste Water astewa
generation 341 | ter 341
generatio
n
Total treated water Total
for reuse 338 |treated | 322
water for
reuse
Total water Total
requirement 365 | water 365
requirem
ent
Excess water Zero |Excess 16
water

Water Storage
Capacity for Firefighting /

UGT for Fire=300 KLLD

Member Secretary

Ml




1032

WA

Minutes of 261% Day 1 (Part -D ) meeting of SEIAA held on 9* June, 2023
UGT OHT for Fire=30 KLD
Nashik Mumicipal Corporation
28 | Source of water
Post
Level of the Ground water Monsoon
table 2.3
mBGL
Pre Monsoon 3-4
mBGL
29 |Ramnwater Harvesting (RWH) Size and no of RWH tank(s) 4 RWH tanks
and Quantity
4 Recharge Pits
Quantity and size of recharge |SiZe 2X2x2m
pits with filter layers
0160 diameter
and 60 m deep
bore well and 1 x
1 x 1 m
collection
chamber
Details of UGT tanks ifany |4 Nos
Sewage generation 341kid
STP technology MBBR
30 | Sewage and Wastewater Capacity of STP KLD gglg;]; 200
KLD, Proposed
250 KLD)
50 KLD
ETP Capacity (Existing 10
KLD,
Proposed 40
KLD)
Type Quantity (kg/d) Treatment /
disposal
Dry waste 18 The
maximum
construction
Wet waste 12 waste will be
used within the
31 Solid Waste Management site for leveling
durmg Construction Phase purposes  and
base course
preparation  of]

el

Member Secretary
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internal
approach roads
The
construction
waste
Construction 2,300 m? generated
waste
during
construction
shall be
segregated,
reused on site
and  suiplus
shall be
disposed as
per C & D
Rules
) Handed over to
Dry waste 277 kg/day authorize
recyclers  for
furt
her
handling &
dis
posal purpose
Wet waste Wet waste will
415 kg/day be treated 1in
organic waste
converter
machine
Hazardous NA
waste -
Bromedical Handed over to
waste 250 kg/day authorized
vendor for
disposal
Handed over to
E-Waste 3 tonn/yr authorized

recyclers  for
further
handling &
disposal
purpose

Member Secretary
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STP Sludge
3 ke/d Will be used as
(dry) g manure
Total RG area (m?) 2650
Existing trees on plot 135 Nos
Number of trees to be planted | 108 Nos
32 { Green Belt Development Number of trees to be cut Nil
ANumber of tiees to be Nil
transplanted
Total No of trees on plot 243 Nos
Source of power supply MSEDCL
During Constructton Phase
(Demand Load) 45 kW
DG Set during Construction 75 KVA.
Phase
33 |Power requirement Durmg  Operation  phase MW
(Connected load) 3°
During  Operation  phase MW
(Demand load) 26
Transf 3 x 2000 kVA,
ransformer 1 % 315
kVA
2 » 2000 kVA
DG set and 1 x
250 kVA
Fuel used HSD

34 | Details of Energy saving

Own Solai Plant of capacity 3 2 MW mnstalled

at Smnar, Nasik

Member Secretary

IType Det ((,lg:t
ails m
lakhs)
Water spray for Erosion control -
dust dust suppression
50
suppression. MEasures,
barricading and
topsoil preservation i PR
Site  sanitation. / . FQ’)
& Facility & 1ts | Labor Camp toilets 2 ﬂ PN
Maintenance, & {5 ”fu‘ls/ aﬁe )
sanitation \QIS\ o
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\Z

Hashiy ™
HMahars ! N
REG ho 181 M,

Dismfection

Sohid Waste

Management &
Site

Segregation of waste
at source

vadut B2 wy
s

Member Secretary

maintenance 0
activity
Potable Water
Environmental Management Supply to | Drinking o5
35 |plan budget during Labour
Construction phase
Safety Peisonal
Protective
Equipment &
Safety - Disinfection and
Traming to Health
Check-ups 290
Workers (Twice
m Year), Safety
Officer
Traffic Sign Boards, Persons
Management at entry exit and
Parking area 20
(As per the CP
CB
guidehines
Environmental throug
Monitoring h MoEF
35
Appro
ved
laboratories —
Ambient
Ar-RSPM,
PM2
5,
S02, NOx, CO),
Noise
Leq day time and
Night Time)
NN
C}lgmn n
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Total

70

Enviionmental Management
plan Budget during Operation
phase

36

Component

Details

f)aplta
gLakh

b
a
Y)

STP/ETP

Continuous
O&M

99

18

RWH

During ramny
season
(cleaning of
SWD,
Contour
trenches and
filtration
unzts before
ramy
season)

55

Sohid Waste
management

Continuous
O&M

20

Landscape
development

Developme
nt and
Mamntenanc
e

27

Solar System

Quarterly

10

05

Environmental
Momnitoring

As perthe
CPCB
guidelines
thiough
MoEF
Approved
laboratories

Disaster
Management
Plan

| Control

Fire Fighting]
measures,
Dasaster
Manageme
nt Kit, Well
equipped

Room

432

26

Total

643

37 | Traffic Management

Type

Required as
per DCR

Act
ual

Provi
ded

Member Secretary
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4-Wheeler 219 219 51
| 2-Wheeler 1314 1314 29

38 Details of Court cases / litigations wr t the project NA
and project location 1f any

SEAC Deliberation —

The Commuittee noted that the said Hospital project 1s located at Plot No 02 + 03, S No
113/2A, Near Indira Nagar, Village Wadala, Sawata Mali Road, Nashik The project consists
of 1 hospital building, 1 Parking and staff quarter building and 1 service building

PP mformed that they have started construction on site as per EC recetved from SEIAA vide
No SEIAA-EC-0000000586 dt 03 01 2019 for plot area of 14,089 m2 having FSI area of
30633 26 m2 and Total BUA 0f 52,726 19 m2 Till date, PP had constructed the Total BUA of
49,612 10 m2 (FSI area 44,507 95 m2) PP mformed that even though the total BUA. 1s less
than earhier EC, they have exceeded the configuration of one building than that mentioned in
the EC, hence applied under violation category

SEAC-3 appraised the proposal as per Circular 1ssued by SEIAA vide dated 22 08 2022 The
case was discussed on the basis of the documents submitied and presentation made by the
proponent All 1ssues relating to environment, mcluding air, water, land, soil, ecology,

biodiversity and social aspects were examined

After detailed deliberations on the proposal committee confirmed the case to be of violation of
the EIA Notification, 2006 and as per Office Memorandum- F No 22-21/2020- IA I dated
07 07 2021 1ssued by the Mimstry of Environment, Forest & Climate Change, decided to
1issuing following Term of Reference for undertaking EIA and preparation of Environment
Management Plan (EMP)

Terms of Reference for EIA and preparation of Environment Management Plan (EMP)
for Violation Cases

The followng Terms of Reference (TOR) for violation cases shall be read along with Ministry
of Environment Forest and Chmate Change orders no F No 22-21/2020-1A Il Dated 7th July
2021 and F No 22-21/2020-IA III (E 138949) dated 28™ January 2022 and Approach foi
Assessment for Environment Damage and Estimation of Remediation Costs for Building
Construction Projects Initiated Without Mandatory Environment Clearance” 2018
The following TOR are drafted with reference to Ministry of Environment Forest and Climate
Change impact assessment division TORs for Violation Case a) For Construction Sector vide
Notification S O 804 (E) dated 14™ March 2017 m the matter of IA/HR/NCP/63612/2017 and
b) For Mining Sector dated 12" November 2018 1 the proposal No IA/MF/MIN/68113/2017

A Project Description

A 1 | Project description, its importance and benefits

A 2 | Project site details (locatton, topo-sheet of the study area of 10 Km,
Coordinates, google map, layout map, land use, geological features and geo-
hydrological status of the study area, dramage) hydro geological survey report
with graphs & data
Land use as per the approved Master Plan of the area, Permission/approvals
required from the land owning agencies, Planning / Development Authorities,
Local Body, Water supply & Sewerage Board, etc
Land acquisition status, R & R details

v 2" Member Secretary Cm\r an
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Forest and Wildlhife and eco-sensitive zones, if any 1n the study area of 10 km Any|
sensitive areas 1n 1mpact zone such as archaeological structures, reserved forest,
noise sensitive zones etc Clearances required under the Forest (Conservation) Act,
1980, the Wildlife (Protection) Act, 1972 and/or the Environment (Protection)
Act, 1986

High Tension lines or Hazard lines if any on the plot

~N |

Plan showing HFL/CRZ lines

> [

Permissions granted by State Government m tabular and chronological form
Comparative statement of components approved and components constructed

mncluding tis configuration as per earlier EC (if applicable) and proposed
development

PP to submut the detailed master plan indicating already completed construction
and proposed construction PP to submit the certificate from registered
architect for completed work, built up area and configuration

Project cost shall be based on government notified stamp duty ready reckoner at
time of application wcludmng cost of land and construction mcluding civil, MEP
works, environment services, site/land development, horticulture/landscape
works etc complete

B | BaseLL

e Data

Baseline environmental study for ambient air (PM 10, PMa 5, SO2, NOx & CO),water
(both surface and ground), nose and soil for one month (except monsoon pertod)
as per MOEF&CC/CPCB guidelines at mmimum 5 locations n the study area of 10
km, The collection and analysis of data shall be done by an environmental
laboratory duly notified under the Environment (Protection) Act, 1986, or an
environmental laboratory duly notified under the Environment (Protection)
Act,1986, or an environmental laboratory accredited by NABL, or a laboratory of
a Council of Scientific and Industrial Research (CSIR) institution working
m the field of environment

Detail on flora and fauna and socio-economic aspects in the study area Details of
tree cutting, tree transplantation and survival report of existing trees including
conformity to prevailing Tree Act

Likely impact of the project on the environmental parameters (ambient air surface
and ground water, land, flora and fauna and socio-economic, etc )

Source of water for different 1dentified purposes with the permissions required
from the concerned authorities, both for surface water and the ground water (by
CGWA) as the case may be, Rain water harvesting, etc

Socio-economic mftastructure details including public transport arrangements on
the site, PP to mention details of socio-economic 1n EIA

PP to submit contour map with slopes, drammage pattern of the site and surrounding
area Layout showing natural water courses on site, total runoff calculation before
and after development

PP to submut details of existing trees, proposed to be cut, proposed to be
transplanted along with tree survival report conforming to prevaihing Tree Act

Land use of the study area delineating forest area, agricultural land, grazing
land, wildlife sanctuary, national park, migratory routes of fauna, water bodies,
human settlements and other ecological features should be ndicated

k-

Member Secretary

11

| 2 F




1039

Minutes of 261 Day 1 (Part -D ) meeting of SEIAA held on 9% June, 2023

Proximity to Areas declared as ’Critically Polluted® should also be indicated and
where so required, clearance certifications from the prescribed Authorities, such
as the SPCB should be secured and furnished to the effect that the proposed
Activities could be considered

Similarly, for Coastal Projects, A CRZ map duly authenticated by one of the
authorized agencies demarcating LTL HTL, CRZ area, location of the mine
lease wrt CRZ, coastal features such as mangroves, if any, should be furnished
(Note The Projects falling under CRZ would also need to obtain Approval of the
concerned Coastal Zone Management Authority)

The water requirement for the Project, 1ts availability and source should be
furnished A detailed water balance should also be provided Fresh water
requirement for the Project should be mdicated

Necessary clearance from the Competent Authority for draw] of requisite quantity
of water for the Project should be provided

B| 13

Description of water conservation measures proposed to be adopted 1n the
Project should be given Details of ramwater harvesting proposed in the Project, 1f
any, should be provided

Impact of the Project on the water quality, both surface and groundwater, should
be assessed and necessary safeguard measures, 1f any required, should be provided

Based on actual monitored data, 1t may clearly be shown whether working will
intersect groundwater Necessary data and documentation i this regard may be
provided In case the working will mtersect groundwater table, a detailed Hydro
Geological Study should be undertaken and Report fumished The Report nter-
alia, shall include details of the aquifers present and impact of mining activities on
these aquifers Necessary permission from Central Ground Water Authonty for
working below ground water and for pumping of ground water should also be
obtamned and copy furnished

Details of any stream, seasonal or otherwise, passing through the lease area
and modification / diversion proposed, i1f any, and the impact of the same on the
hydrology should be exammed

B | 17

Information on site elevation, working depth, groundwater table etc should
be provided both n AMSL and BGL A schematic diagram may also be provided
for the same

C | Traffic Impact Stady

C 1

Traffic Management Plan for the development — Intemal circulation indicating
road width and turning radius Cross section of roads at four places showing clear
road width, distance left from building lime, spaces left for plantation, footpath,
service lines efc

Traffic Volume Counts and Turming Movement Counts on all the
external surrounding roads of the proposed project showing the time period taken

Topographic details of roads and intersection of the surrounding roads where
counts are taken, actual geometry on ground to be shown with dimensions

Traffic generation values of similar development to be given by actual count by
actual count as support data for assumption made to the particular project

S~
%\m\ \“
Member Secretary hairma
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Impact on local transport mfrastructure due to the Project should be indicated

Projected imncrease 1n truck traffic as a result of the Project in the present road
network (including those outside the Project area) should be worked out, indicating
whether 1t 1s capable of handling the incremental load Arrangement for improving
the infrastructure, 1f contemplated (including action to be taken by other agencies
such as State Government) should be covered Project Proponent shall conduct
Impact of Transportation study as per Indian Road Congress Guidelimes

Parking statement mentioning parking as per DCR & parking provided actually

Basement ventilation plan Fire Tender Movement Plan showing clear road and

turning radius Cross section of roads at four places mcluding UGT, OWC and DG

set location showmg clear road width and distance left from bulldmg hine &
_spaces left for plantation, parking, service lines, foot paths, etc

Environmental Impact and Management Plan

Identify sources of aw pollution, mdicate mitigation measures fo reduce
Arr pollution/Noise pollution

Debris management plan including (a) debris required for refilling, (b) contour plan,
() details of site where excess debris will be disposed, capacity of the site and
NOC of plot owner PP shall also ensure that debris disposed on other plot shall
not be disposed on another plot If to be disposed on another plot, the same shall
be carried out as per prevailing environmental laws

Management of solid waste and the construction & demolition waste for the project
vis-a-vis the Solid Waste Management Rules 2016 and the Construction &
Demolition Rules, 2016 Transport, collection, storage and disposal for all types of
wastes like hazardous waste, non-hazardous waste, solid waste, E— waste, and
debris/excess earth etc PP to provide the detailed solid waste management plan
along with marked locations on the master plan Design details of waste
processing equipment such as OWC/biogas plants confirming to the technical
requirements to meet the quality products

Waste water management (treatment, reuse and disposal) for the project and also
the study area Design of all STP’s along with BOD load, oxygen requuement
calculations and s1zimg of the tanks with respect to the design criteria PP to submit
detailed calculation for the disinfection of the treated STP water, PP to submit cross
sectional drawig of STP®s shawing dimensions and ground level, PP to provide
ozonation for tertiary treatment PP to mark the area required for all STP’s on
master layout with dunensions

PP to show mternal storm water drain and sewer lime arrangements up to final
disposal point

Provision of mandatory RG area on virgmn land and submit the drawing
with calculations, ensuring entire mandatory RG 1s provided on the plot where
residential buildings are proposed

A detailed phase wise development plan with safety planning where occupancy
has been given

If any site specific structures such as creation of water body, alteration of natural
storm water, large alteration of slopes, creation of green areas abutting to water
bodies /natural storm water dramn / river etc, 1s involved, detailed environmental
protection approach for the same shall be provided

C 5
C 6
C 7
D

D 1
D 2
D 3
D 4
D 6
D 7
D 8
D 9
D | 10

Separate chapter on Renewable energy m EIA report PP to submit terrace plan for
mstalling solar panels& calculations of energy saving, Energy efficient measures
(LED hghts, solar power, etc ) during construction as well as during operational
phase of the project Report on ECBC compliance-—.

e

Member Secretary
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11

Provide details of Solar PV and Solar water heater m the specific format PP
to carryout shadow analysis for 1dentifying the roof-top area for providing solar
panels Minimum 5% of the total connected load shall be provided with Solar PV

12

Environmental status report mcluding analysis reports of all environmental
pollution reduction facilities 1f any commuissioned

13

PP to submit Disaster management plan

14

Preparation of site specific, executable and auditable environment management
plan (EMP)

o Clgl o

15

A. time bound Progressive Greenbelt Development Plan shall be prepared mn a
tabular form (indicating the linear and quantitative coverage, plant species and time
frame) and submutted, keeping i mind, the same will have to be executed up front
on commencement of the Project Phase-wise plan of plantation and compensatory
afforestation should be charted clearly indicating the area to be covered under
plantation and the species to be planted The details of plantation already done
should be given The plant species selected for green belt should have greater
ecological value and should be of good utility value to the local population with
emphasis on local and native species and the species which are tolerant to pollution

o

16

Benefits of the Project if the Project 1s implemented should be spelt out The
benefits of the Project shall clearly indicate environmental, social, economic,
employment potential, etc

Environmental Modelling and additional Studies

Fugitive dust modelling by using local meteorological data

Ecological footprint calculation using LCA approach

Estimation of Carbon footprint of the project and its analysis to be mcluded

| | e | ) b

LR IR R

Assessment of ecological damage with respect to air, water, land and other
environmental attributes The collection of data and sample analysis shall be done
by an environmental laboratory duly notified under the Environment (Protection)
Act, 1986 or Environmental Laboratory accredited by NABL, or a laboratory of
council of Scientific and Industrial Research (CSIR) institutton working m
the field of environment

Gate mass balance analysis for enivironmental parameters related to solid/liquid
waste material coming to site, waste generated and 1ts treatment and disposal from
site

Public health implications of the Project and related activities for the population
i the mmpact zone should be systematically evaluated and the proposed
remedial measures should be detailed along with budgetary allocations

Measures of socio economic significance and mfluence to the local
community proposed to be provided by the Project Proponent should be
mdicated As far as possible, quantitative dunenstons may be given with time
frames for implementation

Detailed environmental management plan (EMP) to mitigate the environmental
mmpacts which, should inter-alia include the mmpacts of change of land use, loss
of agricultural and grazing land, if any, occupational health impacts besides
other impacts specific to the proposed Project

10

Public Hearing points raised and commitment of the Project Proponent on the
same along with time bound Action Plan with budgetary provisions to implement
the same should be provided and also incorporated m the final EIA/JEMP Report of
the Project

G, 7 4
j "~ Member Secretary &Dﬂmn
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E| 11

PP to refer ¢ approach paper for assessment for environmental damage and
estimation of remediation costs for buildmg construction projects mitiated
with obtaming mandatory environmental clearance® available on the portal
“ecmpch in”

F | NOCs, Undertakings, CER and Litigations

F 1

NOC’s required a) CFO, b)Water supply with quantity, ¢) Dramage, d)
Non- biodegradable waste disposal, €) Aviation f) HRC, G) PESO, H )
Defence/NAD etc

Undertaking to provide DG set backup to all Pollution Control Devices,
Water Supply, Emergency Services including emergency hfts, etc

Include condition of “mamtenance of all Pollution Control Equipment’s
and functioning of Environment Monitoring Cell in PP’s MoU with society
/mamtenance agencies /vendors

PP to submit details of CER activities i consultation with the affected people m
the project area as per MOEF&CC circular dt. 01 05 2018, along with details of
fund utilization & agreement or consent of executor

PP to submut Roles and Responsibilities of developer etc for complance
of environmental regulations under the provisions of EP act

Details of litigation pending against the project, 1f any, with direction /order
passed
by any Court of Law aganst the Project should be given

Specific Term of Reference

QR

1

The State Government/SPCB shall take action agamnst the project proponent under
the provisions of section 15 read m conjunction with Section 19 of the
Environment (Protection) Act, 1986, and further no consent to operate to be 1ssued
11l the project 1s granted EC

As per extant regulations at the time of scoping, if 1t 1s viewed that the project
activity 1s otherwise permissible, Terms of Reference (TOR) shall be 1ssued with
directions to complete impact assessment studies and submit Environment Impact
Assessment (EIA) report and Environment Management Plan (EMP) 1 a time
bound manner

Such cases shall be subject to appropriate (a) Damage Assessment, (b) Remedial
Plan and (c) Community Augmentation Plan

Assessment of ecological damage with respect to amr, water, land and
other environmental attributes shall be done before arrtving at quantum
environiment remediation and natural and community resource augmentation

The methodology of calculating this quantum shall be as specified 1n format
for Assessment of Environmental damages 1n the paper titled “Approach for
Assessment for Environment Damage and Estimation of Remediation Costs
for Building Construction Projects Initiated Without Mandatory Environment
Clearance” 2018

Preparation of EMP comprising remediation plan and natural and community
resource angmentation plan corresponding to the ecological damage assessed and
economic benefits dertved, which shall be based on cost of project derived from
prevailing rates of construction and land of government approved ready reckoner,
due to violation The cost of the Project (capital cost and recurring cost) as
prevailing 1n Annual Statement of Rates / District Schedule of Rates/ Government
Ready Reckoner Rates as well as the cost towards implementation of EMP should
be clearly spelt out

Member Secretary
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G 7 | The collection and analysis of data shall be done by an environmental laboratory
duly notified under the Environment (Profection) Act, 1986, or an
environmental
laboratory accredited by NABL, or a laboratory of a Council of Scientific

+and Industrial Research (CSIR) mstitutton working n the field of environment

G 8 | The remediation plan and the natural and community resource augmentation

plan shall be prepared as an independent chapter m the EIA report by the

accredited consultants

G 9 | It should be clearly stated whether the proponent if 1t 1s 2 Company has a well laid

down Environment Policy approved by 1ts Board of Directors? If so, it may be spelt

out m the EIA Report with description of the prescribed operating
process/procedures to bring mnto focus any mfringement/deviation/violation of the
environmental or forest norms/ conditions? The hierarchical system or
admnistrative order of the Company to deal with the environmental 1ssues and for
ensuring compliance with the EC conditions may also be given The system of
reporting of non-compliances / violations of environmental norms to the Board of

Directors of the Company and/or shareholders or stakeholders at large, may also be

detailed 1n the proposed safeguard measures 1n

each case should also be provided

G | 10 | Besides the above, the below mentioned general points are also to be followed

a) All documents to be properly referenced with index and continuous page

numbering

b) Where data are presented i the Report especially m Tables, the period in which

the data were collected and the sources should be mdicated

c) Project Proponent shall enclose all the analysis/testing reports of water, air,

so1l, noise etc using the MoEF&CC/NABL accredited laboratories All the
origmal analysis/testing reports should be available during appraisal of the
Project

d) Where the documents provided are in a language other than English, an English

translation should be provided

G 11 | In case of continued violation after 1ssue of TOR, the ToR/Environmental
Clearance shall be termmated forthwith

H | Project Specific emerged points

H 1 | PP to submit the DP Plan

H 2 | PP to submut the detail Architect Certificate stating current status of the
construction along with building wise construction done (FSI, NoN- FSI & Total
built up area) on site along with the chronology

H 3 | PP to submit the all-approvals details (CC, OC efc) regarding project

under consideration
4 | PP to submit the details of Court cases / litigations wrt the project and
project location, 1f any

5 | PP to submut details of implementation of points mentioned 1n point number (G-
1to G-10 above) along with financial requirements for same with EIA

Recommendations of SEAC-
After deliberation, Commuittee decided to recommend the proposal to SETAA for grant of ToR

m Deliberation in SETAA-

Proposal 1s recommended in 169" meeting of SEAC-3 for grant of Terms of References (ToR)
under violation category

et YOS
Member Secretary hau-}nan
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SEIAA further directed SEIAA cell to communicate with MPCB to confirm whether action has
been mitiated agamst the Project Proponent under section 15 of Environment (Protection) Act,
1986 for violating provisions of EIA Notification, 2006

SEIAA after deliberation decided to grant of Terms of References (ToR) as per recommendation
of SEAC

SEJAA Deciston-

SEIAA after deliberation decided to grant of Terms of References (ToR) as per
recommendation of SEAC

AN

Member Secretary
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Form-~1 (Part-A) Information for Scoping (for Category — A/Bl1) [ Appraisal for Category — B2 (including Building & Construction
projects under 8 (a)

- -

©

Single Window Number- sw/123850/2023

Proposal Number SiA/MH/INFRA2/423843/2023

Current Status
Project Category” B2
Proposal For- fresh EC

Common Application Form

Project Name Application for Amendment / Expansion in EC
{Under violation category tn accordance with
the Office Memorandum dated 07072021
1ssued by MOEF&CC) tor proposed hospital
building project at plot No 02 + 03 § No N13/2A,
Near Indira Nagar Village Wadalo Sawata Mok
Road Noshik, Maharashtra by M/s Ashoka
Institute of Medical Sciences & Research and
VIVA Infeastructure Ltd

State MAHARASHTRA

Submission Date 28/03/2023

Sector INFRA2

Project Proponent Name Anup Subhashchandra Katarnya

Project Details

1 Details of Project

11 Name of the Project

12. Project Proposal For
13 Whether proposal expansion s made under 7 () (a)?

14 Project ID (Single Window Number)

15 Description of Project

2 Details of the Company/Organization/User Agency making application

21 Legal Status of the Company/Organization/User Agency

2.2. Name of the Company/ Organization/User agency

Registered address

23 Address

24 State

2.5 District
2.6 PinCode
2.7 E-mail address

2.8 Mobile number

3 Details of the person making application

31 Name

3.2. Designation

Correspondence address

33 Address

34 state

35 District
36 PinCode
37 E-maliaddress

38 Mobile number

Application for Amendment / Expansion in EC {Under Viclation category in accordance with
the Office Memorandum dated 07 072021 issued by MoEF&CC) for proposed hospital
building project at plot No 02 + 03 § No 113/24, Near Indira Nagar Village Wadala Sawata
Mak Road Nashik Mcharashtro by M/s Ashoka Institute of Medical Sciences & Research and
VIVA Infrastructure Ltd

Expansion

NO

sw/i23850/2023

Application for Amendment / Expansion in EC (Under Violation category in accordance with

the Office Memorandumn dated 07 072021 1ssued by MOEF&CC) for proposed hospital
building project.

Private Urmited

ASHOKA INSTITUTE OF MEDICAL SCIENCES AND RESEARCH

Plot 02+03 Survey No 113/24, NExt to Ashoka Business Enclave Indira Nagar Wadala Road
Nashik 422008

MAHARASHTRA

NASHIK

4220038

ec amsar@gmait com

9822261839

Anup Subhashchandra Katariyo

Authornized Person

Plot-02+03 Survey No 3/2A NExt to Ashoka Business Enclave Indira Nagar Wadala Road
Nashik 422008

T

MAHARASHTRA

NASHIK

422008

ec amsar@gmaid com

9822261839
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38 Mobile number 1 0 912639

Project Location

4 tLocation of the Project or Activity

41 Upload KML Project Site kmi
4.2. Whether the project/activity falling in the state/UT shanng international borders NO
§  Shape of the Project Hybnd

Location Details

Toposheet No StatefUT District Sub District Village
E43B13 MAHARASHTRA Nashik Nashik Vadale
Remarks

Plot No 02+ 03 S No 113/2A Neor Indira Nagar Village Wadalo Sawata Mali Road Nashik, Maharashtra ~ 422009
Plot No 02+ 03 § No 13/2A Near Indira Nagar Village Wadalo Sawata Mali Road Nashik, Maharashtra ~ 422008
PlotNo 02+ 03 § No 113/24 Near indira Nagar Villoge Wadala, Sawata Malt Read Nashik Maharashtra 422009

6 Land Requirement (in Ha) of the project or activity

plot/Survey/Khasra No

Nature of Land Involved in (Ha) Area Existing inHa  Additional Area Proposed in
[x] HalY] Ha [x+Y]
Non Forest Land [A] 14088 14089

Forest Land [B]

Total {A+8] 14089 14089

& Project/Activity Cost

61 Costof the Existing Project at current price level (in Lakhs) [A] 14000
6.2 Costof the proposed expunsxon/ modermzation af Project at current price level {in Lakhs) 9000
8]
63 Total Costof the project/ Actwity (in lakhs) [A+B] 23000
61 Employmenttikely to be generated
During construction phase
Permanent employment
82, No of permanent employment (No.s) [A] 30
63 Perod of employment (No of days) [8] 730
64 No ofman days [x]=[a] [B] 21800
Temporary employment
65 Temporary | Contractual employment {No of Man days) [Y] 800
66 Total [x] +[v] 22700
67 During operational phase
Permanent emplayment
Existing
671 No of permanentemployment (No s) [A] 500
§7.2. Period of employment (No of days) [B] 365
673 No of man-days [X]=[A] [8] 182500
Termporary employment
6§74 Temporary [ Contractual employment {No of Man days) [Y] 500
675 Total [X]+[Y] 183000
o
Others
o
Z.
8 Whether Rehabhly uhon ndBesettlement (R&R) involved? NO
P
{ v
»L_Li//
9 Whether project area involves shifting of watercourse/roadfrait/Transmission NO

inefwater pipeline etc required?

Proposed
750
365

273750

250

274000

Total Area required after expansion in

Total

1250

730

912500

750

913250
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10 Whether any aiternative site(s) examined or part thereof for the non-sxte-specm4 0l4p zcable as the project or actwity is site specific

component®

11 Whether there 1s any Government Order or Policy/ Court order relevant or restneting to

(o]
the site® N
12 Whether there 1s any Iitigation pending against the project and/or land i which the NO
project is proposed to be set up?
13 Whether the proposal involves violation of Act/Rule/Regulation/Natification of vES
Central/Stote Government?

Type of Direction Direction  Direction
Act violation ~ Yeor IssuedBy Detals Copy Summary Report
EfA Amendment / Expansion in EC received dt 03012018 We have received earher EC vide No SEIAA EC- 8nef
Notifica 202 0000000586 dt. 03 012018 for plot area of 14 089 m2 having F$1 area of 30 §33.26 m2 and Total BUA of summary
tion NA 3 N/A 52,726 18 m2, We have storted construction on site as per EC receved Till date we have constructed the of
1994 / Totat BUA of 4961210 m2 (FSl orea 44 50795 m2) Even though the total BUA is less than earlier EC we Violation.p
2006 hove exceeded the configuration of one building than the EC hence the proposat df

Form-1 (Part-A) Information for Scoping (for Category — A/B1) [ Appraisal for Category - B2 (including Building & Construction
projects under 8 (a))

Basic Information

1 Category of the Project/Activity
11 Whether multiple ttems {Components} as per the notification involved in the proposal®

111 Item No as per schedule to EIA Notification 2006

Capacity

2. Whether project/actwvity attracts the General Condition specified in the Schedule of EIA
Notihcation®

3 Category of the Project as per EIA Notification 2006

31 Whether proposal 1s required to be appraised at Central level?

4 Whether Proposat has interlinked / interdependent projects or activities®

41 Reason thereof

§ Whether any Forest Land invoived n the project or part thersof

6 Whether NBWL recommendation 1s required?

Project Details

Details of Earlier EC/CTE/CTO of Existing Projects

Whether Environment Clearance available for the existing project [ actvity?

Proposat No

Date of environmental clearance
MOEFCC / SEIAA File Number
Upload EC tetter (in pdf)

Whether any amendment ] corngendum [ transfer to the eartier EC has been obtained?

Status of Implementation of Project or Activity

Reference Number of latest Consent obtained from SPCE [ UTPCC
Date of latest consent issued

Validity of latest consent {Valid up to)

Upload copy of latest consent order

Status of Implementation of EC

No

8(a) Bulding / Construction Hospital

7844313 sgmtr

No

B2

No

No

No

No

Yes

SEIAA EC-0000000586
03-01-2019

SEIAA-EC-0000000586

EC Copy pdf
No
AU,
Project 1s operational for partial components/units envisaged 1n the EC*” /.. '\;, 1\ s
- < ¢ AS
N
Format] 0/CAC/UAN No 0000155850/C0/2302001889 / \';:A |
- RN
27-02 2023 - ( | zi
)
X
31 12-2026 T
N
1st C to O Part Copy pdf
~ -




[

Status of Implementation of EC

Detalls of Units / Components | Capacity granted

13 Whether any other Environmental Sensitive area exists within 10 Km from the
projectfactvity boundary?

131 Areas protected under international conventions national or local legislation for therr
ecological landscape culturat or other related value
Name

Godavarn River

13.2. Areas which are important or sensitive for ecological reasons- Wetlands watercourses

or other water bodies coastal zone biospheres mountains forests
Name
Godavart River

133 Areas used by protected important or sensitive species of flora or fauna for breeding
nesting foraging resting overwintering migration

Nome

Godavari Rver

134 Inland coastal marine or underground waters
Name

Godavar River

135 Routes orfaciliies used by the public for access to recreation or other tounst, piignm
areas

Name

Kanifnath Garden

136 Defence installations

Name

DRDO Residential Colony

137 Densely populated or built up area
Name

Human Habitation

138 Areas occupied by sensitive man made land uses

139 Areds containing Important, high quality or scarce resources

1048

EC N/a
CTE NfA
Details of Ummplemented units NfA
Rernarks N/A
6 Whether the project/activity located in Notified Industrial Area® No
7 Whether the project/activity located in CRZ or ICRZ area® No
8 Whether the project proposed to be located in Terntonal waters (Off shore) No
9 Whether project/acuvity attracts the Specific Condition specified in the Schedule of EIA N
Notification? ©
10 Whether project/activity located in the Eco-sensitive Zone notified/proposed to be N
notified under Environment (Protection) Act, 1986 o
Product Details
12. Details of Products & By-products
Quantity / Capacity
Name of Product Product [ By Product Existing Proposed Total unit Mode of Transport | Transnussion
FSl Area Product 30633.28 254066 56039 86 sgm.
Plot Area Product 14089 o 14089 sgm -
Total BUA Product 5272618 25716 84 7844313 Sq.m -

Yes

Yes

Shortest distance from the project boundary in Km

32

Yes

Shortest distance from the project boundary in Km

32

Yes

Shortest distance from the project boundary in Km
32
Yes
Shortest distance from the project boundary in Km

32

Yes

Shortest distance from the project boundary inKm
15

Yes

Shortest distance from the project boundary i Km
62

Yes

Shortest distance from the project boundary in Km
02

No

Yes

Remarks

Remarks

Remarks

Remarks

Remarks

Remarks

Remarks

Remarks




Noms 1 Oﬂglsmnee from the project boundary InKm Remarks
32

Godavar River

1310 Areas susceptible to natural hazards which could cause the project to present

No
environmental problems similar effects
14 Status of collection of baseline data Not required as the proposal is under B2 category
Consultant Detatls
17 Whether QCI/NABET Accredited EfA Consultant engaged? No
171 Reason for not engaging the Consuitant Consultant engaged Mahaba! Enviro Engineers Pvi. Ltd

Form-1 (Part-A) Information for Scoping (for Category — A/B1) / Appraisal for Category ~ B2 (including Buillding & Construction
projects under 8 (a

Project Details

1 Introduction of Project or Activity

11 Need for the project or activity and its importance to the country/region The proposed project is hospital buillding project which will fulfill the need of the society

12, Demand - Supply Gap and Domastic and export markets f any -

2 Social Infrastructure

The proposed project is hospital bullding project which will fulfilf the need of the society in
future The site 1s located in well urbonized area There Is existing storm water and sewerage
netvork present nearby to the site Also the site 1s accessible by 30 0 m wide DP Road The
site 1s also located at about ~5 9 km from Nashik Road Ratlway Station

2.1 Readiy available

The proposed project is hospital building project which wall fulhli the need of the society in
future The site 1s located in well urbanized area There is existing storm water and sewerage
network present nearby to the site Also the site 1s accessible by 30 0 m wide DP Road The
site 1s also located at about ~5 8 km from Nashik Road Railway Station

22. Proposed to be developed

3 Connectivity to the project or activity

31 Nearest railway station and its distance (in Km) Nashik Road Railway Station 58
3.2. Nearest Airport and its distance (in Km) Gondhinagor Arport 13
33 Nearest Town/c:ty/Dlstrict head quarter and its distance (in ¥m) Nashik Municipal Corporation 41

4 Soil classification

§ Distance from the HFL of the niverin m if any 3000

6 Benefits of the project

81 Social benefits of project or activity We will generate CER funds that will be utilized in surrounding area

The proposed project wilf have beneficial impacts through proviston of direct and indirect
employment opportunities At the tme of construction and operational phases there woutd

! benefits of t ctivi
62. Financial benefits of project or actiity be requirement for large number of skilled semu~skilled and unskilled work force for current

activity
7 Project Schedule
71 Ukely date of start of construction activity 03 01-2018
7.2. Likely date of completion of construction activity 15 12-2025
Construction Details
2. Use of resources for construction or operation of the project
21 Whether requirement of water involved in the project? Yes
Details of Water requirement during Construction stage
Source Quantity in KLD Method of water withdrawat Distance from Source inmtr Mode of Transport Details of Permission

Tankers 10 800 Tankers -
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Details of Water requirement during Operational stage

1050

Source Quantity in KLD Method of water withdrawal Distance from Source in mtr Mode of Transport Details of Permussion
Other 348 Others 50 Pipeline NMC

2.2 Otherinformation if any N/a

2.3 Whether requirement of Minerals and/or fuels involved in the project® No

2.4 Construction materal Yes

Construction matetlal Quantity in MT Source Mode of transport Distance from source in Km

Cement 300 RMC Road 2

285 Timber No

2.6 Electnic Power Yes

261 Total Electricity requirement {MW) 27

2.6.2. Main Source

263 Renewable energy proposed to install (KW)
2.6 4 Percentage contribution of renewable energy
2.65 Standby arrangements {detalils of DG Sets)
266 Stack heightin m (DG set)

267 Energy conservation measures

27 Whether any other natural resources [ other raw materials requred?

2.8 Whether any use of substances or matenals which are hazardous {as per MSIHC rules) to
human health or the environment (fioro fauna and water supplies) required?

2.9 Whether any resource efficiancy [ optimization | recycling and reuse envisaged in the
project?

281 Detalls

Physical Changes

MSEDCL & Own 2.5 MW solar plant
270

10

4250 kVA (2x2,000 1x250)

25

Own 25 MW solor plant

No

Yes

2ero Liquid Discharge

3 Construction, operation or decommussioning of the Project involving actions which will cause physical changes in the locality

31 Whether any permanent or temporary change in land use land cover or topography due
to project activity?

3.2. Whether any clearance of existing vegetation due to project activity?
33 Whether any loss of native species or genetic diversity?
3 4 Whether any demolition works involved in project actiity?

35 Whether any Iinear structures proposed for diversion or demolition due to project activity®
(e g roads transmission ines rall ine pipeline conveyor etc }

36 Whether any closure or diversion of existing transport routes or infrastructure due to
project leading to changes in traffic movements?

37 Whether any closure or diversion of water bodies presentn project area or realignment of
water courses passi augh project area?
ZCR LY \ 9\\
A\ &
Q SN
RN
38 Whgthar

ny dismantiing l’ae\m\ammissxonmg or restoration works or reclamation works
{Long-t @ horeim)

310 Whether any cut and fill excavations proposed for the project actity?

No

No

No

No

No

No

No

No

Yes
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3101 Quanty of cutting matenal nCum

310.2. Proposed utilization [ dispose of cutting material
3103 Quantity of filhing matenalinCum

3104 Source of filling maternat

3105 Other nformation if any

311 Whether any underground works including tunnelling®

312, Whether any dredging Involved in project?

313 Whether any offshore structures involved i project?

314 Whether any new road rail sea airports helipad etc dunng construction or operation®

315 Whether any construction of new linear structures® (e g transnussion lines pipelines
etc)

316 Whether any Factities for storage of goods or raw matenals?
317 Whether any Facilities for long term/ permanent housing of operational workers/ staff>

3171 No of housing units

317.2. TotalBuilt up areainsqm

3173 Distance from the project site nKm

3174 Transport factlities for workers/ staff (Mode other details)

3175 Otherinformation f any

318 Whether any impoundment, damming culverting realignment or other changes to the

1051

25000

No

No

No

No

No

No

Yes

142

10125

ot

internot roads

N
hydrology of watercourses or aquifers? °
318 Whether any Stream crossings temporary and permanent? Yes
Details thereof
Details Temporary/Permanent tengthinm Remarks
Nalic I1s present adjacent to the plot which wil not Temporary 200
alter due to proposed actvity
3.20 Whether any influx of people to an area in either temporanily or permanentiy? Yes
3201 No of paople likely to influx to an area temporarily 3034
3202 No of people likely to influx to an area Permanently NS0
3203 Othermformation if any
321 Whether any other information would like to subrmit® No
Pollution Details
4 Release of pollutants to Air and Mitigation measures
41 Whether any probable air pollutants generated? Yes

Air Poliution Source Probabie Pollutants

DG sets SO2, TPM

4.2, Otherinformation 1f any

43 Generation of Noise & Vibration and mitigation measures
431 Whether any probable generation of Noise and vibration from the proposed project?

4311 Sourcesof Noise

4 312. Sources of Vibration

AT D P mnbldn e

Mitigation Measures

| O

Acoustic enclosure and adequate stack height N

Yes \

construction equipment’s used for dnlling cutting operotions

construction equipment’s used for driliing cutting operations

s

~ %"”!’
Rk
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4313 Detalls of blasting if any

4314 Otherinformation if any

4315 Whether any mitigation measures proposed for Noise & Vibration®
43151 Miigation measures proposed for control of Noise

43152, Mitigation measures proposed for contro! of vibration

43153 Otherinformation if any

4 3.2. Whether any probable generation of Light and Heat?

4 4 Discharge of pollutants to water and mitigation measures

441 Whether any probable water pollutants generated?

4411 Organic Pollutants
4 412, Inorganic pollutants
4413 Micro organism
4414 Sediments

4415 Heavy metals

4416 Others {Specify)

45 Probable sources of water poliutant

451 Details of sources of water pollution

1052

Yes

High noise generating construction activities ate done dunng day time only [nstallation, use

and maintenance of mutflers on equipment.

High notse generating construction activities are done dunng day time only Instaliation use

and maintenance of mufflers on equipment.

High noise generating construction activities are done dunng day time only Instollation use

and maintenance of mufflers on equipment.

No

Yes

pharmaceutical organic compounds

Virus Bactena
suspended sohds

Cu Hg

Yes

Effluent from operation theatres ond patients rooms

4 5.2, Otherinformation if any

Detatls of reuse [ recycle of wastewater Qty / Capacity

Details Present Upon Expansion
46 Quantity of waste water generation per day {KLD) 325 34i

47 Quantity of treated water proposed to use per day (KLD} 322 338

48 Quanlty of treated water proposed to discharge outside the premises (KiD) 0 [¢]

49 Purpose for which treated water is proposed to use gardening HVAC Flushing gordening HVAC Flushing

410 Whether itis proposed to opt/avail common off site Sewage Treatment Plant

No
(csTr)/Effluent Treatment Plant (CETP) facility®
41 Whether it Is proposed to setup on-site Sewage Treatment Plant (STP)/Effluent Treatment Yes
Plant (ETP) factity?
4N1 Whether 100/ of the waste water generated will be treated? Yes Yes
412. Type of treatment plant Both ETP & STP Both ETP & STP
413 ETP[STP Capocity Unit ETP/STP Capacity Unit
ETP
10 KD 50 KLD
STP
200 KLD 450 KLb
414 ETP[STP Technology ETP STP
MBBR MBBR MBBR
415 Whether the adequacy of the Sewage Treatment Plant (STP) or Effluent Treatment Plont

certified by an independent expert®

4151 Details thereof STP & ETP will be design and certify by respective expertise

416 Whether any other mitigation measures proposed® Yes

4161 Detalls thereof Recycling of treated water

417 Whether Dual Plumbing System proposed to be implemented? Yes

Yes The proposed development wilt have the dua! plumbin otable + reclained) systemas
4171 Datails thereof prop P! p g (p ) sy
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4171 Detalls thereof 1 O’Be% sewage will be used for recycling
No

418 Whether any discharge of treated effluent involved?

Water Requirements

7 Ground water intersection and water conservation measures

71 Whether ground water table intersection involved in the project activibies? No

7 2. Area category from Groundwater avallability perspective® Safe

73 Whether Ralnwater harvesting proposed Yes
731 Capacity of facihties provided 250
73.2. Descrnption of facilities provided RWH tanks & Pits
733 Descnption RWH tanks & Pits
734 Total Quantity of water requirements met from water harvestingin KLD 250
735 storage capacity of rain water harvested in cubic meters 250

7 4 Whaether any other water conservation measures proposed? No

75 Whether the ZD Is proposed? Yes
751 Detaisof2lD Sewage Generation 341 KD and Treated water recycled 338 KLD excluding sludge

8 Greenbelt

Description Existing Proposed Incremental Total after Expansion
81 Area proposed for green belt (in Ha) 2850 0 2650
8.2. Width of green belt {(in m) along the boundaryof the project or activity 15 0 15
83 Percentage of the total area covered under green belt 20 0 20
84 Detalls of the specles proposed for plantation Native species Natwve species
85 No of tree saplings to be planted 243 0 243
86 Fundsdallocated for plantation inLakhs 20 7 27
Waste Generation

8 Production of wastes during construction or operation or decommissioning

91 Whether any generation of Solid waste (domestic wastes)? Yes

Name of the waste Source Qty (TPA) Mode of disposal Mode of Transport
BMW Hospital 9 As per BMW rules 2016 Road

Dry Waste Hospitat 102 Authonized recyclers Road

Wet waste Hospitat 152 Mechanical composting -

92. Whether any generation of plastic waste? Yes

Name of the waste Source Qty (TPA) Mode of disposal Mode of Transport ,
Plastic Waste Hospitat 2 Authornized recyclers Road

93 Whether any generation of e-waste® Yes

Name of the waste Source Qty (TPA) Mode of disposal Mode of Transport
E-Waste Hospital 3 E-waste (Management) Rules 2016 Road

94 Whether any generation of batteries waste® No

95 Whether any generation of Bio~-medical waste? Yes

Name of the waste Source Otv (TPA) Mode of disbosat Mode of Transoort
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Name of the waste Source Qty (TPA) 1 00 f dieposal Mode of Transport

Bie medical Waste Hospital a1 § Rules 2016 -

96 Whether any generation of hazardous wastes {as per Hazardous Waste Management v

Rules)? es

Name of the waste Source Qty (TPA) Mode of disposai Mode of Transport
Radicactive Waste Operation Theatre 01 As per AERB norms Road

97 Whether any generation of construction or demoliion wastes? Yes

Name of the waste Source Qty (TPA) Mode of disposal Mode of Transport
Construction Waste Hospital 2000 As per C & D waste management Rules Road

88 Whether any generation of other wastes®

99 Whether any generation of surplus products?

910 Whether measures for waste mimmization proposed?

8101 Details thereof

Risk Assessment

No

No

Yes

All types of wastes will be segregated at source & handed over authorzed recyclers for further
treatment.

10 Whether any risks associated with project activities which could affect human health or the environment -

161 From explosions spillages fires etc from storage handting use or production of
hazardous substances?

1011 Details thereof

102 From any other causes?

103 Could the project be affected by natural disasters causing environmental damage {eg
floods earthquakes fandshides cloudburst etc)®

104 Changes in occurrence of disease or affect disease vectors {e g insect or water borne
diseases)

105 Could project adversely affect the wellbeing of people in project area e g by changing
living conditions?

1051 Detas thereof

106 Vulnerable groups of people who could be adversely affected by the project e g hospital
patients children the elderly etc.

107 Risk Management Plan

1071 Details thereof

108 Whether any likely impacts of the proposed actvity on the existing facilities adjacent to
the proposed site due to generation of dust, smoke odorous fumes or other hazardous gases?

Yes

Spillage of used oit from DG sets and exploston m Diesel storage orea Adequate fire protection
measures will be taken up as per the fire NOC

No

No

No

Yes

Proposed project will be positively impac ing the welfare of people by providing state of art
infrastructure The project is providing general medical faciliies with cancer treatment during
operational phase which I1s benefiting the local population in getting good health services The
solid waste and biomedical waste will be suitably segregated and trected and handed as per
prevailing rules while the iquid effiuent will treated in the sewage treatment plant of adequate
capacity

No

Yes

We have proposed the Risk Management Plan

No

W Factors which should be considered (such as consequential development) which could lead to environmental effects or the potential for cumulative impacts with other existing or pianned

aetivities in the locality

111 Whether lead to development of supportive faciliies ancillary development or
development stimulated by the projel ich coutd have impact on the environmenteg

Yes

The proposed project 1s hospital bulding project under UDCPR 2020 The proposed site 1s
located in a urbomsed area and hence there 1s development of supporting infrastructure and
other supply industries

No




(eg minevoid dump sites etc)
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113 Whether set a precedent for later developments?®

effects®
115 Whetherlead to growth of alien species if any?

116 Isthere any threat of the project to the biochversity (including displacement of fauna-
both terrestrial and aquatie and avi-fauna or creation of barners for their movement)?

117 Will the proposed project in any way result in the obstruction of a view scentc amenity or
landscapes?

118 Isthere any impact on anthropological or archaeological sites or any important site
feature in the vicinity of the proposed site have been considered?

N8 will the proposed project resuit In any changes to the demographic structure of local
population®

10 Wil the project cause adverse effect on local communities disturbance to sacred sites
or other cultural values>

- 1055

14 Have cumulative effects due to proximity to other existing or planned projects with similar

No

No

No

No

No

No

No

12 Building or Construction projects or Area Development projects and Townships Proposals

121 Mgjor Project Requirement in terms of the land area built up area green belt parking needs etc

1211 TotaiLand/plot area (sq m)
1212 Build up area (sq m)
1213 Moximum number of floors
1214 Total number of dwelling units
1215 Proposed FAR
1216 Surface Parking Area (sq m)
1217 Number of parking Required
1218 Open Area {sq m)
1219 Paved Area (sq m)

12110 Unpaved Area (sq m)

12111 Green beit Area {sq m)

12.112. STP & Solid Waste Area (sq m)
Project requirement details

Project Cost (Cr)

12.2. Whether management of drainage in and around site is proposed as per the Central
Public Health & Environment Engineering Organization (CPHEEO) Manual on Storm Water
Drainage System 2019 to avoid flooding or water logging?

12.21 Details thereof

12.3 Details regarding measures are taken to prevent the run-off from construction activities
poliuting land & aquifers® {Give details of quantities and the measures taken to avord the
adverse impacts)

124 Impactof the land use changes occurning due to the proposed project on the runoff
charactenstics of the area in post construction phase on a long term

125 Will there be any significant land disturbance resulting in erosion subsidence and
instability?

1261 Reasons thereof

12.6 Whether soll erosion control measures proposed to conform to best management
practices highlighted in the Nationot Butiding Code (NBC) of India 2016

1261 Details thereof

12.7 Breakup of water requirement for various daily uses

14088 14089
6272619 7844313
7 12
270 642
22 31
3000 5200
N/A N/A
3000 3000
250 250
2650 2650
500 500
450 750
Existing Upon Expansion
140 230
Yes

Storm water network is weli designed to leave no stagnant water pockets at any point of time
The storm water ine 1s not crossing wastewater line

Storm water network 1s well designed to leave no stagnant water pockets at any point of time
The storm water ne 1s not crossing wastewater Iine

Storm water network 1s well designed to leave no stagnant water pockets at any pont of ime
The storm water line 1s not crossing wastewater fine

— .

No A TRy
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The main reasons for erosion are overexploitation of groundwater mst&bl&%\fé&eﬁ&-’rﬁfﬁhdas
etc The proposed construction will involve cutting und filling operations The Bﬁﬁect will Involve
construction of internal roads ond development of green areas which would reduce the
chances of erosion
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127 Breakup ot water requirement tor vartous dally uses

Daily Use Daily quantity (KLD) 1 0 5 6

Present Upon Expansion
Drinking Water N/A NfA
Green Belt 3 3
Flushing no 133
Dust Suppression 15 2
Daily Use Present Upon Expansion
HVAC 149 188

Parking will be provided as per the Municipal Norms Transport infrastructure 1s weli within the
project arec Proposed site 1s accessible by 30 0 mwide DP Road The site s also located at
about ~5 8 km from Nashik Road Rallway Station

12.8 Details of traffic management ot the entry & exit to the project site i construction and
operation phase with comparison to the present level of traffic

12.9 Whether buildings or building complexes have a connected load of 100 kW or greater or o

contract demand of 120 kVA or greater and are intended to be used for commercial purposes Yes
1210 Whatis the Energy Performance Index (EPI) of a buitding in kilowatt hours per square ~
meter per year of the building and measures to mirimize energy consumption®
1211 Whether Compliance to the ECBC norms 1s applicable? Yes
12111 Whether compliance to ECBC
1212 Detalls for Energy efficiency level
Building envelop
12121 Fenestration
Parameter Details Remarks
U-Factor (W/m2 K) 06 -
Solar Heat Gain Coefficient 04
Visual Light Transmittance 06
1212.2. Day lighting
Parameter Details Remarks
7 Useful daylight ilturminance {UD1) 100
Area per floor (sq m) UDi requirement dunng 80/ of the year 100 -
Total daylight area {sq m) 1n bullding meeting UDI requirement during 90 4 of the year 100 -
Building Envelope Sealing
12123 Roof
Parameter Details Remarks
Roof assembly U factor (W/m2 K) 015 -
Climate Zone Humd
123124 External Wall
Opagque Assembly Maximum U-factor (W/m2 K) 015 -
Climate Zone [+)
Materiat 0 -
R Value 0 -
1212.5 Energy efficiency in Thermal comfort systems and controls -
12126 Energy efficiency in Lighting and Electrical systems and controls -
1213 Does the loyout of streats & buildings maximuze the potentiaf for solar energy devices? Yes

Substantiate with details

1214 What extent the non-conventional energy technologies are utiized in the overall energy

We have our own 2.5 MW solar plant
consumption?Provide detalls of the renewable energy technologies used P

1215 What are the likely effects of the building activity in altering the microchimates® Provide
a self-assessment on the likely impacts of the proposed construction on creation of heat -
island & inversion effects®

The fire fighting system shall comprise of hydrant system ond portable extinguishers Smoke
1216 What precautions & safety measures are prop, e\@ detectors will be provided clong with manua! call points External yord hydrants shall be

of emergency plans installed around all buildings in the complex n galvanized steel fire hose cobinet (weather
proof)

1217 Details of NOCs available for the project (if a




Enclosures

13 Layout Plan showing the components of the project and green belt proposed general
location and specific location of the project along with coordinates

\ &€
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Conceptual and Location Plan pdf

14 Upload copy of Replenishment Study Report & Basehne Survey data form 1 and 1A.pdf Preview
15 Upload Copy of EMP Report EMP Report.pdf
16 Conceptual Plan for Bullding and Construction project Conceptual and Location Plan pdf
17 Upload copy of District Survey Report NfA
18 Schematic representation of the feasibility drawings which give information for EIA EMP Reportpdf
purpose
16 Additional information
St No Document Name Remark Document

Formland1a

2 Covering Letter Form tand 1A

3 Brief Summary of the Project

4 Conceptual and Location Plan

5 COMPARATIVE STATEMENT
Undertaking

- Form 1and 1Apdf

- Covening Letter Form | and 1A.pdf
Brief Surmmoary of the Project.pdf
Conceptual and Location Plan pdf

COMPARATIVE STATEMENT pdf

17 & hereby give undertaking that the data and information given in the apphication and enclosures are true to be best of my knowledge and belief and | am aware that if any part of the data
and nformation 1s found to be false or misleading at any stage the project will be rejected and clearance given if any to the project will be revoked at our nsk ond cost. In addition to the above |
hearby give undertoking that no actity/constructionfexpansion has been taken up

71

7.2

173

174

75

Name
Designation
Company
Address

Date

Anup Subheshchandra Katariya

Authorized Person

ASHOKA INSTITUTE OF MEDICAL SCIENCES AND RESEARCH

Plot 02+03 Survey No 113/2A NExt to Ashoka Business Enclave indira Nagor Wadala Road Nashik 422009

28 03-2023
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Acceptance Letter for EC
F.Mo.- SIAMH/INFRAZ/441438/2023
State Emvronment Impact Assessment Authonty
WMaharashira

Environment Dept 15 th Floor, New Administrative Building.Mantralaya
Mumbai

Dated. 31 Aug 2023
Ta
ASHORKA INSTITUTE OF MEDICAL SCIENCES AND RESEARCH
324
Maharashira | 422008

Subject - Application for Amendment / Expansion m EC (Under Violation category in

- accordance waith the Office Memarandum dated 07 07 2021 1ssued by MoEF&CC) for

proposed hospital bullding project at plot No 02 + 03, 8. No. 113/2A, Near Indira
Nagar, Village Wadala, Sawata Mall Road, Nashik, Maharashtra by M/s Ashoka
Institute of Medical Sciences & Research and VIVA Infrastructure Lid

S

2

This has reference to your proposal No SIAMHANFRAZ/441438/2023 dated 20
Aug 2023 regarding grant of EmviranmentalfCRZ Clearance for the above mentioned
propasal

2 This Is to acknowledge that the soft coples of EIA/EMP/ather reports along with the

- proceedings of Public Heanng (if applicable to the mstant project) have been
' uploaded on Parivesh Portal.

; . Yours Sincerely
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Agpucear K Aprer tmeat . Epavocy in B (Uads
Violation category m accordance with the Office
Memorandum dated 07 87 2021 issued by MoEF&CC)
for proposed hospatal building project at plot No 02 + 03,
§ No i13/2A, Near Indira Nagar, Village Wadala, Sawata
Mah Road, Nashik, Maharashtra by M/s Ashoka Institute
of Medical Sciences & Research and VIVA Yufrastructure
Lid

Representative of PP was present during the meeting along with envitonmental consultant

M/s Mahabal Cnvire Engsaeers Pvt Lid

propesad 20 1816 1) o =0

Ir 15 noted that. the TP has submitted the application for prior enviionment clesiance for

Maes Alan q -r ol 11 080 55

-~

3 FE repar LR 058 S0 e

Fob siea (122 405 27 2 aws] jonen BUA 0576 =235 15 tuZ2

Brivy mioriration of the praposal 15 as below

i | Proposal Number SIA/MIVINFRA2/441438/2023
Awnsuduent / EApauaaCm @ L0 o plﬁpGSCd Hosplta! projeet
at Plot No 02 +03 § No 113/2A, Near Indua Nagar, Village
2 |Name of Pioject Wadala Sawata Mali Road, Nashik, Maharashtra - 422009 by
M/s Ashoka Institute of Medical Sciences & Research and
Viva Infiaslractuie Lintted
3 i Project category 8(a), B2
4 | lype of Institution Partnership
Name Mr Anup Katartya
5 | Progect Proponent Regd Office addicss ]Y/{agiilg}hi; ?2121(2,091 | No 113 Wadala Nashik
Contact number +91 - 9822261839
E-mail ec aunsa (@gmail com
Mahabal Enviro Engmeets Pvt Ltd
6 |Consultant Accredited by NABE | vide No
QLI/NABET/CIA/ACO/17/ 00427
7 | Applied for Amendment / Expansion 1n EC
EC 1ieceived from SEIAA vide No SEIAA-FC-
8 | Detatls of previous EC 0000000586 dt 03 01 2019 Tot plot mea of 14,089 m?>
having FS1 aiea of 3063326 m® and Total BUA of
N 52 726 19 m?
9 | Location of the project 02 +03,S No 113.2A, Neat Indira Nagat Village Wadala
Sawata Mali Road, Nashik, Mahaiashtia - 422009
[-2-4 92} n
10 { Latitude and Longitude }'?rigﬁ? del 07375; 427?22 2N,,E
11 | Total Plot Aiea (m?) 14,089 00 _ ]
12 | Deductions (n?) -
13 | Net Plot area (m°) 14 089 00

Fem' . r &~ tary

£ aurma-
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Munutes of 183" SEAC-3 Meettng (Day 05) held on 17", 18", 19" and 20" Octoher,2023

14 | Proposed FSI area (m?%) 56,039 86
15 | Proposed Non-FSI area (m?) {22,403 27
16 | Proposed 1 BUA (m?) 78,443 13
17 TBUA (m?) approved by Plan 15 appioved by NMC vide A4/RBP/136/2023 dt
Planning Authority till date 04 08 2023
18 | Ground coverage (m?) & % 7669 25 8Sq m (54 % of net plot area)
19 | Total Project Cost (Rs ) Rs 230 Cr (includmg Existing 140 + 90 Proposed)
- Not Applicable
20 |CER a8 per MOER & CC  |tas per MoEF&CC OM F No 22-652017IATI dt
2502 2021)
Details of Building Configuration Reason for
<Please use following legends Floor = F, Parking = Pk, Podium = Modification /
Po, Stilt =Si, Lowei Ground = LG, Upper Ground = UG, Basement Chanse
=B, Shops =Sh> &
Prevmu;u%(;/ngmstmg Proposed Configuration
Buildin Heig Heig
g Configuration | ht B;{:gi:g Configuration ht
Name (m) ) (m)
No change
B+G+I};Iezz B +G + Mezz Status B+G-I-tl
Butldm | Floor + 7 th Mezz Floor+ 7"
gA | Upper Floors 34 00 | Building A 1;1100r + ;/4 })Jé)per 3400 Upper Floors are
(34 00 m) oors m) constructed &
ocoupied
21 No change 1n
footprint & vertical
B+ G+ Mezz B +G+Mezz EXPATSION I3
Buldin | Floor + 4" Floor + 12" proposed by addition
18 00 | Bulding B 5060 of 12 upper floors
g£B | Upper INoors Upper Floors Status B +G +
(18 00 [Tl) (50 60 m) Mezz Floor + lzth
Upper Floors are
constructed
st _th No change n
1%1:0(33+-Iia:lgnr7xg footptint & vertical
Parling B +G+1%to Paiking & th 0 expansion 1s
Buildin | = o 7 11780 Staft +8 to 14" 148 15| proposed by addition
g Quarters Floors - Staff ot 10 upper floors
Quarters (47 40 Status 3 floors
m) constructed
Service B+ G +1M 0 3 Newly added
22 - - - Building Upper Floors | 1485 Status Work not
(14 85 m) started
23 | Total number of tenements Extsting- 270 Bedded Hospital _
~— N TS
“ U
Member Secrctary Chairman
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Total 500 Bedaed dHospual and 142 staf Guaies uins

“ouwal nunaoer of Pop lativn

Total -~ 2 034 Wns
Hospial 500 Nos

Staxf Quarters umnts- 142 No,

28

Ratnwater ilaivesting {RWH)

table

Dy Season (CMD) wet Season (CMD)
Mesh Wate 232 Fresh W ater 237
Recycled for
R ed § ] 3 133
Recycied for Flushing 133 Flushing 3
Recycied for 6 Recycied foi o
landscape landsycape
Recyeled fos
Perycledfo T ar . {2
2% | Haier sudge Fenycledio Hf 12 FVAL I
Waste Wates a1 Wastew ate 34,
ceneration geheation
zn Y ALET L Ty
Total ticared voater ou 38 Total trzated 322
reuse water for reuse
Total watcr 265 Total v atex 64
requirement lequirement
Excess water Jeis Excess watet 16
Water Sorage
- UGT for Fire=300 KL
Frrefighting /
26 [ Capacity for Firefighting OLIT for Fire= 30 KLD
UGT
)
27 | Source of wates Nashik Municipal Corposation
Level of the Ground water ll;o(s;t [ Monsoon  2-3 m

Pie Monsoon 3-4mBGL

Size and no of RWH tank(s)
and Quantity

Quantity and size of secharge
pits

4 Recharge Pits

Size 2 x2x2m with filtes
layers 0 160 diameter and
60 m deep bore well and 1 x
1 x 1 m collection chambet

Detatls of UGT tanks :f any

4 Nos

[\®]
K]

Sewage and

Sewage penetation

341 kid

STP technology

Bio-Cask Technology

Capacity of STP KLD

450 KE I3 (Fasting 300

Wastewate KLD, Proposed 150 KLD)
. 50 KLD (Cxisting 10 KLD
| LTP Capacity __ |Pioposed 40KI D)
Solid waste Type Quantitv (kg/d) [1eatment / disposal
30 Management during Dry waste 18 The masimum
{ onstiucion Wel waste 19 cotstsucion waste will be
Phise et - used wrtnin_the site for
Bl b Secv_far Thareman
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Minutes of 183" SEAC-3 Meeting (Day 03} hicdd on I7, I8™M, 19" gud 209 October,2023

leveling purposes and
base course preparation
of internal approach
roads
The construction waste
generated during
c consttuction shatl be
onstruction 3
waste 2,300 m segregated, rcused on
site and surplus shall be
disposed as per C & D
Rules
Handed over to authorize
Dry waste 277 ke/day recyclers for  further
handling &  disposal
purposc
Wet waste Wet waste will be treated
415kg/day |1n organic waste
converter machine
Hazardous ) NA
wastie
Bromedical Handed over to
250 kg/day |authorized vendor for
waste
disposal
Handed over to
authorized recyclers for
E-Waste 3ton/yr g6 rther handling &
disposal purpose
?(;Fr;’)'iludge 3 kg/day Wil be used as manure
Total RG area (m?) 2650
Existing trees on plot 135 Nos
Gieen Belt Number of trees planted 108 Nos
3} | Development Number of trees to be cut Nil

Number of trees to he
transplanted

Nil

Total No of trees on plot

243 Nos

Powet

32
requiremeint

Source of power supply

MSEDCL

During Construction Phase
{Demand Load)

45 kW

DG Set during Construction
Phase

75 kVA

During  Operation  phase
(Connected load)

39MW

During  Operation  phase
(Demand load)

26 MW

P MQI{lbel“ Secretary
A

- ««.\\

~

-
NS
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a7 | ‘e
P 2 < 20080 kv- aca L &
o 250 % 74
Fuel usew HSD
Own Solat Plant of <apacity 7 5 MW jastalled a¢ Sinnar
33 | Details of Enecgy saviag ‘ Y7 o
R 1 Wi
o
. De “
fyp ealls (Rs i lakhs)
Eros et contiol — dust
Wate~  spras  foi dusf | SUppresson . Measue es 50
SUPPLESSION bari1zading ad ropsoil
{ _|yrecer aunr _ I
‘:h S sfuFar on . Facutty i [Labo  Carie walcts 2 158 !
F)
P sfnlnenes Dl on 3AMAIDS -
Sohd Waste Management &1
Segiegatioa of waste at
Site ag
souree
mamtenance actvity
Puiavle ‘“Waier Supply tu - =
Dinking 55
| abour
Environmental (Safety Personal Protective
Management Equipment & Safety - Tiaining | Disiafection and riealth 39 0
34 plan budget to Wolkers (T'wice n Check-ups -
during Yea) Safety Officer
Construction Safety nets, Safety traming fo
phase workers health ¢heck up and 210
first aid
Sign Boards, Persons at
TraiTic Management entry et and 20
Parking area
{(As per the CPCB
guidelines through
Mok F Approved
laboratoiles — Ambient =
v e ntt
Environmental Monttoring A-RSPM. M2 5 35
S0O2, NOx CO)
Noise Leq davtime and
. | Nught Tume) L ]
Total 910
Capital O&M
Environmental Component Detaily bt ,
{Lakh) (Lakh 'Y)
Management = =
= STP/ETP Continuous O & M 99 18
- | plan Budget
35 d During rainy season
Hrins (clcm?n of SWD
Opesalion RWII ammng ot - 55 3
: Contour tienches and
pnasc
filtration units
Plembe -~ Seeratary Tharrmanp
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Mmutes of 183" SEAC-3 Meetng (Day 03} icld on 177, 18", 19% and 20" Octoher, 223

before rainy season)
Sohd Waste | - nuous O & M 20 8
management
Landscape Development and 97 4
development Mamtenance

As per the CPCB
Environmental | guidelines through 4
Monritoring MOoEF Approved B

laboratories
N
Management Management Kit, Well 432 26
Plan

equipped Control Room

Total 633 63
Type Required as Actuat | Total parking
3 | Traffic P per DCR | Provided | Area (m2)
Management 4-Wheeler 218 219 5129
2-Wheeler 1314 1314
37 Details of Court cases / litigations w rt the project and project location NA
1t any
Deliberations

PP stated that, the application 1s for Amendment / Expansion in EC for proposed Hospital
project at Plot No 02+ 03,S No 113/2A, Near Indiia Nagar, Village Wadala Sawata Mali Road,

Nashik

PP holds previous CC vide No SEIAAEC-0000000586 dt 03 0t 2019 for plot area of
14 089 m2 having FSI area of 30,633 26 m2 and Total BUA of 52 726 19 m2
PP informed that they have started construction on site as per BEC recerved Till date they have
constructed the Total BUA of 52,616 08 m2 (FSTarea 44,507 95 m2)
PP further informed that the total BUA s less than earlier EC, and have exceeded the
configuration ot onc building [ e, Block B from B+G+M-~ 4 to B+G+M+ 12] than the EC, hence

PP had applied under violation category

The project consists of 1 hospital building, 1 Parking and staff quarter buillding and 1

service building The project site 1s accessible by 30 00 m wide DP Road Nasik Road Railway

station 15 at ~59 km Auwport 1s at 19 km from site PP had received 1oR vide letter No

SIA/MHINFRA2/423643/2023 dated 20 07 2023

The

~

-
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T w5794 ab o= o reipod £ agece] o bele o
Caliey BC I o !
5 Uetails - “10p0sec SiC femarks
> | vela (Dt 030 2019) | "°P !
bl

! Plot atea (m') 14,089 0C 11 08% 00 No change

l) e a ~ - oe
5 _;u;li up At 59 726 1 78,443 3 Clzzu_xgu 1 olanriag as  per

(m) UDCPR 20320

No Change

Status B+ G + Mezz Floot 4 7"
Upper Floo s are construced &
ocenpe=d

#g chongsin Totpaa 200 mal
2 T3 = pAmse [T+ 2+ Meaz | espancion 1 peopased by

B~G- Mezz 1B+ C + Meze
3 Sunding A Flooe = 7" Upper | Floor + 7" Upoe.
Fleois Fioo~s

1 | BuidngB Floot —JthUpper Flooy + 12| addition of 8 uppes fioois [
1
Floors Fooe: Tloo s Status B+ G +Mezz Floor+ 12"

Uppei Flooss are constructed

—t"h N~
/

Jn nhansn mdanta o8 £ vk Anl
LNV Ull(—lllsb it IUULIJI LLIT EX. VLl tivetl

BrGriw
Floors Patking | expansion is pioposed by
+ g% 14" addition of 10 upper floois

Floors - Staff] Status Constiuction done up to

d
Quarteis 3" floor

BI G ~1"to 3 | Newly added
Upper Floois Statas Work not started

B+G+1" t0d"

5 Parking Building
°© ® | Floors

6 Setvice Buildmg | -

Detaiis of damage assessment as presented by PP 1S as below

1 Project Detarls

i} Name and address of Pioject Amendment / Fxpansion m EC for proposed Hospiial project
at Plot No 02+03 S Ne 113/2A, Near Indira Nagar,
Village Wadala, Sawata Mals Road, Nashik, Maharashtia -
422009 by M/s Ashoka Institute of Medical Sciences &
Research and Viva Infrastructure Limited

2 | Name ot Authorized Person Mr Anup Kataiiya
3 | Betails of previous CC and area | ®  EC 1ecenved fiom SEIAA vide No SEIAA — EC -
construcied on site 0000000586 dt 03 01 2019 fo1 plot area of 14 089

m? having I'S1 area of 30633 26 m? and lotal BUA
01 52,726 19 m?

®  Till date we haye constructed the Total BUA of 49,612 10
m? (¥51 area 44,507 95 m?)

4 | Total atea proposed FSE Atea 56,039 86 m?

Non FSI Area 22 403 27 m?

, BUA 78 443 13 m*

Blember S_ciatar Chan man
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Minutes of 183 SEAC-3 Meeting (Day 03) held on I7" 18", 19% and 20" October,2023

The total cost of the project and | Rs 230 Cr (including Existing 140 + 90 Proposed)

total cost of the project already

executed? Also, give total cost | Total cost meurred for violated area Rs 14 50 Cr
of the project constructed
without EC
6 | Application for Expansion tn EC (under violation category) 2803 2023
7 | The construction upto EC bimit was completed 1 ¢ Building ‘B’ 4th foor | 23012022
8 | Date of start of Slh floor of building B’ 1002 2022
9 | No of days of violation » Violation period calculated 1s trom 10 02 2022 to
(8-6) 28 03 2023
» No of days of violation 412 days
10 | Name and address of Dr D A Patil
Environmenta!l consultant Mahabal Enviro Engeers Pvt Ltd ,
Accredited by NABET vide No QCI/NABET/EIA/ACO/17/
00427

11

Any other case of EC violation 1s reparted or pending or decided earlier for | No

projects where any of the directors are mvolved? If yes give details

12

Any court case related to EC violation pending or decided agatnst any of
the directors mcluding High Court, NGT and sessions court?

No

Description of activities contribufing to the envirenmental danage and degradation

A Demolition, site preparation Remark
1 Whether any demolition work was caited out prior to EC? If yes No demolition
what 1s date of commencement of demolition and also date ot activity
completion of demolition? envisaged
2 Whether such demolition or site had some asbestos ndustrial waste | No
or contaminated soll o1 hazardous waste efc and 1f yes, how these
types of waste have been segregated and disposed®
3 If the project 15 located on any industrial site, whether any due As per DP, site s
diligence o1 environmental status of site was assessed? If yes, give in Residential
details Zone
4 Statc the quantily of demolition waste disposed from the site,
including quantity and disposal location along with location map and | There was no
photographs demolition
5 Any air quality (including nowse) monrtoring done duiing demolition | activity on site
work? It yes, results
6 Whether building plan and layout approved and permission from There was no
local authorities 1s taken to commence the work prior 1o demolition | demolition
work activity on site
B Construction stage
{ Date ot commencement of construction and | CC vide letter No
completion of construction ([ any LND/BP/A4/RBP/)136/2023 dt 04 08 2023
=
— *\ - -\._..
Member Secretary Chairman
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' he = e sm e e en crlny o« Fomcmamy i~ FfA- = * o v ~oc
S £ 138 pe i sanction ple v givar wat g oo by i ~ng T8 rece ed
cone.~iaed iocal authouty < If ses, piease
! niovids st ch cerfification
3 in 1l = additicaal constructror, how rw.h constisction mareisl ncludi-g
sand bricks cement etc was required fo be transported? No of tiucks and
1ts & s3rage naulage?
d How maity labours v eie engaged 1n Approz 108 Nos
constuction, average per day?
5 Whether the additionai construction work, ov<1 | » Theie 1s no change in fooqprint of the
apd above valild EC 1f so available has any butlding
additional ground foot panv? ff ves please s ate {3 We have exceeded the configuration
g nd 00 prvir 5 pe BL appnoserd ot cns bdiny ~ i ihe ET hence
lasont ana carient propossd arous” e ac applying nder  1ciation
Cr$ZOL y
) Whether the expansion was carrisd out @ We have voluniaaly agelicd for EL
suaultaneously with EC azpso ed woi ™ [y to avele awy fuwre aubiguiiiec
grve details of ime hame? undel violat:on category
@ ifycs p{t;d\(: BlIve el additivig uiue
required for constiuction of additional area
7 e Is theic any change m foundation design, 1 | No changes requued n the Foundation
depth of {oundation, basement etc that weie design of existing building No 1he
done due to addifional area? excavated quaniity was utilized on site
o If yes, what 1s the additional s quantity ttself paitially in the Garden Area as
excavated tor such incremental toundation well as for back filling
depth? Where 1t 1s disposed?
8 What is the quantity of top soi removed and Top soul was preserved and used for
how 1t 1s managed? the RG development as per earlier EC,
for the proposed expanston no top soil
excavation 1 needed
9 Also, 1f water 1s encountered at such foundation | Excavation was done as per eailier EC
depth, what 1s the volume of water pumped for
such additional depth of excavation?
18 {low much additional water was required for Watel requuement as pei earhier EC
curing and construction purpose? Source of
water?
11 Ramn Water haivesting details 41echaigepitswith2y 252 mare
vonstructed on site
i2 Solar hight waler heating detaily NA
i3 Use of ly ash biicks ensued? Details thereot Fly ash was used n conciete as per the
mixed design during construction of
the bwlding
1s W hether any nowse o1 an pollution contiol An Pollution Contio! Measures
mcasuies tahen® 1f so what aic they? o Water sprinkling on unpaved roads
to airest air bouyne dust

Meompeor Sencoiyr,
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Minutes of 1837 SCAC-3 Meetnz (Dav 03) held on 17", 18", 19" qnd 20° Qctober,2023

+ Covered vehicles for
construction taterals

+ Sand, murram, loose soil cement
stored on site covered adequately so
as to prevent dust pollution

¢+ Use of ready mix concrete

= Use of PUC certified vehicles

carrying

Noise Pollution Control Measures

* Barricading to plot boundary

* PPEs were provided to construction
workers

* Noise generating equipments were
fitted with silencers, mufflers or
acoustic enclosures etc

15 Whether any air quality and noise level Aar quality records could not be
monitoring done during construction stage, 1f retrieved But to mitigate the noise
yes attach results levels and safety purpose, 2 5-3 m high

barrications were done along the
periphery

16 Whether any third-party 11ghts are created on No third — party righis are created
the construction without EC?

17 Whether any of the constiuction without EC has | No
already been occupled?

If yes, number of famifies given such
occupation

Also give total commercial area being used
presently Also state type of commercial
activity 1 € offices shops, hotels restauiants
etc

18 How many flats sold which are n the area of As proposed project 1s hospital project,
EC violation and total sale value of such flats nothing has been sold

19 How much commercial area soid whick 1s in No area sold
area of EC violation and tota! sale value of such
comunerctal arca

C Comnussroning of project

1 Date of when the project was made operational | The Block B which 1s partly under
either by grving possession of residential or violation 1s not yet been operational
commelcial areas of the project? There 1s no sell component 1n the

project as it 1s a Hospital building will
be operated by the project proponent

2 How many familtes are staying in project? Not Applicable (Hospital project)

3 What 1 total water supply 10 p1oject, source 365 KLD (this quantum 1s for entire
and quality project)

Source NMC

4 Total sewage generation m>/day 341 KLD

Member Secretary
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vicarcd vastey ares disposal

discharge project

Al the n=oted wates 15 ning 1s~d for
flushing, gardening, dns supos ession
and HYAC makeup, 1e<ce it 1s 38 Zero

-~

Auny Do sus aie tucy conmplyling the noums

with LPCB guidelines

2xz2000kvAiand 1 a250kva o DO
setc aie provided and as~ In <01 1piaince

Format o1 Assessment of Environmental Damages

292

7 avipaws JLOLE G 3a M O . EBMF chst
ACTOUDNE ! Recnring coss pe ooy (s Non-
¢* environmentas ~geurting cosl
Protec 1on meusics | {Rs)
A Polluon Water tequuement for | Recuning cost not applicabie as .he
sprinkding ~ 1olation portion of the building 15 fiom
(KLD) the 5" - 12" floo: We have complied
Costof | Kl wates with 1he eaihier EC conditions for both
(Rs) the Block A {7 floots) and B (4 floors)
In ths vertical expanston thele was no
excavation ot no ground prepaiation was -
requned The ticated watei fiom the
existing STP s bemng used for wales
sprinkling for dust suppression flushing
and HVAC make up thereby optimum
utthization of treated water and theie 1s
no load on the fiesh water resource
Watel Poliution | A) Cost of water
iequirement
a} Constiuction phase
Wates fou construction phase was met
For Labour avg 100 from the treated water of existing STP
Laborer 45 KLD The patt project was occupred (OC Dt
NMC domestie Warer | 17 09 2018) and opeiational and have a
costs @ Rs 27/KL = Rs | valid Consent to Operate from the
121 5/day MPCB (no BO/CAC/Cell/CC 47T 40N-
60156/CAC dt 1303 2019 and
CACTAN 0000706774 R-2106000693
dt 15062021 vahd tll 30 03 2026)
Hence there 15 no cost of water usage
dusing the construction phase of the
catension of Block 2
MNIL fo1 constiuction use
BEember Scavntars C harrmnam
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Viinutes of 183" STAC-3 Mccting (Day 03) held on I7%, 18" 19™ and 20 October,2023

Fo1 Labourer cost 1s
Rs 121 5/day

b)Operation phase

B Cost of sewage
ti1eatment, reuse &

disposal
a) Construction phase | Connected to Existed STP
(4 kl/d=Rs 150/d) Nil

b) Operation phase No
untreated waste
discharge

Not yet operational
Nil

A Quantity of
water  pumped  out
durmg excavation and a
lump sum cost of Rs 50
per cum tfor such
unauthorized water
extraction and disposal

Water pumped during
foundation works

The proposed expansion 1s vertical m

natwe and we had Earlier EC for G+4

floors which was covered in the EMP
Nil

B Cost of construction
& mamntenance of
recharge well

Constiucted as per earlier EC
Nil

Soil In casc of demolition No demolrtion acti ity was involved
environment has carried out the cost | Nil

of demolition waste
management plan needs
to be discussed and
finalized as non -
recurrmg cost

In case there 1 some No, Not applicable
hazardous waste like Nil

asbestos or the site 15
located on mdustral
area where hazardous
chemical or waste was
handled, the cost based
on due diligence of the
project site, as given by
consuliants (the report
must include soil
analysts, water analysis,
MPCB consent copies,
manifest of HW 1l any)

\ This requires critical P LY
Y —
X j—
\ \ T
Member Secretary Chairman
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Cost of pieservation of
top so1l & e «cavated
~aith1o be corsiderse
[/ 1ea 2 depth  sp
Giavity £ cos per fonj

] 6C

op =31l was preses ved ana used foi tie
R{r development as per earhier EC, tot
the proposed eapansion nG t0o soil
£4Ca /210N IS NECdeq

Notse and
V.biation

Foi damage duce to
noise pollution &
vibrations the cosu of
berre~des around ik~
payect site should be
ronsyiegerd

Lengih 3 6 ma ¢ widih
I 05 mtr=3 78 w2

(No of sheets 95 X Rs
1253 00 pe sheet)

vie pudezble a2 Al meemszar L =pe
i ave zeen dken 10 avoid notse volinace
Wit

1,19 05/~

Greeit Belt

In case of any tree
cutting without EC cost
of Rs 10000/- per itee
epart from any statufory
action for such tiee
cutling 1f any, !
I'or damage due to [
noise pollution &
vibration, the cost of
barricades around the
project site should be |
consideied

Cost of planting &
maintammg tiees
{(Numbei of tiees as per
the bye- laws)

Cost of compensatol y
tiee plantation (5 tices
for each tree cut)

No treu cutting on site
Ni

RH/Qccupationa
1 [ealth Satety

Cost of workers benefit
to be consideted n
view of Building and
Qther Constiuction
workers' Welfare Cess
Art 1096

w
~J
)
L
4:.
3
[and
o

Membe Saepstar:

£ 13e

© ha rma»
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up of wotkers Rs
25,000/~

B Cost of safety
measures mcluding

A cost of health check

PPEs Rs 3,48,345 00

Total

121 5/-

4,92,380 00/~

Calculation of cost of remediation plan and natvral & commumity resour ce augmentation

plan_
Sr Description Details Amount
Ne (Rs)
A Assessment of Environment
Damages
’}F{o;allzog;-e’z;l ring Cost (Rs 27 Caprtal Cost airrved from above table per
1 Y day (121 5) x 412, number of days m 50 058/-
(From 10 022022 to violation (412 days)
28 03 2023)
2 Non-recutring cost Cost as arrived trom above table 4,92 380/-
Sub Total (1+2 above) (Subject to
minimum Rs ] crore or whichever 1s 5,42,438/- which 1s lessthan R | Cr
higher)
Henee, Cost to be considered 1s Rs 1 Cr
B | Economic benefits accrued
due to viplation
1 Economic benefits acciued due | 1% of Total project cost including land 14,50,000/-

0 violation

(Rs 14 5/- Cr) as declated by AIMSAR
before SEAC, subject to maximum Rs
10 Cr

augmentation plan

MOET &CC s officc Memorandum No
F NO 22-65/2017-I1A-111 dated

01/05/2018, whichever 1s mgher

2 Track record of project Inciemental cost of Rs 10 lakhs for each All the directors
proponent - on board have
EC violation by PP or its directors
" no track record
observed at any other projects 1n last 3
of other
years
violation
C Cost of remediation plan and Sum of A and B above or amount (A+B)=
natural & commumty resource | equivalent to the CER amount as per the | Rs 1,14,50,000/-

<

T

/—w\

Charman
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T P I P TOE T ATLT T T TT TRTT Y T e
UGERZNIGT / 0 6CdCr Cov W6 £ 05 uegd adpa 7 has as 13 swiemcedy
i 1%~ the projec Losy (atinbwabie 1% of e project Los (Autnbutibte | =14 50 1,000, -
10 the £2pans1os o vitv) o ed €0 EXPRSION & HVIrY) ‘05% =
up to the date cf filiig the P, gjecr Cost Mg 1150 Cr 7 15,000/
applwcation along with the Eia /
ZRIF 1epon — 4 25% oi dhe wisl The %aates as ao0 © shad be
winover {aitrimable 1o the inlved ot the PP suo-rros0 reporic
expanded activity / capacity) such violations without such
m rolved during the pened ol nolatron coming to the knowleags of
violation the Govt etthei on tquuy o
| coinoianim

A £ - " ~ -
F Payec Lrooomer Tus aloto decln ca B sia ¢ - omd noplied for 1l ade-. oc >

(egosy e 2 Beqg 1y e hat ved

Towal Costing Rs 1992 438/ “Rs 7,23,0008-=Es 17,17 438/

Remeodiatinn Cost Riufureshon

o ~snlima N L e w

Sr No | Description of Yo Implementing Remarks Probable activities
Activitv Allocation Agency 10 be carried out
I Plantation / 50% Local Body | Plantation can | Plantation of native
garden be done trees as per the
development through the guidelines ot Gaiden
Local body Department NMC
Within the
humits of
Nashik
Municipal
( orporation
2 Watei 50% Local Body | Within S0 km | Ram wates
consel vation from project harvesting systems
(jam W ater site in the municipal
[larvestirg n gardens
the Uimss of
Nashih
Municipal
Corpotation

PP claitfied that mandatory RG 1s piovided on giound
The case was discussed on the basts ot the documents submutted and piesentation made by
the proponent All issues relating to emvironment mcluding air water land soil ecology,

bradiversity and social sspects weie enammed The progosal 1s appraiscd as catcgoiy 8(a) b2

Memlnr Secres avs Chos ey g
Page §%0f 8 AT, 8%
= S
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| 6

During discussion following points emerged
1 The Committee noted that
(a) As per the Office Memorandum 1ssued by Mistry of Environment Forest and
Climate Change vide orders no F No 22-21/2020-1A HI Dated 7th July 2021, The
penalty cost 15 arrived at Rs 7,25,000/- (Considering Suo moto declaration )
(b) As per format given m SEIAA Circular, the Damage Assessment value 1s arrived
at Rs 1,14,50,000/-
2 PP to submit Certified Compliance Report (CCR), from Regional Office, MoEFCC,
Nagpur
PP 10 ensure maintaining sanctity of silence zone as mandated
4 PP to provide electric chargmg facihty by providing charging points at sustable places
as per Maharashtra Electric Vehicle Policy, 2021 Also, PP to ensure that, the water
proposed to be used for construction phase should not be drinking water They can use
recycled water or tanker water for proposed construction

Deasion -

After deliberation, Committee deaded te recommend the proposal for

Environmental Clearance to SEIAA, subject to complitance of above pomnts

L

D55 £ SI%[M}I/INFRAZIM%M?ZBZS ~EC Expansion for Keszdentxgl“ and Gommercial Project
s "%, |™*Ganga Arcadia® by Gosl Gmg&vlmiml?vt Lid

Decision -
PP requested to withdraw the appheation Cemmttee noted & accepted the same,
hence application 1s forwarded to SEIAA with the recommendation that PP may be allowed

to withdraw the progect

o ek

Chairman
Page 66 of 97
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Minutes of 272"¢ Day 2 (Part B) meeting of SEIAA held on 14" December, 2023

Item no 23

Proposal No - SIA/MH/INFRA?2/441438/2023

Type of Project EC

Subject- Environmental Clearance for Amendment / Expansion m EC for proposed Hospital
project at Plot No 02 + 03, S No 113/2A, Near Indira Nagar, Village Wadala, Sawata Mah
Road, Nashik, Maharashtra - 422009 by M/s Ashoka Institute of Medical Sciences & Research

and Viva Infrastructure Limuted
Project Details-

It 1s noted that, the PP has submitted the application for prior environment clearance for
proposed expansion project with total plot area of 14,089 00 m2, FSI area of 56,039 86 m2,
Non FSI area of 22,403 27 m2 and total BUA of 78,443 13 m2

Brief information of the proposal 1s as below

1 | Proposal Number STA/MH/INFRA2/441438/2023
Amendment / Expansion m EC for proposed Hospital project
at Plot No 02 +03,S No 113/2A, Near Indira Nagar, Village
2 {Name of Project Wadala, Sawata Mal1 Road, Nashik, Maharashtra - 422009 by
M/s Ashoka Institute of Medical Sciences & Research and
Viva Infrastructure Limited
3 | Project category 8(a), B2
4 | Type of Institution Partnership
Name Mr Anup Katartya
5 | Progect Proponent Regd Office address l\\//{ﬁ’l}‘::;}snhfrl"a ?ZrzlgoilNo 113, Wadala, Nashik,
Contact number +91 - 9822261839
E-mail ec aimsar@gmail com
Mahabal Enviro Engmeers Pvt Ltd ,
6 | Consultant Accredited by NABET vide No
QCI/NABET/EIA/ACO/17/ 00427
7 | Apphed for Amendment / Expansion in EC
EC received from SEIAA vide No SEIAA-EC-
8 | Detarls of previous EC 0000000586 dt 03 01 2019 for plot area of 14,089 m?
having FSI area of 30633 26 m? and Total BUA of
52,726 19 m?
02 + 03, S No 113/2A, Near Indira Nagar, Village Wadala,
9 | Location of the project Sawata Mal Road, Nashik, Maharashtra - 432009
1) 1 { v
10 | Latitude and Longitude iﬁﬁgﬁf g ) 97334%?2; ;’E
11 | Total Plot Area (m?) 14,089 00
12 | Deductions (mm?) -
13 | Net Plot area (m?) 14,089 00
14 | Proposed FSI area (m?) 56,039 86
15 | Proposed Non-FSI area (m?) |22,403 27
16 | Proposed TBUA (m?) 78,443 13
17 TBUA (m?) approved by Plan 1s approved by NMC vide A4/RBP/136/2023 dt
Planning Authority till date 04 08 2023
18 | Ground coverage (m?) & % 7669 25 Sq m (54 % of net plot area)
19 | Total Project Cost (Rs ) Rs 230 Cr (including Existing 140 + 90 Proposed)
Member Secretary A N gﬁm\an

¥ BHAVGAR
Naaluy i (gt
Meharasira
REG No 1508112019
Vaigupto 10/ ¢ ¢
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Not Applicable
20 |CER as per MOEF & CC 1 " et MoEF&CC OM F No 22652017IATI dt
circular dated 01 05 2018
25 02 2021)
Details of Building Configuration Re &
<Please use following legends Floor = F, Parking = Pk, Podium = M a;cgl (t)r /
Po, Stilt =St, Lower Ground = LG, Upper Ground = UG, Basement C}? rHcation
= B, Shops = Sh> ange
Previous EC / Existing
Building Proposed Configuration
Buldin Heig Heig
g Configuration | ht B;gi:relg Configuration | ht
Name (m) (m)
No change
Build §1+ . +71\"/‘[ - Br G Moz hitamsFF N f;‘h
ulldin oor + th ezz Floor
3400 | Buildng A 3400
gA | Upper Floors — illoor N ;’7 4 g(l; per Upper Floors are
(34 00 m) oors (34 00 m) constructed &
occupled
21 No change
footprint & vertical
B+ G+Mezz B+G+Mezz expansion 15
Buildm | A0 Floor + 12" proposed by addition
oor + 18 00 | Building B oor + 1 50 60| of 12 upper floors
gB | Upper Floors Upper Floors Status B+ G+
(18 00 m) (50 60 m) Mezz Tloor + 121
Upper Floors are
constructed
st_ ,th No change in
B+G+1t07 footprint & vertical
Floors -Parking
Parking B +G+ I o Parking & th th gxpansion is
Buildin 4% Floors 17 80 Staff +8 tol4 48 15 | proposed by addition
g Quarters Floors - Staff of 10 upper floors
Quarters (47 40 Status 3 floors
m) constructed
st rd
Service B+G+l to3 Newly added
22 - - - Buildmn Upper Floors 14 85 Status Work not
g (14 85 m) started
Existing- 270 Bedded Hospital
23 | Total number of tenements E;Elsaosed— 230 Bedded Hospital and 96 Staff Quarters
Total 500 Bedded Hosprtal and 142 Staff Quarters units
Total — 3,034 Nos
24 | Total number of Population Hospital- 500 Nos , Staff Quarters units- 142 Nos
Dry Season (CMD) Wet Season (CMD)
Fresh Water 232 Fresh Water 232
Recycled for
25 | Water Budget Recycled for Flushing | 133 Flushing 133
Recycled for Recycled for
16 0
landscape landscape

Cmﬁn
50
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UGT

Reoycled for HVAC | 189 | Regoleafor | g
Waste Water 341 Wastewater 341
generation generation
Total treated water for 338 Total treated 392
reuse water for reuse

Total water 365 Total water 365

requirement requirement
Excess water Zero Excess water 16

Water Storage _
0
26 | Capacity for Firefighting / glc_g ?‘gi gi;:_:_:; 00 KI%'IIDD

27 | Source of water

Nashik Municipal Corporation

28 |Ramwater Harvesting (RWH)

Level of the Ground water
table

Post Monsoon 2-3 m
BGL
Pre Monsoon 3-4mBGL

Size and no of RWH tank(s) |

and Quantity

Quantity and size of recharge
pits

4 Recharge Pits

Size 2x2x2m with filter
layers 0160 diameter and
60 m deep bore well and 1 x
1 x 1 m collection chamber

Details of UGT tanks if any |4 Nos
Sewage generation 341 kid
STP technology B1o-Cask Technology
Sewage and 450 KLD (Existing 300
29 Wastewater Capacty of STP KLD KLD, Proposed 150 KI.D)
50 KLD (Existing 10 KLD,
ETP Capacity Proposed 40 KLD)
Type Quantity (kg/d) Treatment / disposal
Dry waste 18 The maximum
construction waste will be
used within the site for
leveling purposes and
Wet waste 12 base course preparation
Solid Waste of dsmternal approach
Management during roa
30 C The construction waste
onstruction
Phase generated during
C construction shall be
onstruction 3
waste 2,300 m segregated, reused on
site and surplus shall be
disposed as per C & D
Rules
Handed over to authorize
Dry waste 277 kg/day recyclers for further
Member Secretary Ci\\ajr}\n-[m
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handling &  disposal
purpose
Wet waste will be treated
Wet waste 415 kg/day | organic waste
converter machine
Hazardous ) NA
waste
Handed over to
3::;6&031 250 kg/day |authorized wvendor for
disposal
Handed over to
authorized recyclers for
E-Waste 3ton/yr further  handlmg = &
disposal purpose
?(;frl;)Sludge 3 kg/day ‘Will be used as manure
Total RG area (m?) 2650
Existing trees on plot 135 Nos
Green Belt Number of trees planted 108 Nos
31 | Development Number of trees to be cut Nil
Number of trees to be Nil
transplanted
Total No of trees on plot 243 Nos
Source of power supply MSEDCL
During Construction Phase
(Demand Load) 45 kW
DG Set during Construction 75 KVA
Phase
During Operation  phase
32 Power (Connected load) 39MW
requirement Durmg Operation  phase 26 MW
(Demand load)
Transformer 3 x 2000 kVA, 1 x 315
an KVA
2 x 2000 kVA and 1 x
DG set 250 KVA
Fuel used HSD
33 | Detals of Energy saving Own Solar Plant of capacity 2 5 MW nstalled at Sinnar,
Nashik
Cost
Type Details (Rs 1n lakhs)
Environmental Erosion control — dust
Management Water spray for dust | suppression measures, 50
34 plan budget suppression barricading and topsoul
during preservation
Construction | Site sanitation & Facility & 1ts |Labor Camp toilets & 120
phase Maintenance, Dismfection sanitation
Sol:d Waste Management & |Segregation of waste at 40
Site source

92
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maintenance activity

Potable Water Supply to Drinking 55
Labour
Safety Personal Protective
Equipment & Safety - Training | Disinfection and Health 320
to Workers (Twice 1n Check-ups
Year), Safety Officer
Safety nets, Safety tramning to
workers, health check up and 210
first aid
Sign Boards, Persons at
Traffic Management entry exit and 20
Parking area
(As per the CPCB
guidelines through
MoEF Approved
Environmental Monitoring l:z?lr{l;%ﬁ,s B Anl‘;llz;f:zng: 35
S02, NOx, CO),
Noise Leqday time and
Night Time)
Total 910
Component Details ?Elf lﬁ;a)l (Lglflih;IY)
STP/ETP Contmuous O & M 99 18
During rainy season
(cleaning of SWD,
RWH Contour trenches and 55 3
filtration umits
o | before rainy season)
avironmental | Solid Waste
Management management Continuous O & M 20 8
35 |Pplan Budget Landscape Development and 57 4
during development Maintenance
Operation As per the CPCB
phase Environmental | guidelines through _ 4
Monitoring MoEF Approved
laboratories
Disaster Ezllzrgeztlg%saster
Illlfl[:nnagement Management Kit, Well 432 26
equupped Control Room
Total 633 63
Type Required as Actual | Total parking
36 Traffic per DCR Provided | Area(m2)
Management 4-Wheeler 219 219 = 5199 -
2-Wheeler 1314 1314 >
37 | Details of Court cases / litigations wrt the project and project location [ NA

Member Secretary

53
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L [ifany [

SEAC Deliberation —

PP stated that, the application 1s for Amendment / Expansion i EC for proposed Hosputal
project at Plot No 02 + 03, S No 113/2A, Near Indira Nagar, Village Wadala, Sawata Mals
Road, Nashik

PP holds previous EC vide No SEIAAEC-0000000586 dt 03 01 2019 for plot area of 14,089
m2 having FSI area of 30,633 26 m2 and Total BUA of 52,726 19 m2

PP informed that they have started construction on site as per EC recerved Till date, they have
constructed the Total BUA of 52,616 08 m2 (FSI area 44,507 95 m2)

PP further mformed that the total BUA 1s less than earlier EC, and have exceeded the
configuration of one building [1 e, Block B from B+G+M+ 4 to B+G+M+ 12] than the EC,
hence PP had applied under violation category

The project consists of 1 hospital building, 1 Parkig and staff quarter building and 1 service
building The project site 1s accessible by 30 00 m wide DP Road Nasik Road Railway station
1s at ~59 km Auport 1s at 19 km from site PP had recetved ToR vide letter No
SIA/MH/INFRA2/423643/2023 dated 20 07 2023

The
The comparative statement for the project 1s as below
Earlier EC
Sr | Details ©t 03 01 2019) Proposed EC Remarks
1 | Plotarea(m’) | 14,089 00 14,089 00 No change
Buillt up Area Change m planning as per
2 (mz) 52,726 19 78,443 13 UDCPR, 2020
B+ G+ Mezz |B + G + Mezz §°t§ha;g:G+M —
th th atns ezz Floor
3 |BuldingA goor-f-? Upper l;igor:7 Upper Upper Floors are constructed &
oors or occupied
No change mn footprint & vertical
B + G + Mezz | B + G + Mezz | expansion 1s proposed by
4 | Building B Floor + 4% Upper | Floor + 12" | addition of 8 upper floors N
Floors Upper Floors Status B + G+ Mezz Floor+ 12
Upper Floors are constructed
B+ G+ 1™t0 7" | No change i footprint & vertical
s, | loors -Parking | expansion 1s proposed by
5 | Parking Building B+G+1 to4 + 8% o 14" | addition of 10 upper floors
Floors Floors - Staff | Status Construction done up to
Quarters 3* floor
B+ G +1™ to 3™ | Newly added
6 Service Building | - Upper Floors Status Work not started

1 Project Details

Member Secretary

"
7
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Details of damage assessment as presented by PP is as below
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1 | Name and address of Project Amendment / Expansion m EC for proposed Hospital project
at Plot No 02+ 03, S No 113/2A, Near Indira Nagar,
Village Wadala, Sawata Mal1 Road, Nashik, Maharashtra -
422009 by M/s Ashoka Institute of Medical Sciences &
Research and Viva Infrastructure Limited
2 | Name of Authorized Person Mr Anup Katariya
3 | Details of previous EC and area | = EC received from SEIAA vide No SEIAA —EC -
constructed on site 0000000586 dt 03 01 2019 for plot area of 14,089
m? having FSI area of 30633 26 m?and Total BUA
of 52,726 19 m?
= Till date, we have constructed the Total BUA of 49,612 10
m? (FSI area 44,507 95 m?)
4 | Total area proposed FSI Area 56,039 86 m?
Non FS] Area 22,403 27 m?
BUA 78,443 13 m?
5 | The total cost of the project and | Rs 230 Cr (including Existing 140 + 90 Proposed)
total cost of the project already
executed? Also, give total cost | Total cost incurred for violated area Rs 14 50 Cr
of the project constructed
without EC
6 | Application for Expansion i EC (under violation category) 28 03 2023
7 | The construction upto EC limit was completed 1 ¢ Buildng ‘B’ 4th floor | 23012022
8 | Date of start of Sth floor of building ‘B’ 10 02 2022
9 [ No of days of violation = Violation period calculated 1s from 10 02 2022 to
(8-6) 28 03 2023
= No of days of violation 412 days
10 { Name and address of Dr D A Paul
Environmental consultant Mahabal Enviro Engineers Pvt Ltd ,
Accredited by NABET vide No QCI/NABET/EIA/ACO/17/
00427
11 | Any other case of EC violation 1s reported or pending or decided earlier for | No
projects where any of the directors are mvolved? If yes, give details
12 | Any court case related to EC violation pending or decided agamst any of | No
the directors mcluding High Court, NGT and sessions court?
Description of activities contributing to the environmental damage and degradation

A Demohtion, site preparation Remark

1 Whether any demolition work was carried out prior to EC? If yes No demolition
what 1s date of commencement of demolition and also date of activity
completion of demolition? envisaged

2 Whether such demolition or site had some asbestos, industrial waste | No
or contaminated soil or hazardous waste etc and 1f yes, how these
types of waste have been segregated and disposed?

3 If the project 1s located on any mdustrial site, whether any due As per DP, site 1s
diligence or environmental status of site was assessed? If yes, give mn Residential
details Zone

|
Member Secretary dhalrman
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56

4 State the quantity of demolition waste disposed from the site,
mcluding quantity and disposal location along with location map and | There was no
photographs demolition
5 Any arr quality (including noise) monitoring done during demolition | activity on site
work? If yes, results
6 Whether buillding plan and layout approved and permission from There was no
local authorities 1s taken to commence the work prior to demolition | demolition
work activity on site
B Construction stage
1 Date of commencement of construction and | CC vide letter No
completion of construction, if any LND/BP/A4/RBP/136/2023 dt 04 08 2023
2 Whether the construction carried out is Yes construction 1s as per the sanctioned
strictly as per the sanction plan given by plan given by NMC and OC recerved
concerned local authority? If yes, please
provide such certification
3 In the additional construction, how much construction material includmg, | -
sand, bricks, cement etc was required to be transported? No of trucks and
1ts average haulage?
4 How many labours were engaged Approx 100 Nos
construction, average per day?
5 Whether, the additional construction work, over | ® There 1s no change m footprimnt of the
and above valid EC, if so available, has any building
additional ground foot print? If yes please state, | * We have exceeded the configuration
ground foot print 1n sqm as per EC approved of one building than the EC, hence
layout and current proposed layout? we are applymg under violation
category
6 Whether the expansion was carried out » We have voluntarily applied for EC
simultaneously with EC approved work? If not to avoid any fiture ambiguities
give details of time frame? under violation category
o If yes, please give mcremental additional time
required for construction of additional area
7 o Is there any change in foundation design,1e | No changes required 1n the Foundation
depth of foundation, basement etc that were design of existing building No The
done due to additional area? excavated quantity was utilized on site
o If yes, what 15 the addrtional so1l quantity itself partially m the Garden Area as
excavated for such incremental foundation well as for back filling
depth? Where it 1s disposed?
8 What 1s the quantity of top so1l removed and Top soil was preserved and used for
how 1t 1s managed? the RG development as per earlier EC,
for the proposed expansion no top soil
excavation 1s needed
9 Also, 1f water 1s encountered at such foundation | Excavation was done as per earlier EC
depth, what 1s the volume of water pumped for
such additional depth of excavation?
10 How much additional water was required for Water requirement as per earlier EC
curing and construction purpose? Source of
water?
11 Rain Water harvesting details 4 recharge pits with 2 x 2 x 2 m are
constructed on site
b \n\\\n
Member Secretary C)hallr\na
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12 Solar light, water heating details NA
13 Use of fly ash bricks ensured? Details thereof | Fly ash was used in concrete as per the
mixed design during construction of
the building
14 Whether any noise or air pollution control Air Pollution Control Measures
measures taken? 1f so, what are they? + Water sprmkling on unpaved roads
to arrest air bourne dust
« Covered vehicles for carrying
construction materials
¢ Sand, murram, loose soil, cement,
stored on site covered adequately so
as to prevent dust pollution
* Use of ready mix concrete
» Use of PUC certified vehicles
Noise Pollution Control Measures
* Barricading to plot boundary
« PPEs were provided to construction
workers
* Noise generating equipments were
fitted with silencers, mufflers or
acoustic enclosures etc
15 Whether any air quality and noise level Aur quality records could not be
monitoring done during construction stage, 1f retrieved But to mitigate the noise
yes attach results levels and safety purpose, 2 5-3 m high
barrications were done along the
periphery
16 Whether any third-party rights are created on No third — party rights are created
the construction without EC?
17 Whether any of the construction without EC has | No
already been occupied?
If yes, number of families given such
occupation
Also give total commercial area bemg used
presently Also state type of commercial
activity 1 offices, shops, hotels, restaurants
etc
18 How many flats sold which are 1n the area of As proposed project 1s hospital project,
EC violation and total sale value of such flats nothing has been sold
19 How much commercial area sold which 1s No area sold
area of EC violation and iotal sale value of such
commercial area
C Commusstonmg of project
1 Date of when the project was made operational | The Block B which 1s partly under
either by giving possession of residential or violation 1s not yet been operational
commercial areas of the project? There 1s no sell component in the
project as 1t 1s a Hospital building will
be operated by the project proponent
2 How many families are staying 1n project? Not Applicable (Hospital project)
Member Secretary
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3 What 15 total water supply to project, source 365 KLD (thus quantum 1s for entire
and quality project)
Source NMC
4 Total sewage generation m*/day 341 KLD
5 STP details, 450 KLD with Biocask Technology +
S50KLD ETP
6 Treated wastewater disposal All the treated water 1s bemg used for

flushing, gardening, dust suppression,
and HVAC makeup, hence 1t 1s a Zero
discharge project

7 Any DG sets, are they complying the norms 2x 2000 kVA and 1 x 250 kVA of DG
sets are provided and are n compliance

with CPCB guidelnes
Format of Assessment of Environmental Damages
Attributes Scope of saving on EMP cost
account Recurring cost per day (Rs) Non-
of environmental recurring cost
protection measures Rs)
Auir Pollution Water requirement for | Recurring cost not applicable as the
sprinkling violation portion of the buildng 1s from
(KLD) the 5 — 12 floor We have complied
Cost of | KL water with the earlier EC conditions for both
[Rs) the Block A (7 floots) and B (4 floors)

In thus vertical expansion there was no
excavation or no ground preparation was -
required The treated water from the
existing STP 15 being used for water
sprinkling for dust suppression, flushing
and HVAC make up thereby optimum
utilization of treated water and there 1s
no load on the fresh water resource

Water Pollution | A) Cost of water
requirement

a) Construction phase

Water for construction phase was met
For Labour avg 100 from the treated water of existing STP
Laborer 45 KLD The part project was occupied (OC Dt
NMC domestic Water | 17 09 2018) and operational and have a
costs @Rs 27/KLL. =Rs | valid Consent to Operate from the
121 5/day MPCB (no BO/CAC/Cell/CCA/UAN-
60156/CAC dt 13 03 2019 and
CAC/UAN 0000106774/CR-2106000693
dt 15 06 2021 vahd t:il 30 03 2026)
Hence there 1s no cost of water usage
durmg the construction phase of the
extension of Block 2

NIL for construction use

Mm:'y Cﬁl)rﬁ;g
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For Labourer cost 1s
Rs 121 5/day

b)Operation phase

B Cost of sewage
treatment, reuse &
disposal

a) Construction phase
{4 kI/d=Rs 150/d)

Connected to Existed STP
Nil

b) Operation phase No
untreated waste
discharge

Not yet operational
Nl

A Quantity
of water pumped
out during
excavation and a
lump sum cost
of Rs 50 per
cum for such
unauthorized
water extraction
and  disposal
Water pumped
during
foundation
works

The proposed expansion 1s vertical in

nature and we had Earlier EC for G+4

floors which was covered in the EMP
Nil

B Cost of construction
& mamtenance of
recharge well

Constructed as per earlier EC
Nil

Soil
environment

In case of demolition
has carried out, the cost
of demolition waste
management plan needs
to be discussed and
finalized as non -
recurring cost

No demolition activity was mvolved
Nil

In case there 1s some
hazardous waste like
asbestos or the site 1s
located on industrial
area where hazardous
chemaical or waste was
handled, the cost based
on due diligence of the
project site, as given by
consultants (the report
must include so1l
analysis, water analysis,
MPCB consent coptes,

No, Not applicable
Nil

i
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mantfest of HW if any)
Thus requures critical

examination from
SPCB

Cost of preservation of
top soil & excavated
earth to be considered
[Area x depth x sp
Gravity X cost per ton]

Top so1l was preserved and used for the
RG development as per earlier EC, for
the proposed expansion no top soil
excavation 1s needed

Noise and
Vibration

For damage due to
noise pollution &
vibration, the cost of
barricades around the
project site should be
considered

Length 3 6 mtr x width
1 05 mtr=3 78 m2

(No of sheets 95 X Rs
1253 00 per sheet)

Not Applicable as all necessary steps

have been taken to avoid noise pollution

Nil

1,19,035/-

Green Belt

In case of any tree
cutting without EC cost
of Rs 10000/- per tree
apart from any statutory
action for such tree
cutting 1f any,

For damage due to
noise pollution &
vibration, the cost of
barricades around the
project site should be
considered

Cost of planting &
maintaining trees
(Number of trees as per
the bye- laws)

Cost of compensatory
tree plantation (5 trees
for each tree cut)

No tree cutting on site
Nil

RH/Occupationa
1 Health Safety

Cost of workers benefit
to be considered in
view of Building and
Other Construction
Workers' Welfare Cess
Act, 1996

A cost of health check
up of workers Rs
25.,000/-

3,73,345 00

Gk
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196

B Cost of safety
measures meluding
PPEs Rs 3.,48,345 00

Total

121 5/-

4,92,380 00/-

Calculation of cost of remediation plan and natural & community resource augmentation

plan_
Sr Description Details Amount
No Rs)
A Assessment of Environment
Damages
')F(oﬁl;ﬁ;e(s:;l mng Cost (Rs 27 Caputal Cost arrived from above table per
1 Y day (121 5) x 412, number of days n 50,058/-
(From 10 02 2022 to violation (412 days)
28 03 2023)
2 Non-recurring cost Cost as arrived from above table 4,92,380/-
Sub Total (142 above) (Subject to
mmumum Rs 1 crore or whichever 1s 5,42,438/- which 1s lessthanRs 1 Cr
higher)
Hence, Cost to be considered 1s Rs 1Cr
B Economic benefits accrued
due to violation
1 Economic benefits accrued due | 1% of Total project cost mncluding land 14,50,000/-
to violation (Rs 14 5/- Cr) as declared by AIMSAR
before SEAC, subject to maximum Rs
10 Cr
2 Track record of project Incremental cost of Rs 10 lakhs for each All the directors
proponent EC violation by PP or 1ts direct on board have
1t vy PP or its directors
no track record
observed at any other projects in last 3 Foth
years ot otner
violation
C Cost of remediation plan and Sum of A and B above or amount (A+B)=
natural & community resource | equivalent to the CER amount as per the | Rs 1,14,50,000/-
augmentation plan MOEF&CC’s office Memorandum No
FNO 22-65/2017-1A-11I dated
01/05/2018, whichever 1s higher
D | Asper OMdt 07 072021 Sec12,b(1) FOR EXPANSION PROJECTS Where
operation / production with expanded capacity has not commenced#
1 1% of the project cost (attributable 1% of the project cost (Attributable | =14,50,00,000/-
to the expansion activity) incurred to expansion activity) *05% =
up to the date of filing the Project Cost Rs 14 50 Cr 7,25,000/-
application along with the EIA /
EMP report + 0 25% of the total *The % rates as above shall be
turnover (attributable to the halved of the PP suo-moto reports
expanded activity / capacity) such violations without such
nvolved during the period of violation coming to the knowledge of
violation
Mmaa ﬁ\“rsn Sm
ry Chairma
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* the Govt either on mmquiry or
complaint

# Project Proponent Suo Moto declared the violation and applied for EC under Violation
category hence penalty 1s halved
Total Costing Rs 19,92,438/-+ Rs 7,25,000/-=Rs 27,17,438/-

Remediation Cost Bifurcation

Sr No | Description of % Implementing Remarks Probable activities
Activity Allocation Agency to be carried out
1 Plantation / 50% Local Body | Plantation can | Plantation of native
garden be done trees as per the
development through the guidelines of Garden
Local body Department NMC
Within the
limuts of
Nashik
Municipal
Corporation
2 Water 50% Local Body | Within 50 km | Rain water
conservation from project harvesting systems
(ramn Water site mn the municipal
Harvesting in gardens
the Limuts of
Nashik
Municipal
Corporation

PP clanified that mandatory RG 1s provided on ground
The case was discussed on the basis of the documents submutted and presentation made by the
proponent All issues relating to environment, mcluding air, water, land, soil, ecology,
biodiversity and social aspects were examined The proposal 1s appraised as category 8(a) b2
Durmg discussion following pomnts emerged
1 The Commuttee noted that
(a) As per the Office Memorandum 1ssued by Mmistry of Environment Forest and
Climate Change vide orders no F No 22-21/2020-1A III Dated 7th July 2021, The
penalty cost 1s arrived at Rs 7,25,000/- (Considering Suo moto declaration )
(b) As per format given in SEIAA Circular, the Damage Assessment value 1s arrived at

Rs 1,14,50,000/-
2 PP to submut Certified Compliance Report (CCR), from Regional Office, MoEFCC,
Nagpur
3 PP to ensure maintaining sanctity of silence zone as mandated

4 PP to provide electric charging facility by providing charging ponts at suitable places
as per Maharashtra Electric Vehicle Policy, 2021 Also, PP to ensure that, the water

d?‘ﬁq
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proposed to be used for construction phase should not be drinking water They can use
recycled water or tanker water for proposed construction

Recommendations of SEAC-

After deliberation, Commuttee decided to recommend the proposal for Environmental

Clearance to SEIAA, subject to compliance of above pomts

Deliberation mn SETAA-

Proposal an expansion of existing construction project under violation category PP has applied
under MoEF&CC OM dated 07 07 2021 Proposal 1s recommended by SCAC-3 m 1ts 182™
meeting for grant of Environment Clearance for total plot area of 14,089 00 m2, FSI area of
56,039 86 m2, Non FSI area of 22,403 27 m2 and total BUA of 78,443 13 m2

PP has obtained earlier EC vide

SEAC recommended the proposal for grant of Environment Clearance under violation category
as pert MOoEF&CC OM dated 07 07 2021 with damage assessment value of Rs 1,14,50,000/- and
Penalty of Rs 7,25,000/-

The authority noted the ecological damage assessment and the economic benefits accrung as a
result of the violation and also the penalty amount as appraised by SEAC Authority also noted
the corresponding Environment Management Plan stipulated by the SEAC costing
Rs 1,14,50,000/- taking mnto consideration the remediation plan and Natural and Community
Resource augmentation Plan The Authority accepted the recommendations of the SEAC and

decided to grant Environment Clearance subject to submussion of Bank Guarantee of
Rs 1,14,50,000/- towards effective mmplementation of remediation plan and Natural and
Commumty Resource augmentation Plan and submission of penalty of Rs Rs 7,25,000/-
Further, SEIAA also directed SEIAA cell to confirm with Maharashtra Pollution Control Board
whether action has been inrtiated agamst the PP under the Section 15 (read with Section 19) of
Environment (Protection) Act, 1986

During the meeting, SEIAA asked PP regarding the provision of RG PP submutted that, they
have provided 1408 m2 of mandatory RG on mother earth without any construction SEIAA
noted the same and asked PP to submut undertaking to that effect PP submutted the same dated
11 122023

SEIAA also asked PP to submit undertaking regarding the complying the SEAC conditions PP
submitted the same dated 11 12 2023

SEIAA after deliberation decided to grant EC for-FSI- 54,242 42 m2, Non FSI- 22 403 27 m2,
total BUA- 76,645 69 m2 (Plan approval No- A4/RBP/136/2023, dated-04 08 2023) (Restricted
as per approval)

SEIAA after deliberation decided 1o grant Environment Clearance subject to comphance of
following conditions-

1 PP to submut Bank Guarantee of Rs 1,14,50,000/- towards effective implementation of
remediation plan and Natural and Community Resource augmentation Plan PP to
umplement remediation plan and Natural and Community Resource augmentation Plan
within 6 months from grant of thus Environment Clearance PP also to submut penalty of

)
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Rs 7,25,000/-
2 Mahaiashtra Pollution Control Board to ensure that, action has been imtiated against the
PP under the Section 15 (read with Section 19) of Environment (Protection) Act, 1986
for violation provisions of EIA notification, 2006
3 PP subnutted that, they have provided 1408 m2 of mandatory RG on mother earth without
any construction Local planning authority lo ensure the compliance of the same
4 PP to keep open space unpaved so as to ensure permeability of water However, whenever
paving 1s deemed necessary, PP to provide grass pavers of suitable types & strength to
increase the water permeable area as well as to allow effective fire tender movement
5 PP to aclhieve at least 5% of total energy requirement from solar/other renewable sources
6 PP Shall comply with Standard EC conditions mentioned in the Office Memorandum
1ssued by MoEF& CC vide F No 22-34/2018-TA 111 d1 04 01 2019
7 SEIAA after deliberation decided to grant EC fo1-FSI- 54,242 42 m2, Non FSI- 22,403 27
m?2 total BUA- 76,645 69 m2 (Plan approval No- A4/RBP/136/2023, dated-04 08 2023)
(Restricted as per approval)
SEIAA Decision-
SEIAA after deliberation decided to grant Environment Clearance
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